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LOK SABHA DEBATES

Thursday, April 12, 1973/Chaitra 22,
1895 (Sake')

The Lok Sabha met at Eleven of the
“Clock

[MR. SPEAKER in the Chair]
‘ORAL ANSWERS TO QUESTIONS

Trial of War Criminals by Bangladesh
Government

+
*702. SHRI N. K. SANGHI:

SHRI CHANDULAL CHAN-
DRAKAR.

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government’s attention has
been drawn to the news-item appearing
in the Times of India dated ‘the 18th
March, 1973 that the Government bf
Bangladesh has made all arrapgements
for holding the trial of the war crimmals
and this will be over by the end of
April, 1973;

(b) if so, whether the Government of
Bangladesh has forwanded to the Gov-
ernment of India any list of names of
the prisoners of war who will be required
to face the trial; and

(¢} if s0, the total number of such per-
sons with the break-up of-their respective
rapks and whether the Government of
India have since made these persons vail-
able to the Government of Bangladesh
for the purpose of the trial?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):

(a) Yes, Sir.

(b) No, Sir.

(c) Does not arise.

SHRI N. X. SANGUI: It 1, more than
a year since these prisoners of war sur-
rendered to the Joint Command of Ban~
gladesh and India. Since they have sut-
rendered to the Joint Command of Ba-
ngladesh and India, have any modalities
been decided regarding the trial of thesc
prisoners, as, for example, the modalities
that were decided upon tor the Nurem-
berg trial when the Charter of London
was drawn up? What are the charges
that would be brought ageinst them,
what will be the constitution of the mili-
tary tribunal, would India be represented
on it? All these formalities are matters of
vital effect. Have these been decided
upon for the trial of these prisoners of
war because justice shoukl not only be as
it ought to be but should also look to be
justice done.

MR. SPEAKER: No gargument please.

SHRI N. K. SANGHI: What are the
details of modalities?

SHRI SWARAN SINGH' I have not
got the details He had not asked for
these details.

MR. SPEAKER: He is asking about

modalities.

SHRI SWARAN SINGH: That is pri-
marily for the Government of Bangla-
desh to decide as to what are the offences
and how do they want to try them.

SHRI N. K. SANGHI: My question
is very specific. Since these prisoners
had surrendered to thgloint Command of
Bangladesh and India, 1momw is aiso a
vital party to we whole matier and we
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should also be a party in the trial of
these prisoners. Has any thought been
given to this matter?

SHRI SWARAN SINGH: Yes, a great
deal of thought has been given to it
Our decision is that we will co-operate
with the Government of Bangladesh. It
they want to try any of these prisoners
for offences committed in Bangladesh,
then it is their responsibility and they
will decide about the manner in which
the trials should take place. ‘

SHRI N. K. SANGHI: Recently when
Shri Haksar was in Bangladesh, he dis-
cussed this matter with them. Besides
the charge of genocide, will the charge
of aggression against the established Gov-
ernmeént of Bangladesh be brought against
these prisoners, because the Government
of Bangladesh was established on 10th
April, 1971?

SHRI SWARAN SINGH: Shri Haksar
did not discuss this question with the
Government of Bangladesh. The hon.
member is trying to ask for information
which is not with me and is not likely
to be with me, because I have made it
clear that primarily it will be for the
Government of Bangladesh to hold pre-
liminary investigations because these off-
epces were committed within Bangladesh,
within the jurisdiction of that country and
it will not, I submit, be proper for us to
cross-examine; on this aspect because
this is not within our jurisdiction.

DR. RANEN SEN: When the Pakistan
Army surrendered to the Joint Command
on 16 December, 1971, it was reported
that certain documents involving Rao
Firman Ali ang others were seized by the
Yoint Command. Later on, very recently,
it was further stated in Indian newspa-
pers that the Bangladesh Government had
decided to try Gen. Niazi and Rao Fir-
man Ali along with some other prisonzrs.
May I know whether the Government of
India is in the possession of any infor-
mation with regard to these matters?
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SHRI SWARAN SINGH: No, Sir.

We have no information.

DR. RANEN SEN: It is very difficult:
to get any reply from the Minister.

AN HON. MEMBER: Cryptic answers.

st fad B - 8 S AR g
& T FiTET W HLHTX T AT FER
F1 #r% uw faay & fF fraw ot
q¥ {FIAT FAATAA, HIX THAT FAqH
F FT AT ST H IFA & L WK A
WTXq H EWT AT FiErAr aw § ERT 7
Tq W ¥ wrs sfowr e & A
a8

SHRI SWARAN SINGH: They have:
not given us the numbers yet of the per-
sons whom they want to try, because they
were completing the investigations. The
trials will not take place in India because
it is for offences committed in Bangla-
desh, and if the Government of Bangla-
desh decides to try the prisoners of war
the trial will take place in Bangladesh..

=T TR [ER AR GYFS FA F
G, MRS AT A HRATH
fear o1, & sAaw =R g froatme
3 3 T A AR F 7 AT A
e JEY FE F wE § BE F0-
aEr B g afz gi, araar.? ¥g
a g U8 g f5 feaq fagmw €
A2 fraar @t & @ & gwr Tt ?

AT AR | G A = A
Fgl 9ar R § | 9ger HAE A%
g 1
Q

SHRI SWARAN. SINGH: About the
charge-sheet, the understanding is that
when the Government of Bangladesh have
completed their investigations: and. have
taken a decision that there is a prima
facie case against such and such of the
prisoners of war, then we intend to. co-
operate with ‘them and would like to
transfer those prisoners. of war tg them.
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We“mmwynpodﬂad‘inthe
mitter of ivestigations because it is pri-
miarily theur rresponsiblity

About the expenses—it dvks ot xrise
out of this—! have not got the figures
with me at the moment

A drkard it : Sy it Wy ofy
warird P ¥E WA A S § o W
fb goafied wr qwtw W W
ifsea™ & a7 A W T @ W
1Y IR sl ware a7 o
& ¥ e g yewifae e o et g
At § e g v v v PRy
¥om Fewmr } frd & wreiwh
wrer g RN M1 W qW I
Y BT W Wt e N g
W Y TR /T WA T 7 AT
amgk € W oww u et @)
q7 oy o=t mdft § e o & faege
Pty § for ax g ooy & & 9
¥ WA F FEwrAr Y § I N
B &% W qT e snay o ?

SHRI SWARAN SINGH The duestion
of the settlement of the prisoners of war
1§ & mattey n which we have said that
the find] settlement can take place wath
the agreethent of both India and Bangla-
desh That position continues

The fion Member has mentionsd that
fh the Telamuc rmest there was tome talk
about the prisoners of war Well, we
cannot prevent meets of that nature or
other nature carry on talks or make
observations But they are not totally wrre-
tevunt so far os we hre toncermtd None
of Wy 3Th orpumsktions has got any
right to advise us or to tell us as to what
should bg done Tt 18 primanly a matter
between bt the one side and
Indla wnd Bungidesh on the other T
think everybody keows that dndia wﬂl‘ﬁ;
ffuse to pressunsed on thi score,
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dbes tot Mean that we are not aware of
the tevessity of finding a just and satis-
factory défution df thus problem, and that
15 2 maiter whith 1s ehgaging our very
serious dttefition

Alfibut speift o sstflement of East and
West Mkistn Refugees

*708 SHRIMATI MAYA RAY Will
the Minister of LABOUR AND REHA-
BYLITATION be pleased to state

(4) what is the total amount recewved
by the st Pakistan Refugeds and East
Paluistan Refugees respectively by way of
tompensation, and

(b) whether further sums are to be
allotied for the complete rehabilitation of
the East Pakistan refugees m the Fifth
Five Year Plan?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF 1 ABDUR AND REHA-
BILYTATION ($HRI G VENKATSWA
WYY (2) Upto 28th February 1973 an
anibunt of Rs 19128 crorcy has been
pail by way of tdmpetisation to Diplac-
ed Persont Whb held verified claims and
as réhabilitition grant under the Displaced
Persons (Compensdtion and Rehabilitation)
Act antl Rules Framed there#nder to Those
displaced persons who did Mot file claims
or who cairie late from the former West
Pakistan (now Pakistan)

Under the Nehru-Liaquat Pact of
April, 1950 the mugrants from East Pa
kistan retamed proprietary rights in the
properties left behind by them and they
they could sell exchange or dispose of
therr properties i any manner they k-
ed Hence no compensation was paid
to them

fb) Taking mto &ccoupt the ntignitude
of the problem Prdvision will be made
th the Fifth FlgoYear Plan for the re-
habdilitation igrants from the former
Eadt Pakistin

SHRIMATI MAYA RAY Inasmuch a8
the Nohru-Liaguat Al Pact  ecventually

turned ouf t9 be tumpletely abdrtive and’
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to take cover under it is 2 mere sophistry,
and inasmuch as these East Pakistan re-
fugees did not receive any compensation
for the property left behind them in erst-
while East Pakistan and, inasmuch as
these East Pakistan refugees are unuble
to obtain any monetary assistance, from
the Government or any other financial ins-
titation because they do not have any
right title or interest in the land they
occupy. does the Government have any
plan to grant every refugee family u de-
veloped plot of homestead land as a gift
from the State in this year of our Silver
Jubilee Anniversary of Independence?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): Efforts are being
made to rehabilitate these persons in va-
rious States in thiy country.

SHRIMATI MAYA RAY: loasmuch us
in regard to the western region 19 new
fuil-fledged townships and 136 colonies
as suburbs of existing towns and cities
came into existence containing full civic
amenitiey such a4, schools, hospitals,
shopping centres and industrial centres
forming viable units—this is according to
publications of the Union Ministry of Re-
habilitation—does the Government have
any plan for similar standards of develop-
ment for the eastern region in the course
of the next five years?

SHRI RAGHUNATHA REDDY: The
Government is making plans for rehabi-
litaling these persons and an exercise is
being done in the course of the next
Five Year Plan.

SHRIMATI JYQOTSNA CHANDA: So
far as T understand from the reply of the
hon. Minister, no such plan has been
made in the Five Year Plan to help the
refugees of East Pakistan, I want to
know whether the Government will con-
sider about refugees who are in Assam
and who could not be rebabilitated due
to failure of the Indian Tea Association's
scheme, particularly in my district of
Cachar during the Fifth Plan,
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SHRI RAGHUNATHA REDDY: I
am not able to give particular details about
the district of Cachar. But a¢ far as the
Fifth Plan is concerned, as I have already
said, an exercise is being carried out in
regurd to Plan and non-Plan expenditure
with regard to this aspect of the probtem.

SHRI SAMAR MUKHERJEE: Has
the hon. Minister received any master
plan fiom the West Bengal State Govern-
ment regarding the rehabilitation of East
Pakistan refugees and, if so, what is the
reaction of the Central Government there-
to?

SHRI RAGHUNATHA REDDY: Yes,
Sir  The Government has received master
plan from the West Bengal Government
for Rs. 144 crores. The master plan has
been referred to the Committee of Re-
view and we are awaiting the recommen-
dations of the Committec of Review.

SHRI A K. M. ISHAQUE: The hon.
Minister has assured that something will
be done in the Fifth Plan to rehabilitate
the unfortunate refugees from East Pakis-
tan, May I know why Government took
such a long time to make a plan for the
rehabilitation of these unfortunate refu-
vees who are the floating population of
West Bengal and are creating political
turmoil in that State?

SHRI RAGHUNATHA REDDY: Gov-
emment has been dodng everything to
rehabilitate these persons. [ have made
this clear on several occasions. With re-
gard to the Fifth Five-Year Plan, ag I
have said, an exercisc is being carricd
out with repard to both plan and non-
plan expenditure in order to deal with
this problem.

sft wrsnw T W ofeedr
arfFer & w g, frilee few
o ge wonfeat & fewdz ey
aga el § wedh 9F gu § W I N
eEr § I g QA wr Rferer G
1T AT TH A% FIEATONEA E AU,
Ig ¥ A T HE
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SHRI RAGHUNATHA REDDY: Re-
garding refugees from West Pakistan, the
major problém has besn settled, and

“whatsoever minor problems are there with
regard to a small nomber of families
every step is being taken in order to solve
them.

. SHRT MUHAMMED KHUDA BA-
KHSH: May I know whether they have
finalised the processes and procedure for
the payment of 25 per cent as ad hoc
grant on the value of properties Jeft be-
hind in East Pakistan—now Bangladesh
~by the refugees?

. SHRI RAGHUNATHA REDDY. I
do not have any information about this
immediately.

High Level Talks with Pakistan..

*704. SHR1 MUKHTIAR SINGH MA-
LIK:
SHRI K. LAKKAPPA:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the Press Re-
port in the Hindustan imes Jated the
15th March, "1973 under the heading
‘High-level talks with Pak sought’;

(b) if so, whether hc has stated to the
Australian  Correspondent that India
wanted a high-level conference between
the two countries to normd}ise relations;
and

(c) if so. whether Pahistan has also
desired the same?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI SWARAN SINGH): ()
Yes, Sir.

(b) and (c), My remarks to the Austra-
lian Correspondent on the. subject .were
in line with my earlier statements in the
House. 1 have ‘all along said that Gov-
ernment would welcome bilateral nego-
tiations with Pakistan to resolve .mutual
problems. In our view summit-level
talks should, be preceded by adequate
prepatation through discussions at other

CHAITRA 22, 1895 (SAKA)
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levels so thal the summit, when it takes
place, produces the desired results. No
suggestion for officinis-level meeting has
been received from Pakistan so far,

SHRI MUKHTIAR SINGH MALIK:
The President of Pakistan, Mr. Z. A.
Bhutto, always accuses the Government
of India for non-implementation of the
Simla Agreement. But we feel that Pak-
istan is standing in between and the
Simla Agreement is not being implement-
ed. In view of the experience of the
Sumla Agreement, I would like to know
from the hon. Minster whether he fecls
it or not that a package deal is necessary
to normalise relations with Pakistan, and
if he thinks like that, I would like to
know from the hon. Minister whether the
Government of India hag finalised any
details of the issues to be settled with
Pakistan before the release of POWS,

SHRI SWARAN SINGH: There is no
doubt that it would be more desirable if
a puackage deal could materialise and
could be struck But at the same ttne
it will not be very wise not to settle mat-
ters in the absence of a package deal.
Anything that is settled and is out of the
way is a step towards normalisation and,
therefore, should not be rejected.

In view of my reply to the first part
of his queny, there is no need to answet
his second part in which he asks whe-
ther we havc finalised the issues that
should be incorporated in the pachage
deal. I would like to say that some of
the important issues have been spelt out
in the Simla Agreement, and both sides
have agreed that those should be settled
without the usc of force, by mutual ag-
reement.

SHRT MUKHTIAR SINGH MALIK:
The hon. Minister has said that most of
the issues have' been spelt out in the
Simla Agrecement. I wolld lik¢ ©© know
from the hon. Minister. whether the vari-
ous issues like recognition of Bangla Desh,
release ,of Bangla Desh refugees who
hgve been retained in. Pakista .. compen-
sation for the refugees, war compensation,
etc, had been spelt out in the Simla
Agreement, . F
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should also be a party in the trial of
these prisoners. Has any thought been
given to this matter?

SHRI SWARAN SINGH: Yes, a great
deal of thought has been given to it
Our decision is that we will co-operate
with the Government of Bangladesh. It
they want to try any of these prisoners
for offences committed in Bangladesh,
then it is their responsibility and they
will decide about the manner in which
the trials should take place. ‘

SHRI N. K. SANGHI: Recently when
Shri Haksar was in Bangladesh, he dis-
cussed this matter with them. Besides
the charge of genocide, will the charge
of aggression against the established Gov-
ernmeént of Bangladesh be brought against
these prisoners, because the Government
of Bangladesh was established on 10th
April, 1971?

SHRI SWARAN SINGH: Shri Haksar
did not discuss this question with the
Government of Bangladesh. The hon.
member is trying to ask for information
which is not with me and is not likely
to be with me, because I have made it
clear that primarily it will be for the
Government of Bangladesh to hold pre-
liminary investigations because these off-
epces were committed within Bangladesh,
within the jurisdiction of that country and
it will not, I submit, be proper for us to
cross-examine; on this aspect because
this is not within our jurisdiction.

DR. RANEN SEN: When the Pakistan
Army surrendered to the Joint Command
on 16 December, 1971, it was reported
that certain documents involving Rao
Firman Ali ang others were seized by the
Yoint Command. Later on, very recently,
it was further stated in Indian newspa-
pers that the Bangladesh Government had
decided to try Gen. Niazi and Rao Fir-
man Ali along with some other prisonzrs.
May I know whether the Government of
India is in the possession of any infor-
mation with regard to these matters?

APRIL 12, 1973

Oral Answers 4

SHRI SWARAN SINGH: No, Sir.

We have no information.

DR. RANEN SEN: It is very difficult:
to get any reply from the Minister.

AN HON. MEMBER: Cryptic answers.

st fad B - 8 S AR g
& T FiTET W HLHTX T AT FER
F1 #r% uw faay & fF fraw ot
q¥ {FIAT FAATAA, HIX THAT FAqH
F FT AT ST H IFA & L WK A
WTXq H EWT AT FiErAr aw § ERT 7
Tq W ¥ wrs sfowr e & A
a8

SHRI SWARAN SINGH: They have:
not given us the numbers yet of the per-
sons whom they want to try, because they
were completing the investigations. The
trials will not take place in India because
it is for offences committed in Bangla-
desh, and if the Government of Bangla-
desh decides to try the prisoners of war
the trial will take place in Bangladesh..

=T TR [ER AR GYFS FA F
G, MRS AT A HRATH
fear o1, & sAaw =R g froatme
3 3 T A AR F 7 AT A
e JEY FE F wE § BE F0-
aEr B g afz gi, araar.? ¥g
a g U8 g f5 feaq fagmw €
A2 fraar @t & @ & gwr Tt ?

AT AR | G A = A
Fgl 9ar R § | 9ger HAE A%
g 1
Q

SHRI SWARAN. SINGH: About the
charge-sheet, the understanding is that
when the Government of Bangladesh have
completed their investigations: and. have
taken a decision that there is a prima
facie case against such and such of the
prisoners of war, then we intend to. co-
operate with ‘them and would like to
transfer those prisoners. of war tg them.
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sHit 8 M. BANERIEE:
10 a news item in the Patiddt of today,
the Foreign Misister of Bangidesh would
be arrivi

8t Pakistni

1 know whether thit tould Be discussed
with the Foreign Minister of Bangladesh?

MR. SPEAKER; This question is about
a report in the Hindustan Times,

$aRt S, X1 BANERIEE: The Fotelgn
Minister of Bangltdesh is arriving here
for talks about prisoners of war.

MR. SPEAKER: I trave already said
that thi§ questidn relates to a report in
the Hindustan Times, to which the
Minister gave a reply in detail.

SHRI SWARAN SINGH: The Foreign
Minister of Bangladesh is expected 10
visit Delhi, I cannot give th~ exact time
because the Bangladesh Minister are also
busy with their own Parliament. Ac-
cording 10 press reports, their Parliament
is discussing the President’s Address So,
the date of his arrival will depend on his
ability to extricate himself from parha
mentary work 1 would request hon.
Merbets not to #sh me ag to what will
bt discussed even before the discussion
takes place.

SHRI 8. M. BANERIEE: I am omy
ativting a newsphper report,

SHRI SWARAN SINGH: I  cannot
prevent the newspapers from publishing

h reports, They wre mtelligent guesses.
When the Foreign Minister of Bangladesh
coes, I will be wve
with Him all important matters. It will
not perhaps be proper for me to indicate
either ittms to be discussed o1 the
nattire of those distussions, That will
ndt be Mt tb me, and cerlalnly not to
e Foreign Minister of Bangladesh, that
we discuss beforehand ih Parllament as

CHAITRA 28, 1885 (SAKA)

lad to dlscuu'

Orbl Anitvers 14

1o hat 15 golng to be the subject matter
of Jehinge of views.

ESL Doctors| Agititiod

+

*70S5. SHRI SHASHI BHUSHAN:
SHRI SAT PAL KAPUR:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether the Doctors of the Em-
ployees State Insurance Scheme had beer
agitating for some time;

(b) if so, their demands; and

(c) the steps taken to meet their de-
mands and redress their grievances?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G, NKATSWA-
MY): (a) and (b). The Dottors in the Em.
ployeés State Insurance dispehsaries in
Delhi had been ‘agitating for some time
against the proposed move for withdrawal
of payment of Employees’ Stale Insurince
Allowance of Rs 100 per month to thems.

(c) The Employees’ State Insurance
Corporation considered the matter at it
meeting held on the 17th March, 1973
and agreed to continue the payment of
Employees’ State Insurance Allowance,
for the time being,

ot ot et : & o ot sttt
T WA AT AR FY OF A) w97
wur frar or | SaEY ot et frer
T | X B A e i R
g TmRIHetam R A o
& it gt 6 e Sy fear
oAy &7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHUNA.
THA REDDY): Rs. 100 were belng giv-
en to the EST Doctors as BST allowance
Tt was nof discontinted. but there was a

recommendation that Rs. 100 nseed not
be paid. This was recommended by the
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. Director-General of Health Services but
the Corporation which went into this mat-
ter. did not agree with this recommenda-
tion S, this Rs. 100 mhh was being
vaid is continued.

With respect "to the demand of uno-
ther Rs. 100, that does not arise imme-
diatelv, but that matter will be examin-

ed.

SHRI K. S. CHAVDA:- ESI doctors in
"NDethi have to attend 1o about 200 pati-
ents a day and they have to work for
six hours a day. This has created dis-
content among them and made the doc-
rors unpopular, for no fault of thcir own
I would like to know what action Gov-
‘ernment want to take in this matter to
remove the disconmcentment among the
doctors

MR, SPEAKER: This is what he re
plied to. A gquestion was raised regard-
ing the payment of Rs. 100 and he has
12plied to it.

SHRI RAGHUNATHA REDDY: This
matter has been brought to our notice
now and it will be examined.

SHRI DINEN BHATTACHARYYA:
‘Fhis agitation does not concern  Delhi
‘alohe, it is all over India and my ques-
.tion is:

whether it is a fact that the panel doc-
tors are frec to take piivate practice and
those who are on the service system ate
rot entitled for any private Ppractice.
So, how do thc Government propose to
remove this disparity and discrimination?
Will they consider giving a further in-
crement in the remuneration of the ser-
vice system doctors?

SHRI RAGHUNATHA REDDY: With
regard to the doctors employed by the
ESI, the reasons why ESI ig paying them
Rs, 100 extra in contrast to other doc-
tors arg the . following;

'1. Prohibition of private practice.

APRIL 12, 1973
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2. Nonwprovision of residential ac-
commodation.

3. Liability for domiciliary visit,

4. Treatment of higher order to the
insured persons and their fumi-
ly members,

5, Duties invalving great  circums-
pection requiring tact, patience
- and endurance. .

Because of these reasons they are be-
ing paid Rs. 100 extra, I think I have
clarified the question of the hon. Member.

Newsditem “Indian Tricolour Ahsent at
Mecca”

+

*707. SHRI JAGANNATH MISRA:
SHRI INDRAJIT GUPTA:

Will the Mumister of EXTERNAL AF-
FAIRS he pleased to state: .

(a) whether Government’s  attention
has been drawn to the news item “Indian
tricolour ‘absent at Mecca” as appearing
in Times of India dated the 20th March,
1973 and

(b) if so, the reaction ot Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF . BXTERNAL AFFAIRS
J(SHRT SURENDRA PAL SINGH): (a)
and (b). Yes. Sir. The Indian national
flag was not flown at Mecca during the
Haj as national flags of other countries
were also not hoisted there on that oc-
casion.

SHRI JAGANNATH MISHRA: In
view of the answer given by the hon.
Minister I would like to know whether
there is any restriction imposed by the
Government of Mecca onj hations with
regard to flving of their flags. Tf it is
sq, what is the Government going to do
for its removal? If not, as a matter of
principle, our national flag should have
been hoisted. no matter other nations did
not_hoist theirs.. .,
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Since it is a breach of discipline and
a failure in the discharge of their duties
on the part of our Embassy officials post-
ed there, I woyld like to know whether
they have been asked to explain and what
action has been taken against them.

SHRI SURENDRA PAL SINGH: There
is no lapse on the part of our Embassy in
not flying our flag at Mecca.

As regards the rules applicable there,
it is very difficult to say, but if there are
any, they are applicable to all the coun-
tries. 1 have said in the main reply that
the national flags of other countries were
also not flown. It is not a question of
discrimination, and India alone not be-
ing allowed to fly its flag.

SHRI JAGANNATH MISHRA: Under
what circumstances did it happen? Are
there any legal restrictions?

SHRI SURENDRA PAL SINGH:
There is no controversy or conflict at
all Customorily these flags are not
flown. No country js flying its flag there.

AN HON, MEMBER: Iacluding Pak-
istan.

SHRI JAGANNATH MISHRA: Out of
this answer, 1 want to put my second
supplementaty. Has Government come
to know that the collection of money give
en by pilgrims for charity has not been
properly apportioned among the coun-
tries?

MR. SPEAKER: What are you asking?
You were asking about the flag. Now,
you are asking about apportionment of
money. How is it relevant?

SHRI JAGANNATH MISHRA: Mccca
attracts pilgrims from all over the world.
They give money for charity there, It
ig but proper that that money should be
used for humanitarian works all over the
world.

MR. SPEAKER: I am sorry, this is

“not relevant. You asked about the flag;
now you are askifig about the apportion-
ment of the mony. .. . - .
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SHRT JAGANNATH MISHRA: I
want to know whether the Government
is in favour of an international organisa-
tion being constituted to sce that it is
properly distributed among all the coun-
tries,

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI SWARAN SINGH): May
I just clarify ag there appears to be
some misuderstanding? Pilgrims go to
Mecca from all parts of the world. If
they offer any charity, it is for the reci-
pients of that charity to make such use
"of it as they like. A pilgrim goes to
Haridwar or Golden Temple, Amritsar.
He offers some money. None of the
State Governments have ever suggested
that it should be apportioned among the
various States. To say so would be
something ridiculous. I request hon.
Members not to bring in political consi-
derationg in religious matters. Mecca i
a place held in great reverence by the
Muslim community of the entire world.
People go there for Haj pilgrimage.
They make some offering; they believe it
is in their spiritual interest. It will be
very wrong to suggest that such 9 religi-
ous offering should be subject to any
international control or that they should
be responsible for answering to some-
body. I wish the hon. Member does not
pursue this line of approach or think-
ing.

Nationalisation of Mines under Private
Control

*709. SHRI ARVIND M. PATEL: Wil
the Minister of STEEI. AND MINES be
pleased to state:

(a the number of coal mines which are
still running in the private sector, State-
wise;

(b) whether Government propose to na-
tionalise them; and

tc) if not, the reasons the'refor'l

. THE DEPUTY MINISTER IN THE
- MINISTRY OF STEEL AND MINES
- (SHRI SUBODH HANSDA): (a) There
are ten-mines—nine in Bihar -and ome in
West Bengal—running in the private sec-
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tot owittd by Compsanies engaged in the
prodiction of iron and stecl

) and (). Thetensnopropoul
nationalise these mines as they are ﬁw

captive coking coal mines of the Steel
Plants in tne piivaté settor,
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THE MINISTER OF STEEL AND .,

MINES (SHRI S. MOHAN KUMARA-
MANGALAM): Government are not con=-
siléring nemonalisation of these coal-
mifies,
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SHRT S. MOHAN RUMARAMANGA-
LAM: X} will bé tised entirely in the steel
plants. There 15 a provision also in the
Coking Coal Mines Nationalisation Act
under which if there is surplus produc-
tion beyond what is needed by the steel-
plants it will be at the disposal of the
Government to be used for whatever pur-
pose Gbverhment thinks fit.

SHRI B. K. DASCHOWDHURY: The
hom, Miniiter hag stiled that thére are
fife sbch céptive dhides in Biliar and
one such in West Bengal. 1 would lke
to know whether any such captive mines
of any particular company has ‘already
been nationalised and if so, why there
are twp sets of rules “hereby some of
these captive mines have already been
nutionilised WHite othérs ‘hdve bt been
natonalided. Mdy T also kdow whettier
there abe d6n quite a few numbrs  of
suth captive wines {h maliyr Pratiesh
dnd tsewhetd i dib doulitry?
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SHRE 5. MOHAN RUMARAMANGA-
LAM Soﬁrﬁsﬁ\birﬁumdﬁee‘lmdﬁ&
try 1s concéried, there are offty these
captive nﬁnes that T Have  imentioned,
namely hie in Bﬂ‘a‘r and oh¢ in West
Bengal. Out of them, six deloag to the
Tata Irom and Stee} Co., two to the In-
dian I;on and Steel Co. ahd one to the
West Lo. whith is a subsidisry
of the Tata ron and Steel Co. 8o, there
is no questlon of any discriminination.
All the mines be]onxmj to compaties
whxch ‘are .producmn steel, thé products
of which also go for the purpose of u=
in pr uctlon of steel, have not been
taken over but have béen left for the use
of the steel plants,

So far as Madhya Pradesh and other
Statés are cobneerned, including Bihar and
Bengal, in relation to other industries, we
have not followed that policy.

SHRI S. M. BANERJEE: From the
reply df the hon. Minister it appears tl'Lat
there are two mines which cater to t
Indian Iron and Steel Co. Since the ma-
nagement of Indian Iron and Steel Co
has bsen tdlent over by Government, may
1 know the legal difficulties in taking over
those mines which actwally supply o
to that company? May 1 also know
the difficulties in taking over the 85
collieries inh Bihar which are still in
the hands of the private mineowners?

$MRI § MOUBAN KUMARAMAN-
GALAM:" I am not able to follow &xact-
ly the import of the hon. Member's ques-
tion, but I shall answer it to the extent
that I was able to follow it

So far as the mines which are captive
to the khdian Iroh and Steel Co. are
coneerned, they still remain captive mines
of the Indian Iron and Steel Co., but
the muhagement of the Indian Jron and
Stesl Co. has been tsken over by Gov-
ernment; that is, they have not been
takn over by the Bharat Coking Coal,
the organisation which is looking after
thd dokitig todl mines as 4 whole exclu-
ding these sokivg colll 'mines which are
the wdptive rifittes of the steel plants.
s0, the tsking over 6f mines of the In-
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dian Iron and Steel Co. is onply in con-
sequence of the taking over of thg ma-
nagement of the Indian Iron and Steel
Co. This is the position.

SHRI S. M. BANERJEE: What about
the 85 collieries which are in the hands
of private mineowners in Bihar?

SHRI S. MOHAN KUMARAMAN-
GALAM: Actually, that comes under
question No. 712 which is just three
questions ahead. But if you want me to
answer the question, I am prepared to
answer it.

SHRI S. M. BANERIJEE: Since I have
put the question, he may answer it. 1
did not know that that question was
coming up today.

MR SPEAKER: He may ask that
question when that is taken up.

Gujarat Government’s approach to
Centre Re: Import of Steel

+

*710. SHRI VEKARIA:
SHRI D. P. JADEJA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Gujarat Government has
approached the Central Government re-
garding the purchase of steel from ab-
road; ‘and

(®) if so, the facts thereof and the
reaction of Government of India there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). In OctoberjNovember, 1972, [the
Government of Gujarat has made a gze-
quest for allowing them to import 16000
tonnes of billets which could then ®e
rolled into mild steel bars in the couatry,
However, in view of the unsatisfactory
availability position of billets abroad, the
State Government was advised to explpre
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the possibility of obtaining ingots|billets.
available from other sources within the:
country for meeting their more immediate.
reguirements.

SHRI VEKARIA: The hon. Minister
has stated in his main answer that:

“However, in view of the unsatis-
factory availability position of
billets abroad, the State Govern-
ment was advised to explore the
possibility of obtaining ingots]
billety from other soyrces with--
in the country for meeting their
more immediate requirements.”.

The Gujarat Government have asked for
permission to import billets because they
hav not been able to obtain the same
from indigenous sources. 1 would like
to know which source Gaqvernment have
in mind, which ¢an supply the billets .
to the QGujarat State.

THE MINISTER OF STEEL AND?
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): The idea suggested to
the Gujarat Government wag really in.
relation to the procurement of  billets
through the ingots fabricated in the elec-
tric furnaces. There are a large number
of electric furnaces in the country and.
we suggested to the Gujarat Govern--
ment that it would be better to try to
get something from the electric furnace
production because so far as impores are
concerned, availability was very short in
the international market.

SHRI VEKARIA: I have to know from -
certain sources of the Gujarat Govern-
ment that billets are available abroad. I
so, do Government propose to allow bil- -
lets to be imported by the Gujarat Gov- -
ernment?

SHRI S. MOHAN KUMARAMAN-.
GALAM: I am not aware of what the
special sources of information of  the
Gujarat Government in respect of this
matter to which the hon, member refers
are, but I can only say that during 1972-
73, MMTC, which is the canalising agen-:
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cy for the import of billets had planned
to import about 100,000 tonnes. How-
cver, they have only been able to import
something in the region of 65,000 ton-
nes. Further billets were not available.
Theretore, had we even permitted the
Gujarat Government to place the order
for 10,000 tonnes of billets with MMTC,
1t would only have been a paper per-
mission and would not have advanced
the cause of the Gujarat Government in
any way. Further, against a global ten-
der opened by the MMTC as recently
as 7 April 1973, we have received only
one offer from the US for the supply of
3,000 tonnes of billets and that too at a
very high price. This, I think, woul
adequately show the difficulties so far as
imports of billets are concerned.

SHRI P, (G. MAVALIANKAR: The
hon. Minister just now stated that he
had advised or asked the Gujarat Gov-
ernment not to import steel from abroad
‘but to get it from within the country. Did
other State Governiients make a similar
‘request ‘and were they also asked to fol-
low suft? Also, what specific centra] as-
sistance and help was made available to
the Gujarat Government in regard to the
procutement of steel internally?

SHRI S. MOHAN KUMARAMAN-
GALAM: I had never said that 1 had
advised the Gujarat Government not to
import. I stated that no purpose could
have been served by permitting the Gu-
jarat Government to place an order
through MMTC for another 10,000 tonnes
of billets because the very permission
given to the MMTC to import 100,000
tonnes could not be fully implemented
owing to lack of billets in the internatio-
nal market. So far as I am aware, we
have never advised any other State Gov-
ernment in any other way, but you will
pardon me if 1 put my answer a little
cautiously because my memory may not
be accurate as it should be, but I dpubt
very much.

Finally, regarding other Governments
asking for any assistance,  gur answer has
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been thé same, It arises out of the diffi-
culties we are facing in relation to im-
port of billets. If we could import
more billets, we would have imported,
but unfortunately, we arc not able to.

whel w fremd of v & fog
frave for i wfawrd
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b) Workers employ-
ed in the public and private sector un-
dertakings can bring theirr grievances to
the notice of officers and Inspeciors ap-
pointed under the various labour laws.
Besides, in Central Undertakings (other
than the Railways) where five hundred or
more workers are employed, therc are
Labour Officers with whom grievances
and complaints about the implementation

of the various labour laws can be taken
up for obtaining redress.

oft o qwo et : meAw gy,
sfa®) # faead g avr o wfosrdr
frmr 1 8, & wfasy & s a1
aaHE FR ¥ ey w2
o § e wf & mmrw @
WYX AT F AR R E | g g
§ o g @ afuwifai £ oA
frdw ¥ g d vy e o
wfewl  awr w7 quTH w9 ?
THE MINISTER OF LABOUR AND

REHABILITATION (SHRI RAGHUNA-
THA REDDY): It has been provided m
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t
the various enactments; several types of
machinery have been provided for look-
ing into the grievances of the workers
and also the various officers whom they
can approach, .

With regard to the suggestiong made,
1 may submit that the entire industrial
relations, in what manner they will have
to be regulated and what type of ma-
chinery we have to provide for, is under
examination and I hope we will introduce
the Bill as early as possible.

N qEew a¥ ¢ W1 AE AT
o # s T & fF o wfuw
ufefal & sl firemad &F
9 & o a1 § 97 & A1 AR
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T qFIg H 4T W9 w9 § S aHy
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N e w9 & 57 T aEw
A @

SHRI RAGHUNATHA REDDY: It
is very gemeral observation for which T
have no answer. If the hon. Member
can give a specific instance in this regard,
necessary action will be taken,

SHRI S, M. BANERJEE: I would like
to know whether he is aware that the
code of discipline and grievance proce-
dure adopted in the 16th Labour Confe-
rence have not been adopted by either
the Railway Ministry or the Defence Mi-
nistry or ‘any other undertakings which
are departmentally run and, if so, may 1
know the steps tzken by the Government
in this regard?

May I know also whether it is & fact
that the labour officers who are working
there are just no more than  dignifled
carteen mianagers because the coafiden-
tial reports are written by the department
ityelf and they are, for administrative pur,.
poses, not under the Labour Ministry and,
if so, whether this anomalous position
~will be rectified?
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SHRI RAGHUNATHA REDDY: I
have already stated the existing position
under the various enactments, The other
suggestions made will be looked into.

Re: STARRED QUESTION No. 714

DR. RANEN SEN: Sir, may I draw
your attention to one point in this ques-
tion? Though the hon. Members who have
tabled this question are not here, I would
like to mention that one thing is wrongly
stated hete. In part () of the question,
the Rashtriya Mazdoor Congress has been
shown ‘as the All India Trade Union
Congress within brackets. They arc two
different organisations, So, it is very
wrong to bracket them like this. The
All India Trade Union Congress is diffe-
rent, and the Rashiriya Mazdoor Con-
gress is something else.

MR. SPEAKER: Well, if you write to
me about this, I will see that this question
is corrected. I am very sorry it came
in this shape, but it must have been sent
by the Members.

Rehabilitation of Territory vacated by
Pakistani Armed Forces

*71%, SHRI S. C. SAMANTA: Wil the
Minister of LABOUR AND REHABILI-
TATION ‘be pleased to state the amounts
of assistance and compensation which
have been spent or are to be spent in the
task of rehabilitation of the Indian terri-
tory vacated by the Pakigtani armed
forces as a result of thc Simla Agree-
ment?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHUNA-
THA REDDY): The amounts of assistance
by way of relief and rchabilitation spent
and to be spent by the Statc Governments
in the Indian territories vacated by the
Palistani armed forces ag a reshlt of the
Simla Agreement are being ascertained.

SHRI S. C. SAMANTA: It is for the
Defence Ministry to reply to this, ques-
tion. However, I would like to kuow
whether any State Government has takem
up this work in right carnest and if so,
how much time it will take to ascertain
it and who will bear the rehabilitation
expenses?
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SHRI RAGHUNATHA REDDY: We
will.have to get the information from the
State Governments. We are trying to get
it. When the information is available, I
will let the hon. member know.

SHRI S. C. SAMANTA: May I know
whether all Indian territories that were to
be vacated by Pakistan have been vacat-
ed?

SHRI RAGUHNATHA REDDY: It is
with regard to the territories that have
been vacated that this information is be-
ing collected.

=Y AITER WA : AT AT WA
¥ 9T 59 A1 F g1 § f arfeeaEn
BT § g fog qF F1 @sT § forae
AT, qg7 & AGT A F 9gA I
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H 9T GeTT 7 TRE T GCRIC AT AL
oty 9 S & waar w6

MR. SPEAKER: This question is about
the ‘amounts of assistance and compen-
sation which have been spent oy are to
be spent in the task of rchabilitation of
the Indian territory vacated by Pakistan.
I wish you had sent a specific question on
this.

SHRI S. M. BANERIJEE: That place
was given to ug ultimately. We have
visited it. We want to know whether it
is still with us or not. This is a histori-
cal place,

MR. SPEAKER: It may be remotedly
concerned.

SHRI RAGHUNATHA REDDY: It
it has happened, it is highly deplorable.
But the hon. member may kindly put a
separate question.

MR. SPEAKER: Shri Narasimha Red-
dy.

' SHRI P. NARASIMHA REDDY:
Question No. 718.
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MR. SPEAKER: I have no informa--
tion as to why the minister is not present.
I will have to bring up this question
again next week.

SHRI JYOTIRMOY BOSU: 1t is a
question of contempt of the House. It
is a serious matter. They are whole-
time paid people.

MR. SPEAKER: Mr. Kumaramanga-
lam, the question is not that a substitute:
is lacking. All of you can reply to this
question. The question is that the mini-
ster concerned is not present and he has.
not intimated anything to me. I strong-
ly disapprove of it. I will put this ques~
tion again next week. It will have prio-
rity.

ot faafa faer : msmer S, afe g
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He wrote to me and I pleaded on his

behalf that he is not well. So, a few
lines could have been wriiten to me.

THE MINISTER OF STEEL AND-
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): Sir, I had been in charge
of this subject till recently. If the hon.
Member wants, I am prepared to read it.

ot mfy wwor @ Wi wgT 3 30 9,
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THE DEPUTY MINISTER IN THE.
MINISTRY OF HEAVWY  INDUSTRY
(SHRI SIDDHESHWAR PRASAD): Sir,.
I am very sorry this. has happened..
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MR. SPEAKER: What happened to
you? [ advised them not to say that you
are in the hospital.

Fuolfilment of Fourth Plan Targets in
Heavy Industry

*718. SHRI P. NARASIMHA RED-
DY: Will the Minister of HEAVY INDU-
STRY be pleased to state:

(a) to what extent Heavy Industry in
the Public Sector has fulfilled the targets
set for the Fourth Five Year Plan; and

(b) the steps contemplated to make up
the shortfall, if any?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD): (a)
and (b). A statement is laid on the Table
of the House, [Pluced in Library. See
No. LT. 4788/73].

SHRI P. NARASIMHA REDDY: This
is an important question which iy entitled
to an unambiguous reply. Yet, the state-
ment says:

“A number of other measures have
also been undertakenlunder con-
sideration to improve the per-
formance of public sector under~
takingy for strengthening the or-
ganisation, managemiant  and
operation.”

We would like to hnow what specific
steps have been undertaken and what are
the steps undcr consideration for improve-
ment of the performance of the public
sector undertakings?

SHRI SIDDHESHWAR PRASAD: In
some of the public sector undertakings
under the Ministry some top-level changes
have been brought about. As far as ma-
terial planning is concerned, we are dis-
cussing it in great detail and we hope
that this will be finalised soon. After
these two steps are taken, the performance
of these public sector undertakings will
surely improve.

SHRI P. NARASIMHA REDDY: Sir,
you may kindly postpone the question %0

241 LS~2.
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that they can provide a full and correct
reply.

MR. SPEAKER: Then he should not
have asked the first supplementary. Now
we are in the mid-stream. Let him ask
the other supplementary,

SHRI P. NARASIMHA REDDY: I
am not satisfied with the answer.

MR. SPEAKER: Let him ask the next
supplementary.

SHRI P. NARASIMHA REDDY: He
has not replied as to what proportion of
the deficiency in the tatgets ldid for the
Fourth Plan is due to managena! defici-
ency what proportion is due to disturbed
industrial relations and what proportion
due to lack of imports of critical items.
The answer will not be complcted unless
he enlightens the Housc on these point.

SHRI SIDDHESHWAR  PRASAD:
The Action Committee ¥hich has heen
constituted by the planning Commission
is going into all these muatters which have
been referred to by the hon.  Member
After getting their repoit we will  be in
a position to have a detailed view of the
whole question.

WRITTEN ANSWERS 10 QUESTIONS
Implementation of Simla Agrcement

*701. SHRI DHARAMRAQ) AFZAL-
PURKAR: Will the Minister of EXTER=~
NAL AFFAIRS be pleased to stale:

(a) whether the Pakistan President has
blamed India for not fulfilling the Simla
Agreement;

(b) if so, whether there is a dcliberate
attempt on the pait of Pakistan to delay
implementation of the Simla Agicement;
and

(c) the numnber of recommendations of
the Simla Agreement acted upon so far?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH:
(a) Government have seen some press re-
ports to this effect.

(b) Pakistan’s interest in implementing
provisions of the Simla Agreement per-
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taining to normalisation measures under
paragraph 3 has shown signs of decline.

(c) With the delineation of the Line of
Control in Jammu and Kashmir and the
withdrawal of troops from occupied terri-
tories, paragraph 4 of the Simla Agree-
ment has been implemented in full.

Revival of International Control Commis-
sion in Laos

1706. SHRI PILOO MODY: Will the
Ministery of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the Laotion Government
has requested the Government of lndia
for the revival of the Intcrnational Con-
trol Commission; and

(b) if so, the reaction of the Govern-
ment of India in this regurd?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The International Commission for Super-
visson and Control in Laos continues to
be in existence. During his visit to India
m January, 1973, however, the Prime
Minister of Laos, suggested that the
Commission be reactivated,

(b) It is the earnest desire of India to
help Iaos in the task of restoring peace
and safeguarding her independence. India
would be glad to help in this tash with
the agreement of all parties concerned
and would fulfil itg responsibilities in the
Commission.

Report on Incident of Attack on Indian
High Commission in UK.

*708. SHRI BHAGWAT JHA AZAD:
Will the Minister of EXTERNAL AFF-
AIRS be pleased to refer to the reply
given to Unstarred Question No. 4239
on the 22nd March, 1973 regarding the
Investigation into the attack on the Indian
Mission in London and state;

(a) the salient features of the report
submitted by two officials; and

(b) the action taken thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
SURENDRA PAL SINGH)

(SHRI

(a) The salient features of the report
' submitted by the two  officials are ®a

under:

(i) The raid on the Indian High Com-
mission in London was ‘an iso-
lated incident. Intensive en-
quiries of the security agencies
in the U.K. did not reveal any
evidence that this raid was
planned and executed at the
instigation or guidance of any
anti-India-Political Organivation,
any individual person or group
of people, or any terrorist orga-
nisation,

(i) The raid was planngd and exe-
cuted by three teenaged partici-
pants who were unduly agitated
over the ‘alleged illtreatment of
Pakistani  Prisoners of War in
India.

(b) Our Mission already have detailed
instructions  regarding measmes to  be
adopted in dealing with security problems
of this nature. Thesc instructions have
been further reiterated.

Non-Implementation of Industrial Tribn-
nal Award of Maharashtra by Mazagon
Dock/Department of Defence Production

*711, SHR1 S. N. MISRA:
SHRI BIRENDER SINGH RAO:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it has come to the notice
of the Government that Mazagon Dock
Limited, Bombay and Department of De-
fence Production have not jmplemented
the Award of Justice Shri F. H. Lala,
Industrial Tribunal, Maharashtra, if so,
the reasons thereof;

(b) whether the dispute has arisen bet-
ween the Management and the workmen
(Clerical and Subordinate staffy due to
the non-implementation of the Award;
and
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{c) whether Centra] Government pro-
pose to issue directives to the manage-
ments to implement the Award and if
not, reasons thereof?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) The manage-
ment of Mazagon Dock Lid., Bombay
have, with the approval of Government,
filed u special leave appeal agamnst this
award in the Supieme Court.

(b) The dispute has arisen because the
manazement has filed an appeal.

(c) The question of issuing directions
«does not  arise in view of the reply to
clause (a) above.

fazc # 30 wwen o W fol
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Loss due to non-use of USA know-how
.for Fabrication of Steel Rolling Mills.

*716. SHRI SAMAR GUHA:
DR. LAXMINARAIN
PANDEYA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to a report pub-
lished in the Times of India on the 19th
March, 1973 to the effect that India is
losing 100,000 Dollars per year for the
last four years due to the Soviet opposi-
tion to use US.A. ‘know-how’ techno-
logy for the fabrication of steel rolling
mills;

(b) whether Government have had 10
years contract  with Engineering and
Foundry Limited of the USA for supply-
ing ‘know-how’ technology for the above
purpose; and

(c) the reaction of Government regard-

ing the contract entered into with the
above USA Engineering concern?

THE MINISTFR OF STEEL AND
MINES (SHRI § MOHAN KUMARA-
MANGALAM) - (a) The report n ques-
tion has come to the notice of Govern-
ment.

(h) Government of India have not en-
tered into any such contract, However,
Hindustin Stecl Limited entered into an
agreement, with the appioval of Govern-
ment, in February, 1969, with M/s United
Engineering and Foundry Company, Pitis-
burg, USA (now named Wean Limited
incorporated, for the acquisition of
know-how in the design and manufacture
of rolling mills and auxiliary equipment.
The agreement is valid for a period of
ten years and envisages an ‘annual pay-
ment of $ 100,000 as compensation for
know-~how.

(c) The agreement
supply of technical and manufacturing
information, data, detailed designs and
related calculations for rolling mills and
auxiliary services, It alsp provides for

provides for the
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facilities for the training of Indian tech-
nicians for this purpose. The acquisition
of this know-how would help bridge an
important gap in the fiehi of design and
manufacture of rolling mills which form
a major part of capital investment on a
steel plant and would lead to self-suffi-
cicncy in this regard.

Expenditure fncurred on implemeating

the scheme to assist families of Jawans/

Officers killed or Disabled in Indo-Pak
War, 1971

*717. SHRI S. A. MURUGANAN-
THAM: Will the Minister of DEFENCE
be pleased to state the total expenditure
so far incurred on implementing the vari-
ous schemes formulated to assist the fami-
lies of jawans and Officers hilled or dis-
abled in the Indo-Pak war of December,
19717

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): The scheme for rehabilita-
tion of war bercaved families and the
dinabled servicemen is  package of con-
cessions extended by the Central and
State Govermments,  These include the
liberalised pensionary awards, frce educa-
tion for the children of those killed or
pumanently disabled, assistance in findmg
cmployment for  dependents of the de-
ceased servicemen and placement of such
disabled servicemen as are fit for econo-
mic activity in employment and self-em
plovment ventures. In addition, suitable
accommodation, agricultural land and
homestead land arc being made available
to them by the State Governments.

2. The most impoitant feature of the
rehabilitation programme is the liberalis~
ed pensionary awards. Under the scheme
widows of officers hilled in action are eli-
gible to a pension of 3/4ths of the pay
of the rank held at the time of death
till the Jdeemed date of retirement of the
officer and thereafter to normal family
pension. In the case of JCOs/ORs, pen-
sion is payable at the rate of last pay
drawn to the nominated heir for life. The
disability pension for those invalided out
of service consists of two elements: the
disability element and the service ele-
ment. The disability element for 100 per

cent disability is equal to the emoluments
last drawn minus the service element, the
amount being limited to Ry, 500. For
lower percentages of diwsability, the dis~
ability element is proportionately re-
duced. All those eligiblc are in receipt
of these pensions.

3. The educational concessions extend-
ed to chilkdren of servicemen killed in
action and those permanently disabled
provides for free education upto the first
degree level, including cost of books, uni-
forms, board and lodge in schools run or
aided by the Union Government. State
Governments  have also  issued similar
orders.  Assistance in the matter of em-
ployment to dependents and those dis-
charged from service is regulated by
rules and orders issued by the Central
and the State Governments. The con-
cerned individuals can be appointed  in
Government  employment without  the
intervention of the employment exchanges
Facilities for training huve been eatended
to them in training institutions both under
the Central and State Governments; and
the Ministry of Defence co-ordinates and
ensures that applicants for such training
are assisted for admission to these insti-
tutions,

4. As expenditure on the increased pen-
sionary ‘awards is a continuous charge,
cducational facilities are being availed of
in institutions of both the Centre and the
States, assistance for the purpose of em-
ployment is a co-ordinated activity bet-
ween different Departments of Central
Government and the State Governments,
it is not feasible to assess the expenditure
on these schemes on a given date,

Use of Computers

*719. SHRI SHRIKISHAN MODI:
SHRI P. M. MEHTA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether he has pointed out that
computers will not help India at a time
when the country is facing unemployment
problem; and

(b) whether resources utilisation could
be effectively controlled by computers?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) Large-scale and
injudicious use of computers will not be
desirable. Goveroment’s policy is that
autoniation  incinding computcrisation
should be tried out on a selective basis
and that technological advance should be
regulated to make it consistent with the
social good of the community.

(b) Computers are capable of being used
to help in the effective utilisation of
resources.

Import of Substantial Portion of require-
ments of Engine developed for a new
Plane

*720. SHRI D. K. PANDA: Wil the
Minister of DEFENCE be plcased to
state:

(a) whether a substantial  portion of
the engine requirements of the new plancs
that are being developed will have to be
imported from foreign countries; and

(b) if so, whether any steps are being
taken to bring down these imports?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MI-
NISTRY OF DFFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). It is
not possible to indicate at this stage to
what extent engines for the planes that
are now being developed will be re-
quired to be imported. However, in ‘all
such projects a few engines may have
to be imported initially until our own
indigenously designed engines are avail-
ablc. Steps are being taken to design
and develop sophisticated aero-engines to
meet our future requirements. Where
such engines cannot be developed, tech-
nical collaboration from foreign manu-
facturers for indigenous production is
also considered.

Diamond Drilling Contract to ‘Bird & Co.’

6850, SHRI S. N. MISRA: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether ‘Bird and Co. had a dia-
mond drilling contract at Khetri Project;
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(b) whether the present Chairman of
Hindustan Copper Limited who was then
an employee of the said company, operat-
ed the contract at that time; and

(¢) what consideration weighed heavy
with the Government to appomt him as
Chairman of the Khetri Project?

THE DEPUTY MINISTER IN Thtg
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Yes.
Sir. The diamond drilling contract was
awarded to M/s. Bird & Co. in 1967 by
the National Mineral Development Cor-
poration, then responsible for the Kbhetri
Copper  Project,

(b) The present Chairman of Hindu-
stan Copper 1td.,, who way in 1967 an
employee of Bird & Co., was in no way
connected with this contract in 1967 when
the Contract was awarded. Hc was then
worhing in the Miacerals Department of
Bitd & Co. u department  which  had
nothing to do with the drilling. He was
transferred in mid-1968  from Calcutta
to Delhi as Incharge of Delhi Office and
the drilling department of Bird & Co.
then came under him, It may be men-
tioned however, that a penalty of for-
feiture of the entire amount of Bank
Guarantee of Rs. 150,000 furnished by
Bird & Co., for their failure to complete
the work within the stipulated period
was imposed after the present Chairman
joined Hindustan Copper Limited.

(c) He had worked with Bird & Co.
for over a decade and held varioug top
level managerial  positions before his
appointment in Hindustan Copper Ltd.
It was considered that with his mana-
gerial  experience, he should be
able effectivcly to handle the problems of
the Company during critical phase of its
development. He had also been em-
panelled under Schedule ‘C’ by the Em-
panelment Selection Board,

Counstitution of High Power Commiitee
Re-organisation of N.C.C.

6851, SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of DE-
FENCE be pleased to state:

(8) whether Government have consti-
tuted a high power Committee to recom-
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mend mepsures mecessary for chan_gcs'in
the aims and objcctives and orgamisation
of the National Cadet Corps; and

(b) if so, the particulars thereof and
when iis teport is likely to be submitted?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHR1 J. B.
PATNAIK): (a) and (b). A statement is
laid on the Table of the House. [Placed
in Libraryy See No. LT-4789/73},

Production of High Standard of Steel
Sheets at Durgapur Alloy Steel Plant

6852. SHR! G. Y. KRISHNAN: Wil
the Minister of STEEL AND MINLS be
pleased to state:

(a) whether the working of present
hand-driven sheet mill of Durgapur Alloy
Steel Plant is not satisfactory according
to the capability of producing various
types of steel sheets of high standard;
and

(b) if <o, what efforts have been made
by Government in this regard for the
improvement in this field?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) While
the hand sheet mill of Alloy Stecls Plant,
Durgapur. is not unsuitable for produc-
tion of small tonnages of certain types of
alloy steels, it is, in terms of present day
technology, not quite suited for produc-
tion of high quality flat products on a
commercial scale in a competilive market.

(b) This is linked up with the question
of the product-mix for the expansion of
the plant which is under review.

Soviet Support to India’s stand on Aksal
Chin

6853. SHRI G. Y. KRISHNAN: will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have received
fotimation from U.SS.R. reganding Soviet
Government’s support to India’s stand on
Aksai Chin; and
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(b) if so, the details regarding the wand
of US.S.R. on Aksui Chin as indicated
to the Government of India?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAI AFFAIRS
(SHR1 SURENDRA PAL SINGH):
(a) No recent intimation hasy been re-
ceived from the U.S.S.R. Governmen! on
the subject

(b) Does not arise.

Meeting of Non-Aligned Nations

6854. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister ot EX-
TERNAL AFFAIRS be picascd to state:

(a) whether India  has been sounded
for a meeting of the non-uligned nations
and a preparatory mecting will be held
shortly in Kabul to work out the details
of the proposed confercnce; amd

(b) whether India puarticipated in the
preparatory meeting and if so whether
any decision has been talen with 1egard
to thc nations that are to be invited in
the proposed confereace. the venue and
the agenda and if so, the details thereof?

THE MINISTER OF STA1E IN THE
MINISTRY OF EXTERNAL AJ-FAIRS
(SHRI SURENDRA PAL SINGH):
(a) It was agreed at the tonference of
Foreign Ministers of non-aligned countries
held in Georgetown in August, 1972 that
a Conference of Heads of States Gov-
ernments of non-iligned countries should
be held in Algiers in Scptember, 1973. A
Preparatory Committee consisting of 17
countries including India will meet in
Kabul. Afghanistan, from 13 to 15 May.
to work out thc ‘agenda for the Summit
and other details.

(b) Does not arisc.

Proposal to post a Senior Officer at Indian
Consulate in Saigon

6855. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to state:

(a) whether the Indian Consulate at
Saigon is nat being manned by the Con-
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sulate General and is in charge of a

junior official;

(b) when the Consulate General was
withdrawn from Saigon; and

¢) whether the present incumbent of
the post is being handicapped owing to
his junior position to have access to the
policy-making level at Saigon and as such
the country is not being hept posted with
the dcvelopments at an early date and
whether ‘any  attempt is being made to
send o senior officer of thc rank of a
Consulate General at Saigon and if so,
when?

THE MINISTER OF STATE IN THE
MINISTRY OF EXIERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH):
(a) Yes, Sir.

(b) The previous Consul-General left
Saigon in November, 1972 on transfer.

() Government have no reasons {0
helieve that the present incumbent of the
post in Saigon iy being handicapped in
the discharge of his normal duties on ac-
count of his being a  relatively jumior
official. The question of sending a new
Consul-General to Saigon is under con-
sidesation,

Loss in Huntar Coal Field, District
.Palamau, Bibar

6856. KUMARI KAMLA KUMARIL:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whethcr Huntar Coal field (District
Palamau, Bihar) will lose nine lakh
tonnes of coal 'and it will not be possible
for Mines management to take out coal
lying under earth in the area of Huntar
Coal Field due to road construction over
the coal field as has appeared in the press
report of Saptahik Haldhar (Daltanganj,
Palaman, Bihar) dated the 15th March,
1973; and

(b) if so, the action taken by Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and (b).
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The information is being collected and
will be laid on the Table of the House.

Memorandum submitfed to Custodisn of
Karanpura and Daltanganj Coal Field

6857. KUMARI KAMLA KUMARI:
Will the Minister of STEEL AND MINES
be pleased to state: '

(a) whether any memorandum has been
submitted to the custodian of North
Karanpura and Daltanganj Coal field
(District Palamau, Bihar) regarding some
of the demands of workers of the said
coal field; and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and (b).
The information is being  collected and
will be laid on the Table of the House.

Expenditure on  Indian Embassy in
US.S.R.

6858. SHRI HUKAM CHAND KACH-~
WAL Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the total amount of expenditurc
incurrel on thc Ambassador and the
Embassy of India in U.S.S.R. during the
financial year 1971-72:

(b) whether the expenditure is increas-
ing year by yca; and

(¢) the action being taken by Goverr-
ment to decrease the enhancing expendi-~
ture?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA  PAL SINGH):

(a) The expenditure incurred on the
Ambassador was Rs. 2.13 lakbs and on
the Embassy of India in U.SSR. was
Rs. 40.08 lakhs.

(b) There is no increase in the expendi
ture on Arbassador. There was a de-
crease in the expenditure on the Embassy.

(c) Does not arise.
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Fire at Indian Market in Durban

6859. SHRI C. K. JAFFER SHARIEF:
SHRI VARKEY GEORGE:

Will the Minister of EXTERNAL
_AFFAIRS be pleased to state:

(a) whether Durban’s popular Indian
mrarket, one of Natal’s major tourist
attractions, was totally gutted by a fire on
the 16th March, 1973; and

(b) if so, the damage estimated to nave
‘béen suffered?

-

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRT SURENDRA PAL SINGH):
(a) Government of India regret to learn
from Press reports that a firc broke out
at the Indian market at Durban on the
pight of 16th March, 1973, causing ex-
-tensive damage to the stalls and goods
stored therein.

(b) The magnitude of damage is not
exactly known, but according to the
above-mentioned Press reports it is esti-
mated to be of several million Rands.

Iron-ore Deposits

6860. SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of STEEL
AND MINES be pleased to state:

(2) the names of the States in which
Jarge deposits of iron ore have been dis-
covered;

(b) the estimated quantity of the Iron
ore deposits; and

(c) whether the economic feasibility of
-extracting the same have been examined?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
{b). Statewise reserves of hematite jron
ore in India so far estimated are 15.77
million  tonnes in Andhra Pradesh.
1137.63 million tonnes in Bihar, 396.22
million tonneg in Goa, 2624.77 million
tonnes in Madhya Pradesh, 231.20 mil-
lion tonnes in Maharashtra, 1052.16 mil-
lion tonnes in Mysore, 2677.81 million
tonnes in Orissa and 12.78 million tonnes
in Rajasthan. Statewise reserves of
Magnetite iron ore ‘are 97.00 million
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tonneg in Andhra Pradesh, 3.00 milliont
tonnes in Haryana  58.70 million tonnes
in Kerala, 1467.00 million tonnes in
Mysore and 447.73 million tonnes in
Tamil Nadu.

(¢) Yes, Sir. Iron ores of Andhra Pra-
desh, Bihar, Goa, Madhya Pradesh,
Maharashtra, Mysore and Orissa arg al-
ready under exploitation. Large iron ore
mines are under development expansion
at Kiriburu (Bihar), Bailadila (Madhya
Pradesh), Donimalai and Kudremukh
(Mysore).
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Production Programme of M. A M. C.,
Durgapur

6564 SHRI KRISHNA CHANDRA
HALDFR Will the Minister of HEAVY
INDUSTRY bu pleased 1o state

(a) the proziamme of Pioduction made
for the years 197071 and 1971-72 «und
their actual achievement jn teims of tons-
age by MAMC 1td, Durgapur,

(b) out of the achicved production dur-
ing the years 1970-71 and 1971-72, the
amount of production made thiough the
outswle agency, and

(¢) to what extent the productive capa-
city of the machine tools of the MAMC
has been utibised dunng that period only
out of MAMC’s production?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD) (a)
During 1970-71 and 1971-72 MAMC
1td, Durgapur had a programme of pro-
duction of 11,000 tonnes and 13,540
tonnes respectively. Against this pro-
gramme the actual production gchieved:
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during the aforesaid period was 7,742 and
11,990 tonnes respectively. . ’

(b) Of the total achieved production of
the company during 1970-71 and 1971-72
mentioned in (a) above the production of
outside agencies was 1,515 and 1,595
tonnes respectively.

(¢} The production capacity of the
plant in 1970-71 and 1971-72, as assessed
by an Expert Committee on Diversifica-
tion of Production in MAMC was 11,000
and 14,000 tonnes respectively. On this
basis the company could ,utilise its pro-
diictive capacity during the afcresaid pc-
riod to the extent of 56.2 per cent and
74.3 per cent respectively.

Indian Delegation’s Visit to Saudi Arabia

6865. SHRI M. S. SANJEEVI RAO:

SHRI RAGHUNANDAN LAL
BHATIA:
Will the Minister of EXTERNAIL

AFFAIRS be pleased to state:

(a) whether an Indian Delegation head-
ed by the Deputy Minister of Railway
recently visited Saudi Arabia;

‘() if so, the mature of discussions held;
and

(c) the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

() and (c). The Delegation had an
audience with the King of Saudi Arabia
and met other distinguished members of
the Royal Saudi Government., The Dele-
gation explained Government’s policies
and programmes to them. They also €x-
changed views with the Haj Delegations
of other countries, who were visiting
Saudi Arabia during the Haj season. As
a result of these discussions, Govern-
ment’s point of view was better under-
stood by all concerned.

CHAITRA 22, 1895 (SAKA)

Sale of

Written Answers 50

Foreign Goods in “Modern
Bazar” Residential Colony, Vasant Vihar,
New Delhi

6866. SHRI PRATAP SINGH NEGI:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether imported and foreign goods
are being freely sold in ‘Modern Bazar’ a
residential colony of Vasant Vihar, New
Delhi;

(b) whether the firm is observing work-
ing hours and weeklv holiday under thz
Delhi Shops Registration Act; and

(c) if not, the
matter?

action taken in the

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) to (c). According to the
Delhi  Administration, this shop which
deals in milk products, poultry, eggs,
general marchandize etc. was checked on
12th March, 1973 and was challaned foi
remaining open after 7 p.m. which is the
hour prescribed under the Delhi Shops &
Establishments Act, 1954. Watch is being
kept to detect any violation in the open-
ing and closing of the shop and weekly
close day.

sfaven Fa=nfial §g 7=nd @es % fag
TEIETE H gEH
- 6867. s gFR | FAW ;T
TET AT g IIATH FT FAT F4T 5 ¢
(7) #7 I SRW FEE A
TATEETE | Fa9 §© & gFal 31 ufg-
Fa fear § st & sfazer faswwr &

- g fae FETY ' @0 89

(@) T T UH T &F 1944 &
TR A FAAT w9y frarg s
¥ OF A F VEHATE aF & a9 § feaq
el o oSfiza gaT 7 gFE F A
a7 g%aT §; A

() =@ qFEEy § GCHI FT fa=1
FIT TG T FT g 7
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Tt st (s wrofrew aw):(¥F)
ot g R 1 IR R Ay
TATETATE % 6 FHAT 1Y nifaga frar §
fom® < fawmr & wéfw s
fafircar @a Y wfagfe & fag stefaar
gz EFa ¢ |

(@) *=hg &= (FNfeemr  ofr-
Tat) feguras, 1944 F mfrw =g
ATHE, & FRar (o § verr fasm
¥ waarT afmfea §) Bl s
fafs=ds & 7= 9T qTA A iwfy
gz wFar & 1 qfT, 99 1967 ¥ a7
fagtfea frar wmar f fafeem o
sfagfa & fo e aw & Faard
#1 F39 397 g7w A AN gEML,
qEATQ  JudFAT ®IY, B wgEr
T3F T F9GT N fwEy soar
TR WS gfafme F omis
grfasa fadt wsT g1 W ST W3
Htey @ wear feget &, wmr o
W waEr  fe@r @), wiufaar a9-
ZAr i | faaeaT 1967 § 39w
& grw S v o fF owgr AR
FHArd ¥ faamm o & 2 fFo Ho
¥ 8% ¥ o g s feqy 7Y g
ag frdy ot difire § iy @ &
TGN | AAFAY, 1967 ¥ JE T
fear a5 fafes Lwdt a3
qIrET gT TfEEA S ¥ @dd
wE wwfgd f aem F® 9@ sfagi
#Y 9T awd |

(w) w7 wAs & T fqwEr &
sriifr =T 97 freeY qor s
& mfas § fav ¥ % g & w9
fawmit & siaTdr mifew £ 1 anfy,
TATgraTE ¥ W} wiaw gerr oy sfyy-
FA FIA FT HIHHT IUL /G JEHR H
LAY FTMAT T
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woAT ¥ woerh @w § weiw
frrwtor e

6869. off qEwe ¥TW :  wAT
AT BT WY A TR ET W F G
fr .

(%) w1 AwRT ¥ Ry A ¥
w9t o fawtn s @ s afz g at
3oy fraeY qoft it g€ & =ilv 3= 9
¥ ST FAT FEQO AT A ST R,
A

(@) =r a7 da & 39 A
F1 wH frera fwar wudsm ?

i a wwew W ST-AsY
(wYo fegmaT swm@) :(%) 1, &7 1
wofia 2 A weqrraA A sfeat fafads,
HAAT A AT N F =T H 400 00
A o & i fafeifma Fr g &
37 g FeqAy frdfafaa aegar i
fawtn we & & —

1 T |7 FT ATV

2 gfews shFr frazer Arses,
3 FHEIIGE ATRIT,

4. ZTTAT ATZEL

5 HeTvHH AMRIY, WY

6. 27 qr¥e ATV,

(@) v &

Land for House Building Society of
Employees of Department of Rehabili-
tation

6870. SHRI BHAGIRATH BHAN-
WAR: Will the Minster of LABOUR
AND REHABILITATION be pleased to
state:

(a) whether the Regional Settlement
Commissioner, Delhi had sometime ago
offered to allot a piece of evacuee land
in Sooth Delhi to the House Building
Society formed by the employees of the
Department of Rehabilitation;
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() if so, the total area offered, its
annual rental value and the price at which
the land was proposed to be offered to
the said Society?

(c) under whose occupation the said
prece of land is at present; and

(d) the steps taken by Government for
handing over vacant possession of land
to the said Society?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) and (b). About
60 acres of land acquired under the Re-
settlement of Displaced Persons (Acquisi~
tion) Act of 1948 has been so allotied.
The land is mostly lying vacant and
hence its annual rental value is not known,
About the price 1o be charged fiom the
Society, the question is under considera-
tion.

{¢) and (d). Possession has been given
to the Socicty of the major portion of
the land allotted. However, since a part
of this land had been leased out by the
Delhi Development Authority 1o some
persons upto April-May, 1973, the Delhi
Development Authority has been request-
ed by this Department not to extend the
lease.

Wagons for Bangladesh

6871. SHRI NAWAIL  KISHORE
SHARMA: Will the Minister of EXTER-~
NAL AFFAIRS be pleased to state:

(a) whether the Government of Banslu-
desh have requested the Government of
India for supply of Railway wagons lo
Bangladesh;

(b) if <o, the broad
request made;

outlines of the

(c) the time by which the wagons will
be supplied; and

(d) the details and mode of payment to
be made by the Government ot Bangla-
desh?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA  PAL SINGH):
(a) Yes, Sir.

(b) The Government of Bangladesh
has requested for the supply of 500 broad
gauge wagons from India in view of the
shortage of railway carriages in that
country and the consequent transporta-
tion bottlenecks there.

(c) and (d). Matter is under considera~
tion.

Qware o sfowwr wgifadeen g
TweaTa & Feage ¥ w gwd qnE ¥
weygw & fag IAT wEmr

6872, ot 7am feme st . sar
=W WI¢ qgagte 74T ag IR AT gar
LEC IR

(%) war qsre uad giwun
wgrfAgmray ¥ TG F I
far &1 ddts AFANRT FIANAT FAT
& meAdT 39 F ATYAT ¥ oweaaa ¥
far gar &, e afy g, A AT &Y
er FH T ;AW

(a) fox ®oT ¥ weda gw
far 1 TrawarT & sage e £ war
srafagar sy o€ g?

W Wi gAals HX@T ¥ o
(* oito #Fwzeamd) : (%) FWEA.
9vF ¥ AFT AT ARATIY-FAT ageanT
1 w7 & @ fr T A gfran
wEIfAZeAT ZI9T A7 g0 15 a7 &
fog = 72 2, fq & vrseam 1 33A9
faaT Y wrfaer & 1« @TT aFETR-weT
TAGN £ T 727 frad) faga whifas
Ha % Ay ¥ IGAY TAAT 0T fAwe
wirr Y wmresasardr &7 fagig
AT & | gx qEar fgraer, sfoverw
Hqeardr |t wrdr, afgey & eqrfye
g arer 7y sfassAr sife SEy &
oFd #Y IET § 139 F wlafe, ardor
Gat ¥ qvaen ¥ {v-gfy d7 ¥ -frgram
# gumen WX wearforg wEad & oy &
WoaF urm X sm e
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(=) wgx wneagay ¥ faq foaa
FrETarTRard frar wavar fA
aw frafart & | 95 mwa & fog wg
Ara e frorfafaa fra o & frsas
q —

(vw) shafrs gfee & faefaa
farer,

(2) fawrasia gd, W)

(Fr7) =g Arafirs srET< AT
#fa sam faar o

A naq , fag ¥ fearaa widw
qrg  gfeqrar UREATT TE FTEAIT
fa= siv gvaiw & vTor wieafae 2,
Frsar i b gowd & faeatafas
d@tx faar w7 faees & =7 § =99
1 war —

(z%) whgrae (Temd)
(g) =fwar, =@
(A7) I=AIT |

Shifting of Steel Plant from Viahmashtra
to Bulandshabhr (U.P)

6873 SHRI SHANKERRAO SAVANT
Wil the Mmster ot SILLL AND
MINLS be pleased to state

(a) whether the Maharash'ra Steel
Timited 1s thinking of shitting 1ts plant
from Nagpur to Bulandshahr Distiict 1n
Uttar Pradesh,

(b) whether his Minmstry nhis given 1t
the necessary permission for shi”.rg, and

() if so, what factors weighed with
fus Mimistry while giving this permicsion’

THF DFPUTY MINISTFR IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH !ANSDA)
(a) M/s Maharashtra Steel Limited are
regstered with the Iron axd Steel Con-
trolier for the manufacture of mild steel
ingots for a capacity of 18,000 tonnes at
MIDC Industrial Area Nagpur No for-
mal request has so far been receved
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from them, nor any permussion accorded
to them by Government n regard to
shifting of their plant from Nagpur 10
Bulandshahr District in UP

(b) and (c) Do not arise
Proposal for Soft Border with Pakistan

6874 DR RANEN SEN Wil the
Minister of EX1ERNAL AIFAIRS be
rleased to state

(a) whether Mr Bhutto had made the
pioposal for a soft border m Kashmer
some time 4go,

(b) whether Shrimati Gendh: in  an
mterview 10 The  Statesman' said that
there could be a ‘soft’ bonder along the
entire Pakistan firontier, and

(c) 1f vo, the outlines therent?

THE MINISTER OF STATE IN THF
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAI SINGH)
(a) No, Sir The President of Pakist n
was however, 1eported to have stited m
his interviews with the Indiin coriespon
dents 1in 1972 that the cease~fie line 1w
Jimmu and Kashmir could bc made a
line of peace” across which the peoplzs of
Kashmir could move freely

(b) and (<) In reply to a purely hypo-
thetical question 1n a press mmcrview, the
Prime Minister  stuted that theie could
not be a soft border between anv pirt
of India and Paikistan if there was hosti-
Iity between the two countrics  She indi
cated that she was not in favour of a
soft border in Kashmur alone, «dding that
if there was friendship, ail the borders
could be soft

Central Relief Committee for Bangladesh
Refugees

6875 SHRI NAWAL KISHORE
SHARMA  Will the Minister of LA~
BOUR AND REHABILITATION be
pleased to state

(2) whether any properties, residential
or commercial and runmng business
houses were allotted to the Central Relief
Commuttee for Bangladesh refugees;
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(®) if s0, the broad outlines thereof;
.and

(c) how and by whom the same were
disposed of and in whose possession these
properties are now?

THE MINISTER OF LABOUR AND
REHABILITATION  (SHRI RAGHU-
NATHA REDDY): (a) to (c). The re-
quired information is being collected ond
will be laid on the Table of the Sabha.

Letter received containing Allegations
against Officers of Coal Board

6876. SHRI JYOTIRMOY BOSU: will
the Minister of STEEL. AND MINES be
pleased lo state:

ta} whether he has reccived a letter
dated the 17th February, 1973, through
the 1.G., C.B.I. Cabinet Secretana, con-
gaimng allegations of corruption, fuvourit-
ism and nepotism against some otiicers of
the Coul Board. which is under the ad-
ministiative control of his Ministry;

{(b) if <o, the nature of allegations s0
received; and

(¢c) what action, if any, has been taken
on the same?

THE DEPUTY
THE MINISIRY
MINFS (SHRI SUBODH
(&) No, Sir.

MINISTER  IN
OF STitl. AND
11ANSDA):

(M and (¢). Do not arise,

Talks with UK. to bring back Kohinoor

6877. SHRI MANORANJAN HAZRA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased 1o state:

(2} whether Government are consider-
ing to start dialogue with Government of
UK. 1o bring back the Kohinoer from
London; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL  SINGH):
- {a) No, Sir.

(b) Does not arise.

Steps to improve working and perfurmance
of Public Sector Projects

6878. SHRI1 FATESINGHRAO
GAEKWAD: Will the Minister of
HEAVY INDUSTRY be pleased to re-
fer to the reply given to Unstarred Ques-
tion No. 5266 on the 29th Maich, 1973
regarding Public  Sector Undertakings
within the jurisdiction of Heavy Industty
and state the steps proposed to be .aken
to improve the working and performance
of units that arc suffering losses?

THE DEPUTY MINISTFR IN THE
MINISTRY OF HEAVY INDUSIRY
(SHRI  SIDDHESHWAR  PRASAD):
In order to improve the working of those
public sector undertakings under the aud-
ministrative control of the Minisiry of
Heavy Industry which are suffering losses,
Government  have taken a number of
measures. These include progressive in-
troduction of rational personnel policy,
incentive schemes, improved methods of
production, planning and control and »ro-
curement of raw materials, double/tripple
shift working in identified areas, divcrsi-
fication of production programme, deve-
lopment of ancillary industries, strength-
ening of management etc. Apart [rom
this, the performance of all the public
sector undertakings is reviewed periodi-
cally and various expert groups are ap-
pointed to go into the working of these
units and suggest ways and means ror
improvement. As a result of these in-
tensificd measurcs, it is expected thai the
performance of these public sector units
will improve further in the coming years
and the losscs would be minimised.

TTH-TTTIEA TN QUE HTIvER, TS

6879. S gaM W TGAW . T
s o gata &) ag 9T A Far
Fa1 fm

(F) =41 FFRI-TETOIT GTRT WO
FHIEL I9AT F AGGY  FTH TG
avg ¥ gIaw 9 &

(@) wogd &t qer Wi v §;
i Ed
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(v) = R ¥ goere w1 frAe
& FHAE s AT 7
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(%) aYT (&) < =g, =m0

(w) wwr 7 wzAT

APRIL 12, 1978

Written Answers 60

Sallors captured by India and Pakistas
during War

6881 SHRI D B. CHANDRA
GOWDA Will the Mimster of EXTER~
NAL AFFAIRS be pleased to state:

(a) the number of Indian sailors cap-
tured by Pakistan during the Indo-Pak.
War i 1971 and how many of them have
been released,

(b) the number of Pakistami sailoss
captured by Indian Government and have
been released; and

(c) the number of Indian sailors stifl
under the custody of Pakistan and the
cfforts of Indian Government malde to
get them released?

THE MINISTER OF STATE IN THE
MINISTRY OF FXTERNAL AGFFAIRS
(SHRI SURENDRA PAI SINGH):
(a) Of the 188 Indian merchant scamen
believed to have been captured by Pakis-
tan 167 have 1n all been released so far.

(b) All the 101 Pakistam merchant sea-
men and 152 passengers captured fiom
Pakistani merchant  vestels apprehended
on the high seas by the Indian Navy
during the December 1971 conflict who
did not fall within the purview of the
Joint Command of the Indo Ban:ladesh
forces in the Eastern Sector have beep
released

(c) 21 Indian merchant seamen have
not so far been accounted for by Pakis-
tan Government 13 1n touch with Pahis-
tan to ascertain thewr whereabouts and
secure their release

st fes ¥ wagfea wifa i/
sagfea waafaal & wdwdh

6882. =it Ay {raw fog mew -
T Wt IEin Ay qg ATy A7 FAT
w9 5

(w) g gshifrafor afae &,
sq Goft & 927 & wfafoe, fafw
sifordY & o2y o2 w9 F @ WG



61

wrfrat e wqgfem sronfeat & -
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(=) w1 Saar deur gad fad
s HZ ¥ wn g ; W
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oy foirfirafor wredes ¥ wopafen
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Production of Heavy Electrical Equipment
by BH.EL./JHEL:

6884, SHRI S. N. MISRA: Will the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether the capacity of units under
Bharat Heavy Electricals and Heavy Elec-
tricals, Bhopal 1s sufficient to cater for
future needs of Heavy Electrical equip
ment for our power generation schemes;

(b) the present range of products of
the above public undertakings and those
of private sector; and

(¢c) whether Government have contem-
plaied a five year forecast for thesc pro-
ducts?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSIRY
(SHRI SIDDHESHWAR  PRASAD).
(a) Yes, Sir.

(b) Heavy Electrical Equipments re-
quired for power generation are being
manufactured in the public sector units
namely BHEL and HEL, Bhopal; the
other items are being manufactured both
in the public and private seclor units
The present range of such products is a3
under:—
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Item

Range

1. Stear;'l Turbines 60 MW, u; I\nli_v;,

and T1'urbogene-
rators.

2. Nuclear Trubines
. Industrial Turbo-
sets
. Hydro
and Generators

5. AC Motors

w

)

(-

. DC Motors

. High Pressure
boilers

=

8. High  Pressure
Valves and fittings

. Industral and Re-~
covery Boilers.

V-

10. Power Transfor.
mers,

tr, Circwit  breakers
and other contro}
equipment,

Turbines

120 MW an 200
MW.

235 MW
15 MW te 60 MW

165200 MW
75 KW to 10,000
KW

s KW to 8000 KW
for turbosets of
60, 110, 120 and
200 MW.

from pressure ra-
ting of 150 Ibs. to
2500 Ibs.

from 6 tonnes per

hour to 300
tonnes per hour
upto 220 KV

Up to 220 KV
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In addition, HEL/BHEL manufactare
and supply industrial and traction motors,
traction generators, flame proof motors,
marine turbines, compressors for chemical
and fertilizer plants, turbo blowers for
stee! plants,

(c) Targets for the mare significant of
these items are being worked out

e wiw A/ fawst # i & wreot
RagY WY e

6835, &t AgY Fow fag woww -
#7 ww WYY grat qE) g FTX T H40
w4 fF .

(%) #am gvsTv %1 eary 7 AU,
1973 % 2faF ‘smreor”’, & @Y wETATE
&1 oAy faarar wa & f fog® 9o adw
¥ faoelt &t = F 70 50 gAR
qg T G2 AT 97 At saqw FY 7€
g, arw

(@) =fz g1, At avgrT &1 fa=n¢
T FEAG FX A7 ¢ fawE ga
Gt TFr o1 wF 7

=¥ A gaate saee § Ig-we
(s W0 dweearet): (7) o (@).
Sitgr 1 ol w s oft g & e
A%z 7 gafad gX 1w
SHFZTY ATAT qF 5, 14dT IITT FTIX FY
wgeq) vy ¥ {mo ad) qvva FTd-
arfgur T @Y & 1

Recognition of Bangladesh by Pakistan

6886 SHRI DHARAMRAO AFZAL-~
PURKAR* Will the Minister of EXTER~
NAL AFFAIRS be pleased to state:

(a) whether any indication from Pakis-
tan has been given for the recognition of
Bangladesh after the recent elections held
in Bangladesh; and

(b) if so, the ature thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHRI SURENDRA PAL SINGH):,
(a) No, Sir.

(b) Does not arise.
Kuwait National Assembly Resolution for
release of Pakistani P.O.Ws.

6887. SHR] K. LAKKAPPA:
SHRI P. M. MEHTA:

Will the Minister
AFFAIRS be pleased to

of EXTERNAL
state:

(a) whether the attention of Govern-
ment has been drawn to the Kuwuait Na-
tional Assembly resolution dated the 13th
March, 1973 asking India to  release
immediately the Pakistan Prisoners it has
held since the December, 1971 War; aml

(b) if so, the
thereto?

reaction of Government

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNA! AFT-AIRS
(SHRI SURENDRA PAL SINGH):
(4) Yes, Sir.

(b) The Government of India are un-
happy that the Resolution has ignored
the basic facts that thesc Prsoners of
War surrendered to the Joint Command
o! India ang Bangladesh, that Bangladesh
15 therefore a necessary party to any dis-
cussions on this matter, and that it is the
non-recognition of Bangladesh by Pakis-
tan which is holding up such discussions.
Government have also noted with sorrow
that the Resolution makes no refcrence
to the much targer number of Bengalis
being held in Pakistan in miscrable con-
ditions,

Pakistan not keen for vesumption of Air
Flights between India and Pakistan

6888. FHRT K LAKKAPPA:
FHRI P. M. MEHTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Pakistan has not shown ner
keenness to resume the air flights which
were suspended earlier; and
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(b) whether ‘ufter Simla Apgrecment it
had informeg! the Indian Goveroment of
its intention of withdrawing the case
from the 1ICAO?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SUKENDRA PAL SINGH):
(a) and (b). In response to Government’s
initiative, the Pakistan Government bad
carlier communicatzd their willingness to
hold bilateral ncgotiations on the over-
flights question with the Government of
India, while the consideration of their
respective complaints before the ICAO
remained suspended. These negotiations
have, however, not taken place so far.
Recently, Pakistan Government have also
intimated that discussions on this matter
may have to await resolution of other
biluteral problems,

Medical benefits to Workers under ES.I.

6889. SHRI SHASHI BHUSHAN:
DR RANEN SEN:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether Government have been
comsidering a proposal to increase ex-
penditure on medical benefits to workers
under the Employees’ State Insurance
Scheme; and

(b) if so, the particulars thereof, the
decision taken in this respect and the date
fiom which the increased benefits would
be given to the workers?

THE DEPUTY MINISIER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): The Employees’ State Insurance
Corporation has furnished the following
information:—

(@) and (b). The Employees’ State In-
surance Corporation has in its meeting
held on the 17th March, 1973 decided to
raise the ceiling on expenditure on medi-
cal care under the E. S. I. Scheme, as
per details given below:—

1. Restricted Medical care:
From Rs. 56 to Rs. 63 pe:
per employee.

annum
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2. Bxpanded medical care:
From Rs. 60 to Rs. 67 per
per employee.

3. Full medical care:
From Rs. 70 to Rs. 80 per annum
per employee.

annum

The Corporation has also decided that
expenditure on drugs, dressings and medi-
cines in excess of Rs. 30 but not ex-~
ceeding Rs. 45 per employee per annum
shall be allowed over and above the above
ceilings. This expenditure will also be
shared between the State Governments
and the Corporation in the usual ratio.

The revised ceilings on expenditure are
effective from 1st April, 1973.

Steel requirement of Gujarat State

6890. SHRI ARVIND M. PATEL: Will
the Minister of STEEL AND MINES be

pleased to state:

(a) whether Gujarat Government has
sent their requirement of steel for the
year 1973-74; and

(b) if so, the quantum thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA). (a) and (b)
Since there 18 no state-wise allocation of
steel under the present system of distribu-
tion, the question of the State Government
sending their annual rcquirement of «icel
for the year 1973-74 does not arise. Dz«
patches of steel from the main steel plants
are, however, regulated every quarfer by
the Steel Priority Committee after taking
into account the end uses, availability
and the competing demands.

Potential of Birla Institute of Technology
in fleld of rocketry and Missiles

6891. SHRI S. N. MISRA:
SHRI BIRENDER SINGH RAO:

Will the Minister of DEFENCE be
pleased to state:

(a) whether a Committee has since
been appuinted by the Scientific Adviser
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to the Defence Ministry to assess the
potential of the Birla Institute of Techno-
Jogy in the field of rockey and missile;

(b) if so, whether the Commuttee has
also submitted its report to the Govern-
ment; ‘and

(c) the recommendations made by the
Committee in the report and the reaction
of Government thereto?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE Ml-
NISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) (a) and (Q). Yes,
Sir.

(c) The recommendations of the Com-
mittee appointed by the Scientific Adviser
to Raksha Mantri were as follows:—

(i) The potential developed by the
Birla Institute of Technology in
the field of rocket propulsion
could be utilised for the benefit
of missile activity in the Defence
Research & Development Orga-
nisation. The Institute may be
allotted some research and deve-
lopment tasks/grants-in-aid
schemes in the field of propei-
lants and propulsion systems;

(i) The research potential and the
expertise  available in the De-~
partment of Electrical and Con-
trol Engineering in the Birla
Institute of Technology could
also be exploited for the benefit
of Defence Research and Deve-
lopment Organisation.

(iii) Defence Research and Develop-
ment Orgamisation may also avail
of the academic potential in the
Institute for training a few of
our scientists,

(iv) Birla Institute of Technology may
be included in the list of institu-
tions which might be considered
for establiching teaching facilities
in rocketry und missile parallel
to those available at the Indian
Institute of Science, Bangalore.

The above recommendations were con-
sidered and after detailed examination, it
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has been decided to allot a grants-in-aid
project to the Birla Institute of Techno-
logy so that they could further build wp
the base in the field of rocket propulsion.
Birla Institute of Technology has already
submitted some other projects on the
lines suggested by the Committee which
are now under secrutiny, As regards
training of Defence Research and Deve-
lopment Organisation scientists in the
Birla Institute of Technology, it was con-
sidered that the courses as at present
planned did not meet the requirements
in full. As a result of discussions, certain
changes in the syllabi are being cffected
by the Birla Institute of Technology. The
position will be reviewed next year.

Covering of, Nagpur Cloth House, Paina
under E, P, F. Act

6893 SHRI RAMAVATAR SHASTRI:
SHRI K. M. MADHUKAR.

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether M/s Nagpur Cloth House,
Patna  have been covered under the
F P F. Act and the Scheme framed
thereunger but the compliance has ot yet
been secured: and

(b) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHR! G. VENKAT-
SWAMY): The Provident Fund Autho-
1ities have intimated as under:—

(a) Yes,

(b) The Inspection Staff visited the
establishment but the employer failed to
produce the full records before them.
The liability on account of Provident
Fund contributions was however, deter-
mmed but as the details of the amount in
respect of each eligible employee were
not available, the proceedings under Sec-
tion 7A of the Act could not be held.
On receipt of the above details assess-
ment under Section 7A  will be made
and legal ‘action initiated.
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Covering of Mjs. Azad Transport Agency,
Patna under the E. P. F. Act

6894. SHRI RAMAVATAR SHASTRI’
SHRI K. M. MADHUKAR:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether M/s. Azad Transport
Agency, Patna has several branches
throughout Bihar and the same have not
yet been covered under the E. P, F. Act
ang the Scheme framed thereunder; and

(b) if so, the rcasons thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI G. VENKAT-
SWAMY). (a) and (b). The Provident
Fund Authorities have intimated that the
establishment could not be covered under
the Employees’ Provident Funds and
Family Pension Fund Act, 1952 and the
Employees' Provident Funds Scheme as
the Mauanagement did not produce the
relevant records before the Provident
Fung Inspector who wvisited it to examine
the applicability of the Act. Legal action
will be initiated against the Management
for non-production of records if they fail
to produce the records by 12th April,
1973.

Covering of Mjs. .Dudhwala Brothers,
Muzafiarpur under the E.P.F. Act

6895, SHRI RAMAVATAR SHASTRI:
SHRI K. M. MADHUKAR:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether Mis. Dudhwala Brothers of
Muzzaffarpur have not yet been covered
under the E. P. F. Act and the Scheme
framed thereunder; and

(b) if so, the reasons thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI G. VENKAT.-
SWANY): (a) and (b). The Provident
Fund Authorities have intimated that
Mls. Dudhwala Brothers of Muzzaffarpur
have not been covered under the Em-
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ployees’ Provident Funds and Family Pen.
sion Fund Act, 1952 as each of its four
separate factories 15 employmng less than
20 persons
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Import of Supplies

6898. SHRI S. C. SAMANTA: Wil
the Minister of SUPPLY be pleased to
refer to the reply given to Unstarred
Question No. 3467 on the 15th March,
1973 regarding scheme to make purchases
of Indian goods, and state:

(a) the items of import in the financial
year 1972-73 and 1973-74; and

(b) the amounts or foreign exchange
needed in these years for import purposes
in respect of various supply items?

THE MINISTER OF SUPPLY (SHRI
SHAHNAWAZ KHAN): (a) and (b). The
items of import and the value thereof
made during the financial year 1972-73
(upto December, 1972) are given in the
statement laid on the Table of the House.
{Placed 1n Library. See No. LT-4790/73].
The total value of imports upto Decem-
ber, 1972 works out to approximately
Fs. 216.67 crores and includes besides the
value of the stores, certain elements such
as agency commission, customs duty, in-
land and port clearing charges which are
not paid in foreign currencies,

1t is not possible to give an idea of the
items of import and the foreign exchange
requirements for the year 1973-74 as
these will depend upon the indents olaced
by the various indentors.

Supply of US. Arms to Pakistan

6899. SHRI SAMAR GUHA: Will the
Minister of DEFENCE be pleased to
State:

(a) whether U.S. spare parts and other
“non-lethal™ supplies to Pakistan will be
utilised by the latter to re-activate latter's
idle defensive and offensive arms; and

(b) if so, the details about the tanks,
r.nilitary aircraft and other equipments
likely to be re-activated by Pakistan?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b).
The spare parts and other arms supplies
to be made by the U.S.A. could be uti-
lised by Pakistan to re-equip and improve
ber defensive and offensive potential. It
is not possible to give more details,

Protection to Staff and Workers in  the
New Management of Coal Mines

6900. SHRI SAMAR GUHA: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the staff and workers of the
coal mines have been absorbed and ther
salaries and other due benefits have becn
protected under the new managements;

(b) whether assets, properties and ac-
counts of the mines taken over by the
Government have been properly handed
over to the new managements;

(c) whether schemes have been evolved
for involvement of the staff and workers
of the coal mines in the management ind
other functions of the coal mines: and

(d) other features thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes, Sir,
in so far as the workers are concerned.
As regards the staff, they will be fixed
in the appropriate scales after due screen-
ing, taking into consideration factors like
qualifications, experience, record of ser-
vice etc.

(b) At the time of take over, all assets,
propertics and records available at the
mines were taken over by the Custodians
under & joint inventory signed by the
cxisting Managers.

(c) and (d). Instructions have been issu-
ed to ail Officers managing the coal mines
to take the Trade Unions into confidence
in regard to all measures of activities in
the field so that their full support is avail-
able not only during the takeover opera-
tions but in the subsequent steps to be
taken.

. Return of Bangladesh Refugees

6901. SHRI SAMAR GUHA: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether all the refugees who took
shelters in India from Bangladesh before
and during the last Indo-Pak war have
gone back to their homeland;

(b) whether any section of them still
remained in India;
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(c) whether any other section returned
back to India from Bangladesh; if so,
the particulars thereof; and

(d) the steps taken by Government to
settle all the outstanding problems of
their rehabilitation?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) ang (b). The total
number of Bangladesh refugees who came
over to India after 25th March, 1971 was
98,99 lakhs. 67.97 lakhs sought admis-
sion into camps and the remaining were
residing outside with their friends and
relatives. All the camp refugees, exceptl
540 persons, have since been repatriatcd
to Banzladesh. These 540 persons will
also be sent back to their country as soon
as possible.

As regards the non-camp refugees i.e.
those who were staying with their friends
and relatives, most of them are reported
to have returned to Bangladesh on their
own Isolated cases, as and when detect-
ed, are deult with by the State Govern-
ments concerned 1n  accordance with the
provisions of Foreigners' Act, 1946.

(c) and (d). 7547 families comprising
about 38,000 persons have returned to
India up to 17th March, 1973. On screen-
ing it has been found that most of these
families had come to India before the
commencement of the internal strife in
the erstwhile East Pakistan, but had de-
serted from Camps/rehabilitation sites in
India in the wake of liberation of Bangla-
desh. After verification such families are
being moved to Mana and being given
shelter and cash doles for their mainten-
ance. Blankets, utensils and clothings are
also being issued in deserving cases, Re-
habilitation assistance will be given to
them in due course.

Scheme to reorient Retiring Commissioned
Officers to needs of Civillan Life

6902. SHRI SHRIKISHAN MODI:
SHRI P. M. MEHTA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Directorate General of Re-
settlement of his Ministry has launched 2
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scheme to reorient retiring Commissioned
Officers to the needs of civilian life; and

(b) if so, the salient features of the
scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) Yes, Sir.

(b) The scheme consists of running
various courses on business management,
industrial management, marketing manage-
ment labour and company taw, etc. These
courses are expected to enhance employ~
ability prospects of retiring Commissioned
officers in public ang private sectors after
therr release from the Armed Forces.
Some of these would also increase their
prospects of self-employment after retire~
ment. All these courses are of short
duration and traimng is restricted to
volunteers. Officers attend the courses
after office hours or during their leave
period.

A sum of Rs. 40,000 s earmarked
annually from the Defence Services Esti-
mates for running these courses. Duting
the last two years, 21 such courses were
conducted and 579 officers availed them-
selves of the facility.

Indian Territory vacated by Pakistan and
Pakistan Territory vacated by India

6903. SHRI SAMAR GUHA: Will the
Mmister of EXTERNAL AFFAIRS be
pleascd to refer to the reply given to
Starred Question No. 46 on the 22nd
February, 1973 regarding the Indian
Terrilory vacated by Pakistan and Pakis-
tan Territory vacated by India and state:

(a) whether any part of the territory
vacated by India was under occupation of
India as a part of the Indian Union before
the beginning of the 1971 Indo-Pak war
and whether any part of the territory
vacated by Pakistan Juring the same
period was under occupation of Pakistan;

(b) if so, the name, location and ureas
of the territories cither ceded to Pakistan
or acceded to India;

(c) whether such ‘giving’ or ‘taking’ of
territories to or from Pakistan are per-
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missible under the provision of the Indian
Constitution without concurrence of the
Parliament; and

(d) if so, the reasons therefor?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 SWARAN SINGH):
(a) Along the international border troop
withdrawals were effected from territories
occupied during the 1971 conflict. However
in Jammu & Kashmir a Line of Control
m ternis of the Sumla  Agreement was
delineated by agreement between the two
sides, by minor ‘adjustment of their con-
flicting claims, This has already been
explained in my earlier statements in the
House.

(b) to (d). Do not arise.

Tribal and Displaced Persons settled by
Dandakaranya Project

6904. SHRI XK. PRADHANI: Will the
Minister ot LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether displaced persons and local
tribals were settled on the land reclaimed
by Dandakaranya Authorities and Gov-
ernment of India spent money for the re-
habilitation of both the groups; if so, the
rcasons weighing with Government to
hand-over the rehabilitation work of tribals
to the State Government of Orissa and
Madhya Pradesh keeping the other work
with them;

(b) whether any distinct difference is
noticed in the living standard of these two
groups after their settlement; and

(c) if so, whether Government proposed
to take up some special steps for the
improvement of these tribal settlers?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) The expenditure
on resettlement of displaced persons and
tribal families resettled in Dandakaranya
Project is met by the Government of India,
The displaced persons are granted loans
for resettlement, The tribals are given
outright grants for settlement through the
State Governments of Madhya Pradesh

and Orissa, According to the understand-
ing between the Centre and the two State
Governments, the schemes for the settle-
ment of tribalg ‘are executed by the res-
pecuve State Governments. On the sugges-
tion of the Government of Madhya Pra-
desn, the Dandakaranya Development
Authority have, however, undertaken to
settle 300 tribal families in the Parelkote
Zone through its own agency.

(b) No survey has been conducted by
the Dandakaranya Project Administration
to ascertain the difference in living stand-
ard of settlers and tribals settled m the
Dandakaranya Project area.

(c) There is no such proposal under
consileration of the Dandakaranya Pro-
ject.

Scheme proposed for Tribal and Displaced
persons settled in Dandakaranya

6905. SHRI K. PRADHANI: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state: i

(a) whether Dandakaranya Authorities
have completed all the schemes they had
proposed to take up for the interest of
the displaced and local tribal settlers;

(b) if not, the schemes left over for
completion; and

(c) when they are going to take up
those schemes?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) to fc). The sche-
mes for resettlement of displuced persons,
tribals and area development broadly
comprise of development of land, setting
up of villages, provision of irrigation,
water supply, educational and medical
facilities and construction of roads, etc.
The programme for the exccution of these
schemes is drawn up on an year to year
basis and implemented according to avail-
ability of land and other resources. The
rehabilitation programme i a continuous
process and the schemes not completed as
per programme are generally taken up
for execution during the next programme
year.
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/ayme-t of Compensation and Employ-
ment of Tribals Displaced by MIG
Factory at Sunabeda

6906 SHRI K PRADHANI Wit the
Mmster of DEFENCE be pleased to
State

(a) whether all the tribals who were
displaced by the establishment of MIG
Factory at Sunabeda have been paid com
pensation fully,

(b) whether any of them have becn
employed in the factory, and

(¢) it so, what 15 their number and 1
which class of service have they been
employed?

THE MINISTER OF STATE (DE
FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) (a) Land for the
MIG Factory at Sunabeda was acquired
by the Government of Ormsa and given
to the Government of India free of cost
Compensation to the displaced tribals was
to be paid by the State Government

(b) Yes, Sir

(c) 25 Scheduled Castes nd 9 Sche
duled Tribes candidates fiom arca have
been appointed in the Faclory in Group
‘A’ m the scale of Rs 100 4-140

wew AW § wreavEy & wrfest gro
wHard whea fafw &1 afi awr
A FTAT RAAT

6907 ¥lo WEHIATIAW qi¥T :
a1 sm WiC gaata Wl ag @ary v
g 54 fF

(%) wreaw, wfasy fafe #r afa
& wod wwerT # faa € & qury
Y ¥ oW ¥4 9% IANT FU 59
Er

(&) = aex 93w ¥ faeig o,
e, s e frw, s, qar
nfemew @ R faw, wrfege
¥ witrer faf & wod fEgey =7 fawffer

APRIL 12, 19713 Writlen Answers ' 8

T & Wit o Ay woEr § o I
Tfer %Y 2t ad qvare wfawr ¥ wiisg
fafe & awit & s w2 faar mr §,
WK

() afz g, @ @ At ¥ EER
s RTITE R g ?

uw st grafe Awew § g9
(s o Awzeart) : (F) FH=ATA
wiiasy faf fimr, 1952 & Suaeat &
s, fao &1 wfasy fafa wo-
T & A W (fraert & Wi e
wifay & wir), srnafas swrdr afga,
SF W9 &) g & 15 faw ¥
IRY WET FHATS wiwey fafy & sm
FOF g2 & )

(@) =R () g7 wies fafyr
stfusrfa g o FY I @ &
g UT-gNY AT T J9 9T vy @
S o

W w3 7 geqra Qfewr fas

6908. ¥To FEHT ATIIAN qTIW :
T e W WA T I TATA FT FAT
w4 fa

(%) wez w3w & oo Afemr
faee #t T gway fraer & R 3 w7y
Fgr o feaa & ;

(@) ST Frfas Searew swan
fray 8 , ®R

(w) g o mw FEw A
g gra et agrar & af
2

e wit e A 9l

(st giw gawr) :  (F) & (7).
FEFTO AT Y AT G W '
gz qT @ & o



81  Written Answers CHAITRA 22, 18905 (SAKA) Written Answers

Demand for increase in price of Indigen-
ous Zinc

6909. SHRI M. RAM GOPAL REDDY:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether Cominco Birani has sought
price rise of indigenous Zinc; and

(b) if so, the reasons advanced for the
price rise and the decision of Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF ST1EEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Yes,
Sir.

(b) Mls. Cominco Binani Zinc Ltd. have
represented  that the selling price  of
Rs. 4090 per tonne of zinc (exclusive of
excise and regulatory excise) fixed by the
Government iy unremunerative and needs
revision, The matter is under considera-

tion and a decision is likely to be taken
shortly

Recruitment Rules for Instructional Staff
of Technical Training Centre

6910 SHRI B. K. DASCHOWDHURY:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether the recruitment rules for
the post of Instructional Staff of Techni-
cal Training Centre has been framed, if
so, when;

(b) the number of persons declared
Quasi-Permanent as Instructional staff of
T.T.C.. alongwith their qualifications
and experience individually; and

(c) whether certain Instructional staff
of T.T.C. have been denied their Quasi-
Permanent status for want of recruitment
rules in February 1973; if so, the reasons
for this discrimination?

THE MINISTER OF 1 ABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) The recruitment
rules are under consideration.

(b) and (). The information is being
collected and will be laid on the Table
of the Sabha.

82
Posting of Staff in Kendry Camp

6911. SHRI B, K. DASCHOWDHURY:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether the earlier Deputy Minister
of Rehabilitation assured that the staff
who have already been transferred for
two to three times from one camp to
another will not be transferred; and

(b) 1f so, whether this assurance has
been followed at the time of posting of

staff at medical wing in Kendry Camp; if
not, the reasons therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU.
NATHA REDDY): (a) This Department
is not aware of Shri Balgovind
Verma, former Deputy Minister of Reha-
bilitation  having given any assurance
duning the visit to Mana that the staff
who have already been transferred for
two to three times from one camp to
another will not be transferred fuither.

{b) Does not arise.

Mana Group of Camp Employees

6912. SHRI B. K. DASCHOWDHURY:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether all the employees includ-
ing Drivers and Primary Teachers working

in Mana Group of Camps are Central
Government Employees; and

(b) if so. whether they are being paid
Central scales of pay ‘and allowances in-
cluding Interim Relief; if not. the reasons
therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) Yes, Sir.

(b) With the exception of Principal,
Lecturers, Graduate Teachers of Higher
Secondary Schools, Assistant Teachers of
Middle Schools and Primary School
Teachers, who are on the scales of pay
of the Government of Madhya Pradesh,
all other employees working in the Mana
Group of Camps are on Central Govern-
ment scales of pay and aliowances. They,
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however, receive allowances including
intertim relief at Central Government

rateg excepting the Primary School teach-
ers who receive allowances also at State
Government rates The State Govern-
ment scales of pay have been introduced
with a view to facilitating transfer of
schools with staff to the State Govern-
ment on closure of the camp.

Setting up of Auto Industries in Gujarat

6913. SHRI D. P, JADEJA: Will the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether Government are aware of
the fact that Gujarat i1s suffermg for not
having any public sector ‘Auto Industries’;

(b) if so, whether Government have
any plan to set up such industry; and

(c) if so, the salient featurcs thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR  PRASAD).
(@) It 1s a fact that there 1 no public
scctor plant for automobiles in Gujarat
Government of India i1s not aware of any
sufferng as a result Mjs Gujarat Small
Industries Corporation have, however, re-
cently been licensed to set up a plant for
the manufacture of sectors with a capa-
city of 24,000 nos per annum,

(b) Does not arise.

(¢) Does not arise.

Jobs to Disabled Ex-Servicemen

6914 SHRI D P JADEJA Wil the
Minister of DEFENCE be pleased to
state the number of persons benefited
during the year 1972 by the measures
adopted for providing jobs to disabled
ex-servicemen?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): 276 disabled ex-servicemen
were provided jobs during 1972. Besides,
3 disabled ex-servicemen were allotted
kiosks in Delhi and 162 such personnel
were allotted Indian Oil Corporation
agencies in the field of self-employment,
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Mining Lease of Sargipalli, Orissa

6915. SHRI P. GANGADEB: Will the
Mmister of STEEL. AND MINES be
pleased to state:

(a) whether mining lease of Sargipalli
lead ore deposit mn Orissa will be given
to the proposed Corporation as stipulated;
and

(b) the progress made so far in the
matter?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDA).
(a) and (b) Yes, Sir. Approval of the
Central Government to the grant of M-
ing lease to M|s Hindustan Zinc Ltd
for lead, zinc and other associated mine-
rals 1s Sargipalli village of Ornssa was
conveyed to the Government of Orissa on
S5th April, 1973,

Improvement in Quality of Coking Coal
and Coke Washery Facilities

6916 SHRI P GANGADEB Wil the
Mmister of STEEL. AND MINES be
pleased to state

(a) the latest measures pioposed to
mmprove the quahty of coking coal and
expansion of coal washery facilities; and

(b) whether inferior standard of coking
coal and coal washery facilities have
proved an mmpediment to production 1n
the mntegrated steel plants?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDA)
(a) Latest measures proposed to improve
quality of coking coal and expansion of
the coal washery facilities are:

(i) Gearmg up the existing washeries
to increase production of washed
coal;

(i) new washery capacities are pro-
posed to be developed to match
the estimated coal demand;

(iii) efforts are being made to intensify
beneficiation at the colliery poin.
by manual picking of impurities.
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(b) Inferior quality coal is definitely a
constraint in maintaining the technical
efficiency of coke ovens and blast furnaces.
However, we try to wash the coal avail-
able in the country to make it useable
for the steel plants, The shortage of
washery facilities has not so far proved
a serious impediment to production in
steel plants.

Honour to Indians for Role in Indonesian
Independence Straggle

6917. SHRI GIRIDHAR GOMANGO:
SHRI PRABHUDAS PATEL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Indonesian Government
have conveyed to India to honour several
Indians who played a leading i10le during
the independence struggle of Indonesia;
and

(b) if
honoured?

so, the number of Indians

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRL SURENDRA PAL SINGH):
{a) and (b). The Government of Indo-
nesia has awarded Letters of Appreciation
to three Indians for their service to the
<ause of Indonesian independence.

Self-retiance in Production of Military
Alrcraft

6918, DR. RANEN SEN: Will the
Minister of DEFENCE be pleased to
state:

(a'\) the steps taken by Government to
ac_h.neve self-reliance in the production of
military aircraft in India; and

(b) when the country is expected to be
self-reliant in thijs respect?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) Different types
of military aircraft, helicopters and asso-
ciated equipment ‘are gt present being
produced by HAL for meeting the te-

quirements of Defence. These include
aircraft designed and developed indigen-
ously, as well as those produced under
licence. At present wmost of the raw
mateiidl and proprietory equipment are
being imported, but coordinated efforts
are being made to achieve maximum self-
reliance by establishing indigenous pro-
duction of ‘as many items as possible.
Steps are also being taken to build up
and expand indigenous design and deve-
lopment capability for taking up advanced
aircraft and helicopter projects for meet-
ing future requirements.

(b) Complete self-reliance in production
of military aircraft is difficult to ‘achieve
in the foreseceable future, but every effort
is being made to achieve maximum
indigenisation.

Military and Naval Bases by Anglo-Ame-
rican Powers in Indian Ocean

6919. DR. RANEN SEN: Will the
Minister of DEFENCE be pleased to
state:

(a) whether the Anglo-American pow-
ers are going ahead with the construction
of military and naval bases in Indian
Ocean islands despite India’s concern over
the establishment of such bases in the
Indian Ocean area; ‘and

(b) if so, whether Government propose
to take the initiative in organising a joint
move by the countries of the Indian Ocean
region against the establishment of mili-
tary and naval bases in the Indian Ocean
Islands?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b). In
1967, Britain and USA entered into an
agreement to set up naval, air and com-
munication facilities in the British terri-
tories in the Indian Ocean. India and
several Afro-Asian countries are opposed
to the use of the Indian Ocean for such
purposes. India protested against the
Anglo-American activities in November,
1970. Efforts are in progress at interna-
tional level and under the auspices of the
U.N. to achieve a consensus on our plea
to keep the Indian Ocean free of such
bases.
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Activities of International Control Com-
m'ssion for Indo-China

6920. DR RANEN StEN: Will  the
Minister of EXTERNAL AFFAIRS be
pleased to state the present activity of the
International  Control Commission for

Indo-China set up by the Geneva Confer-
ence?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL  SINGH)-
The Geneva Conference had set up
three  Internatiomal Commissions for
Supetvision and Control for Vietnam, Laog
and Cambodia

The ICSC for Cambodia was adjourned
sine die on 31st December, 1969

The ICSC for Vietnam was adjourned
sine die on 13th March, 1973,

The ICSC for Laos continues to func-
tion
Expert .Committee for Expansion of

Durgapur and Rourkela Steel Planis

6921. DR. RANEN SEN' Will the
Minister of STEEL. AND MINES be
pleased to state:

(a) whether an Expert Committee has
been examining the different aspects of
expansion of the steel plants in Durgapur
and Rourkela:

(b) if so, what are their recommenda-
tions: and

{c) what is the decision of the Govern-
ment on these recommendations?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDA).
(a) Metallurgical and Engineering Con-
sultants India Limited, formerly known
as the Central Engineering and Design
Bureau of HSI, have been commissioned
to study the feasibility of further expan-
sion of both Durgapur and Rourkela

(b) The studies are yet to be completed
(c) Does not arise.
Political Isolation of India in South-East
Asia

6922. SHRI DEVINDER SINGH
GARCHA: Will the Minister of EXTER~
NAL AFFAIRS be pleased to state:
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(a) whether India is fast loosing its
image in South-east Asia due to political
isolation in this region; and

(b) if so, the steps that are being taken
diplomatically or otherwise to improve
the situation in this context?

THE MINISTER OF STATE IN THE
MINISIRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(a) No, Sir. India has friendly relations
and mutually beneficial co-operation with
the countries in South-east Asia.

(b) Does not arise.

Take over of M/s. Martin Burn and Co.
Stock-yard at Calcutta

6923. SHRI INDRAJIT GUPTA Wili
the Minister of STEEL AND MINES be
pleased to state:

(a) whether the Calcutta stoch-yard of
M/s. Martin Burn & Co, has been taken
over by Government along with the take-
over of 1I1SCO;

(b) if not, what aic the arrangements
made for operating the stock-yard; and

(c) whether the workers employed in
the stock-yard under contractors have
now been regularised with security of
service?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDA)
(a) and (b). IISCO have given notice to
Martin Burn & Co that they will be ter-
minating  their stockyard arrangements
with Martin Burn with effect from the
Ist July, 1973. HSCO are arranging to
set up therr own stock-yard m Calcutta
from 1st May, 1973

(c) The workers employed in Martin
Burn stock-yard are employed by a con-
tractor for Martin Burn. IISCO have no
direct conmection with these workers.
However, an understanding has been
arrived at with the union representing
these workers that they will be employed
in HSCO’s stock-yard to the maximum
extent possible when it starts functioning.
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News Item Captioned ‘Coal Supply may
be Government Monopoly’

6924. SHR1 INDRAJIT GUPTA: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the write up in
Hindustan Standard dated the 20th March,
1973 captioned “coal supply may be
Government monopoly”; and

(d) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHR1 SUBODH HANSDA):
(a) Yes, Sir.

(b) In the write up, it has been men-
tioned that the Government may be the
monopoly supplier of coal under a new
system of distribution that is being work-
ed out by the centre in collaboration with
the States. The immediate object has been
given as to meet the situation arising out
of the price rise and shortfali in supply
following the take over of the coalmine.
it has also been repoited that all quotas
whether Central or State would be frozen
and no permits from April onward will
be issued by the sponsoring authorities
and that the Director of Industries and
Civil Supplies would sponsor coal move-
ments in block rakes to selected points
where dumps will be formed from which
all consumers including large industrial
consumers would be asked to draw their
supplies  The difficulties which the large
consumers would face if they are com-
pelled to make the dumps their only
souice of supply, have also been high-
lighted,

2 The scheme which is at present un-
d_el' consideration of the Government en-
visages opening of coal dumps at impor-
tant locations for meeting the require-
ments of small scale industries, brick kilns
and for domestic consumption only. Un-
der it. coal would move in full rakes to
selected destinations in the different states
and from there coal will be distributed
to small consumers either directly by the
State Government/Union Territories them-
selves or through their agents, having re-

gard to the coal circumstances. Once
this scheme is introduced the system of
sponsoring in the present form, may be
discontinued in respect of coal required
by small scale industries, brick kilns and
domestic consumers. The scheme will not
disturb the existing arrangements for the
supply of coal to major consumers, who
are alrcady taking coal in block rakes.

Comnrittee of Chiefs of Armed Forces
for Coordinating and dirvecting the acti-
vities of Armed Forces
6925. SHRI INDRAIJIT GUPTA: Wil
the Minister of DEFENCE be pleased

to state:

(a) whether the Committee of the Chicfs
of Staff of the three wings of the armed
services which functioned effectively dur-
ing the Indo-Pak War of December, 1971
is to continue ay a permanent Organisa-
tion set up for coordinating and direct-
ing the activitics of the armed forces; and

(b) if so, whether Government have
laid down any guideline for the function-
ing of the Committce and for thc selec-
tion of its Chairman?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b).
The Chiefs of Staff Committee is a per-
manent organisation whose constitution
and functions were laid down by Gov-
ernment as early as 1947 The Com-
mittee consists of the three Service Chiefs
as members and the chairmanship will be
held by the member who has longest
service in the Committee. The functions
of the Committee are:—

(&) To function as the supieme ¢€O-
ordinating agency in the Higher
Defence orgunisation and to take
a coordinated view on all matters
affecting all the three Services.

(b) To advise the Defence Minister
and normally through him the
Political Affairs Committee of
the Cabinet on all  military
matters which require  minis~
terial consideration.

(c) To direct the day to day work of
the Joint planning, Joint train-
ing and other sub-committees
which function under this Com-
mittee,
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Bulk Import of Steel urged by Engineer-
. ing Association of India, Calcutta .

6926. SHRI INDRAIJIT GUPTA: Wil
the Minister of STEEL AND MINES be
pleased to state:

(a) whether the Engineering Association
of India, Calcutta has urged bulk import
of steel up to 50 per cent of the require-
ments of 1.5 million tonnes; and

(b) if so, Government’s decision there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA). (a)and (b).
In a communication recently received
from the Engineering Association of
India, they have estimated that it would
be necessary to import steel of various
categories to the extent of 1.5 million
tonnes every year. The Association has,
inter-alia suggested that SO per cent of
this quantity, ie., 750,000 tonnes (+ 10
per cent) should be imported in bulk by
the canalising agencies.

While advance import of this magni-
tude is not considered. feasible at this
stage, some bulk imports 1n advance
would be arranged by the steel bank set
up by Hindustan Stee]l Ltd., which would
enable priority users to obtain supplies
ex-stock against valid import licences or
release orders. Further, in the Import
Trade Control Policy for 1973-74, actual
users have to make direct applications to
the licensing authorities by July 31, 1973,
for the grant of release orders for cana-
lised categories of steel against their
specified entitlements  This will enable
Hindustan Steel Ltd as the canalising
agency, to arrange for all these to be
imported in bulk In effect, therefore, the
total bulk import programme of steel may
be of about the same order ‘as suggested
by the Association.

List of Bengali Families for exchange
with Famillies of P.O.Ws. and Civilians
detained in India

6927. SHRI P. A SAMINATHAN:
SHRI PRABHUDAS PATEL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to gtate:
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(a) whether Pakistan has finally clearsd
a list of 15,000 Bengali Women and child-
ren whom they will be willing to ex-
change for all the Bengali women and
children dependents of the P.O.Ws. and
civilian detainees in India;

(b) if so, whether they have submitted
the list to India; ‘and

(c) when the final exchange of such
persons is likely to take place?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) to (c). Government are aware of
Pakistan  having sent a list of nearly
15,000 persons of Bangladesh origin,
mostly families of destitutes and non-
officials, but also including some men, to
the Bangladesh Government with a view
to their eventual repatriation to Bangla-
desh. Bangladesh Government is under-
stood to have sought some clarifications
from Pakistan through the ICRC which
had communicated this list directly to
Bangladesh Government. The date for
the exchange of the persons mentioned
in the Pakistan list with the families of
Pakistani POWs and civilian internecs in
India has not yet been fixed
Escape of Pak P.0O.Ws. from Fatehgarh

Camp, U.P.
6928. SHRI P A. SAMINATHAN:
SHRI MAHADEEPAK SINGH
SHAKYA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether some Pakistani Prisoner of
war escaped on the 13th March, 1973
from the Fatehgarh Camp;

(b) if so, the number thereof; and

(c) the steps which are taken to pre-
vent their escape?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b).
One Prisoner of War escaped from the
Fatehgarh Camp on the 12th March,
1973; none escaped on 13th March, 1973.

(c) Adequate security measures have
been taken in the Camps to prevent any
escape.
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Retirement Age of Armed Personnel

6929. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of DE-
FENCE be pleased to state the retirement
age of the armed personnel of different
ranks?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): A statement
is laid on the Table of the House.
{Placed in Library, See No. LT-4791/73].

Tender Rates of Dressed Meat, Hoofed

Meat, Potatoes and Green Vegetables in

Bendoobi, Hashimara, Darjeeling, Kur-.
seong and Gauhati Supply Centres

6930. SHRI MD. JAMILURRAHMAN:
Will the Minister of DEFENCE be
pleased to state:

(a) the lowest tender rate of dressed
meat, Hoofed meat, Potatoes and green
vegetables in Bendoobi, Hashimara, Dar-
jeeling, Kurseong and Gauhati supply
centres of Indian army during the years
1971-72 and 1972-73; and

(b) the rates of Tenders for these
items accepted by Government and the
reasons therefor?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b).
The information is being collected and
be placed on the Table of the Sabha.

Registered Coutractor Co-operative So-
cieties for supply of Meat, Vegetables and
Edibles to Eastern Command

6931. SHRI MD, JAMILURRAHMAN:
Will the Minister of DEFENCE be
pleased to state:

(a) the total number of Private Con-
tractors registered and co-operative So-
cieties entrusted to supply meat, vegetable
and other edibles in Eastern Command;
and

(b) the particulars thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) end (b).
T!ze information is being collected and
will be placed on the Table of the Sabha.
241 LS. —4.
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Disabled Army Men retrenched from
Active Services

6932, SHRI MD. JAMILURRAHMAN:
Will the Minister of DEFENCE be
pleased to state the total number of dis-
abled armymen retrenched from active
services in the year 1971-72?

THE MINISTER OF DEFENCE
(SHRI JAGJIAVN RAM): The informa-
tion is not readily available, it is being
collected and will be laid on the Table of
the House.

Rehabilitation in H. E. C., Ranchi after
Communal Riots

6933. SHRI MD. JAMILURRAHMAN:
Will the Minister of HEAVY INDUSTRY
be pleased to state the total number of
persons rehabilitated as yet in H. E. C,,
after communal riot in Ranchi (Bihar)?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD): Out
of 687 employees of Heavy Engineering
Corporation Ltd., who had quarters allot-
ted in the township in 1967 at the time
of communal disturbances, 502 employees
had shifted to the two CTI Artisan Hostels,
So far 395 employees living in the Artisan
Hostels have been rehabilitated in the
township. The others will be rehabilitat-
ed as and when more houses in the town-
ship are available.
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Violation of Cease-Fire Line by Pakistan

6935. PROF. NARAIN CHAND
PARASHAR:
SHR1 HUKAM CHAND
KACHWAL:

will the Minister of DEFENCE be
pleased to state the dates and places on
which Pakistan has violated the cease-fire,
since the signing of the Simla Agreement
in the middle of 1972?

THE MINISTER OF DEFENCE
{SHRI JAGJIVAN RAM): Between 2nd
July 1972, when the Simla Agreement
was signed, and 31st March, 1973, 83
land violations and 14 air violations were
committed by Pakistani forces. Details
regarding the dates and places are given
in the statement laid on the Table of the
Housey [Placed in

1T-4792/73].

Nases of Regintent of Imdian Army on
basis of Castes .

6936. PROF. NARAIN CHAND
PARASHAR: Will the Minister of DE-
FENCE be pleased to state:

(a) whether it has been decided not to
name any more Regiments on the names
of the castes;

{b) if so, whether the names of the
Regiments based on castes would also be
chianged so as to have a umiform policy
towards all castes; and

(¢) if not, the reasons therefor?
THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM): (a) Yes, Sir.

(b) and (¢). No, Sir, The existing caste
nomenclature of certain regiments in the
Army hag been allowed to contihte for
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histotical and  traditional reastns, The
general policy of the Government how-~
ever, has been, and continues to be, to
make recruitment into the Army as broad-
based as possible, Steps are being taken
*o provide equal opportunities to all citi=
zens irrespective of caste, creed or domi-
cile to the extent practicable, In view
of this the old class or caste names of
some regiments arc continuing.

Grant of Gallantry Awards to Tele-Com-
munications Employees for Heroic Role
in Indo-Pak War, 1971

6937, PROF. NARAIN CHAND
PARASHAR: Will the Minister of DE~
FENCE be pleased to state:

(a) whether any employees working in
the field of Tele-Communications (P. &
T. Department) in the Army were also
given gallantry awards for their heroic
role in the Indo-Pak War of 1971; and

(b) if so, the names and permanent
addresses of the employees so honoured?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No, Sir.
No member of the P. & T. Department
working with the Army was given any
gallantry award.

(b) Does not arise.

Nepalese Support to U.S. decision of
supplying Arms to Pakistan

6938. SHRI R. V. SWAMINATHAN:
Will the Minister of EXTERNAL AFF-
AIRS be pleased to state:

(a) whether the attention of the Union
Government has been drawn to the State-
owned English daily, the ‘Rising Nepal’
which hags come out from Kathmandu
backs U.S. decision of supplying arms to
Pakistan;

(b) if so, whether India has got clari-
fied the matter from Nepal Government;

(c) whether other countries who are
our neighbourers have also welcome this
move and what are the countries who
have opposed the U.S. move; and
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(d) whether India has taken up this
puestion with  U.N. Secretary General
'who bhad recently visited India, Pakistan
and Bangladesh?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
[(SHRI SURENDRA PAL SINGH):
|(a) Yes, Sir.

(b) Yes, Sir.

{c) As far as Government are aware,
10 country in this region, excepting of
course Pakistan, has officially welcomed
the . American move. Government be-
lieve that no country would favour such
a development having negative effects on
building durable peace in the sub-conti-
Tent,

(d) Apart from other considerations.
the UN. Secretary General’s visit to
India took place before the anouncement
of the U.S, deision to lift embargo on
arms supply to Pakistan; the question of
-discussing  this matter _with the U.N.
-Secretary General during his visit to the
1sub-continent therefore does not arise.

Demand and Production of Coal

6939. SHRI AMBESH: Will the Minis-
‘ter of STEEL AND MINES be pleased
to state:

(a) the total demand for all varieties
of coal during the last three years, year-
wise;

(b) the total production of <all varieties
of coal during the last three.years, year-
wise;

‘(c) the total annual demand of coal in
-excess of the total annual production in
.the country; and

(d) the amount paid for importing coal
«during the last three years, year-wise to
the foreign countries, country-wise?

“[HE DEPUTY MINISTER IN THE
‘MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to (0).
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The production of coal, yearwise, during
the last three years has been as follows:

(Million tonnes)

1969-70 7571
1970-71 72°95
1971-72 7206

The demand for coal during each of
these three years is not known, but there
has been unsatisfied demand "mainly due
to transport difficulties. The production
could have reached a higher level bad
there been adequate wagon availability.

(d) Mostly anthracite and specific type
of hard coke, not available in the coun-
try, were being imported for meeting spe-
cial requirements. The quantity and the
value of import made during each of the
last three years had been as follows:—

Year  Anthrocita Coke Total value
Quantity Quantity (Rs. lakhs)
(Tonnes) (Tonnes)
1969-70 634 5035 28-05
1970-71 . 734 533 10-38
1971-72 . 963 4556 39'05

Coal and coke are imported mainly from
U.S.A., West Germany, Canada, UK.
and Norway.

Wages of Salt Workers

6940. SHRI B. V. NAIK: Will the Mi-
nister of LABOUR AND REHABILITA-
TION be pleased to state:

2

(a) the wages of the labourers employ-
ed in production of common salt by eva-
poration process on the West Coast of
India;

(b) whether they are at par with mini-
mum wages; and

the steps Government pro-
in this regard?

(©) if not,
pose to take
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY)' (a) and (b). According to available
information, the Government of Gujarat
fixed a minimum wage of Rs. 2.75 per
day in 1967, and the Government of My-
sore fixed a minimum wage at Rs. 2.37
per day prior to 1953, Information in
respect of other States and the actual
wages is not available.

(c) The State Governments have powers
under the Minimum Wages Act, 1948, to
take action against any employer who
pays wages lower than those notified un-~
der the Act.

Defeace Service Housing Cooperatives in
the country

6941. SHRI BIRENDER SINGH
RAO: Will the Mimister of DEFENCE
be pleased to state:

(@) the number of the Defence
Services Housing Co-operatives function~
ing 1n the country;

(b) the names of the States that have
agreed 10 set up and eaimaik land for
setting up Defence Colonies;

(c) the number of houses constructed
so far; and

(d) the Centre’s aid given to each Statc
for the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK). (a) Eight Defence Services
Housing Cooperatives are functioning in
the country.

(b) Haryana, Jammu 'and  Kashmir,
Punjab, Rajasthan and Union Territory of
Chandigarh.

(c) The information is being collected
and will be laid on the Table of the
House.

(d) These colonies are set up under the
arrangements of local Commanders|State
Governments, No grant from the De-
fence Services Estimates has been made
to the State Governments for the purpose.
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Journeys on tour in Dandakaranya Pro-
ject Area

6942. SHRI HUKAM CHAND KA~
CHWAL: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state:

(a) whether any order has been issued
by Government to treat the journeys on
tour in Dandakaranya Project area as
local journeys and the Employees Asso-
ciation has demanded to lift this res-
triction;

(b) if so, the action taken on this de-
mand of the Employees Association; and

(c) whether the restriction is being Lft-
ed; 1f so, when?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHUNA-
THA REDDY)' (a) General orders were
issucd by the Government 1n Apnil, 1972,
according to which the journeys between
two places falling within the qualifying
limits of Project allowance, 1f admissible,
should be treated as local journeys. The
employees of the Dandakaranya Project
automatically comc under the purview of
these orders. The Employees Association
has represented (o lift this restriction.

(b) and (¢). The matter, whether the
Dandakaranya Project employees should
be excmpted from the provisions of these
otders, 15 under active consideration

Diet to Patients of Umerkote Hospital of
Dandakaranya Profect

6943 SHRI HUKAM CHAND KA-
CHWAL: Will the Mimister of LABOUR
AND REHABILITATION be pleased to
state:

(a) whether therc were complaints by
the patients of Umerkote Hospital of
Dandak_aranya Project that diet was not
being supplied properly and ‘as per pres-
cribed standard and the concerned medi-
cal officer did not take any action; and

(b) if so, the action taken ‘against the
persons responsible?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHUNA-
THA REDDY): (a) No, Sir.

4b) Doecs not arise.

. Victimisation of Workers of Telco and
Tube Company, Jamshedpur

6944. SHRI BHOGENDRA JHA: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to refer to the
reply given to Unstarred Question No.
3524 on the 15th March, 1973 and state:

(a) whether in pursuance of the assu-
rance given by him and the Minister of
State for Labour that there would be no
victimisation, Government are taking
«<ieps to ensure reinstatement of the dis-
missed employees of Telco 'and  Tube
Company, Jamshedpur; and

(b) if so0, the nature of the steps taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY): (a) and (b). The matter was taken
up with the State Government who are
principplly concerned with the subject.
According to their report dated March
26, 19773. Other efforts having failed,
they had referred the dispute over the
dimissal of workers to  adjudication.
The managements of the two establish-
ments filed a writ petition in the Patna
High Court challenging the validity of the
reference, and the Court is reported to
have issued a Stay Order.

‘Transfers/syspensions/removal of Em-
ployees of Balarpur Collieries (Mahara-
shtra)

6945. SHRI BHOGENDRA JHA: Will
the Minister of STEEL AND MINES
be pleased to state:

() how many employees of the Blar-
pur dollicries (Maharashtra) have been
trnn.sferred, suspended or removed from
service since the date of take over by the
Government and what are their States of
?ermanent residence; and
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10:'

(b) Government reaction to such re-
movals from services and whether they
are to be re-instated?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): (a) Cer!ain
staff of the Ballarpur Colliery have heen
transferred on adminstrative grounds; no
staff has yet been removed from service.
Certain allegations of malpractices have
come to the notice of the Coal Mines
Authority, who have instituted enquiries
against the concerned staff.

(¢) Does not arise.

Return of Hindu residents of border
Areas to Pakistan

6946. SHRI R. R. SINGH DEO: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether attention of Government
of India has been invited to a statement
made by Mr. Mumtaz Ali Bhutto, Chief
Minister of Sind, Pakistan on 12th March,
1973 saying that Pakistan’s efforts to per-
suade Hindu residents of border areas to
return to Pakistan have been largely un-
successful;

(b) whether there have been any dis-
cussion on the subject with the Pakistani
Government; and

(c) if so, the particulars thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA “PAL SINGH): (a).
Government have seen press reports of
the Sind Chief Minister’s statement to this
effect,

(b) and (c). Following the Simla Agree-
ment there have been several exchanges
with Pakistan Government on this pro-
blem. Ags a result while Pakistan Gov-
ernment sent some political leaders from
Sind to meet the displaced persons, they
were unable to convince the latter tant
the requisite conditions prevailed in Pa-
kistan for their safe return.
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Objectives of Steel Bank

6947. SHRI C. K. JAFFER SHARIEF:
Will the Minister of STEEL AND
MINES be pleased to state:

(@) the objectives of Steel Bank and
the total requirement of steel in the prio-
rity sector; and

(b) how far this bank has succeeded in
achieving its objectives?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and (b).
The steel bank has been charged with
the responsibility of physically maintain-
ing the requusite levels of stock of speci-
fied critical categories of steel for meet-
ing the requirements of priority units oft
the shelf against valid import licences/
releasc orders held by them or against
spectfic foreign exchange allocations for
release of steel materinl from the steel
bank to project authomties. The mamn
purpose 1s lo eliminate the delays mn the
physical availability of steel of certain
matching <cctions of steel to important
projecis

The steel bank started functioning in
1972-73 and has so far placed orders for
4,710 tonnes of boiler quality plates, 640
tonnes of gtainless steel sheets and plates,
3,940 numbers of stainless stcel and car-
bon steel flanges, 74 tonnes of stainless
steel tubes and 9,500 tonnes of seamless
pipes. Against these 4,643 tonnes of boi-
ler quality plates, 625 tonnes of stainless
steel sheets and plates and 3,710 numbers
of carbon steel flanges have been receiv-
ed, and balance is due in  April-May,
1973. So far supplies from steel bank
are 1,356 tonnes of boiler quality plates
and 229 tonnes of stainless steel sheets
and plates,

Another 27,000 tonnes of critical items
of steel required to be imported by the
steel bank have been identified and the
question of their import is under consi-
deration of the bank.
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Workers participation in Mansgement of
Departmentally Rum Undertakings

6948, SHR1 S. M. BANERJEE: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether the decision of participation .
of labour in management in public and
private sector undertakings will also ap-
ply in case of departmentally run under-
takings; and

(b) if not, the reasons for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY): (a) and (b). The scheme of Jount
Management Councils, which envisage
labour-management cooperation, is ap-
plicable to alfl undertakings. As regards
the appointment of workers’ director on
the Boards of Management in the pub-
lic sector, the experiment is to be tried
in certain undertakings, run as companies
und corporations

Report of the Expert Committee on
Unemployment

6949. SHRI S. M. BANERJEE: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether the Committee on Unem-
ployment has submitted its report; and

(b) if not, the reason for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G, VENKATSWA-
MY): (a) No, Sir.

(b) A number of Working Groups which
were appointed by the Committee to make
a study in depth of the various issues ne-
cessarily took time in collecting the rele-
vant data, in taking evidence and fintali-
sing their reports. Besides, in order to
make an on-the-spot study of the prob-
lem and to ascertain the views and sug-
8estions of leaders of Government and
political parties, the State Governments
and a wide spectrum of knowledgeable
persons including leaders of trade unions,
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chambers of commerce, universities, etc.,
the Committee held discussions with them
both at the headquarters and in the States.
It had to pay visit to as many as 14 States
The Committee had to discuss and digest
the evidence, ‘arguments and conclusions
contained in the reports of the Working
Groups, to collect some further data and
information and to arrive at a balanced
judgment on various issues. All these
processes of the finalisation of the draft
report have involved meticulous examina-~
tion and time taken has been found to be
unavoidably necessary.

Delicensing of tractor and power tiller
industry

6950. SHRI S. M. BANERIJEE: Will
the Minister of HEAVY INDUSTRY be
pleased to state:

(a) the reasons which prompted Gov-
ernment to delicense the tractor and power
tiller industry in Febrvary, 1968; ‘and

(b) whether the objectives <ought to: be
achieved by this drastic step have been
achieved and if so. to what extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD): (a)
The tractor and power tiller industry was
de-licensed with a view to facilitate the
establishment of additional production
to meet the increased demand for me-
chanisation of agriculture,

(b) Yes, Sir. As a result, facilities
have now been established for the pro-
duction of 40,000 to 50,000 tractors in
the country and about 15.000 power til-
lers, which are adequate to meet the cur-
rent demand.
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Issue of letters of intent for manufacture
of Small Cars

6952. SHRI JYOTIRMOY BOSU: Will
the Minister of HEAVY INDUSTRY be
pleased to state:

(a) the names of persons who applied
for industrial licences or letters of intent

APRIL 12, 1973

Written Answers 108

to manufacture smafl cars during 1966
to 1969 and the date of receipt of each
application, and the names of persons who
were granteq letters of intent and dates
of issue of letters of intent;

(b) whether one applicant, whose claim
was ignored, had approached the Delhi
High Court through a writ (No. 192);
and

(¢) whether during hearing of the case,
Government agreed to issue a letter of
intent to the applicant and the case was
withdrawn, and if so, when Government
agreed to issue the letter of intent and
when the case wag withdrawn?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD): (a)
The names of the parties who applied for
industria} licences to manuflacture cars
during 1966 to 1969 and the date of re-
ceipt of their applications are indicated
below:

SL

No. Name of the applicant

Date of Date of
receipt of issue of
application letters of

intent

1 M/s. Mysore State Industrial Investment & Development

Corporation Ltd., Bangalore.

2 Shri Som Prakash Rekhi, M/s. Zeta India, Dethi

3 Shri Manubhai H.
tries Distt. Baroda (Gujarat).

4 M/s. R. R. Chokshi & Co., Ahmedabad-2

5 M/s. Ganesh Renault, Lucknow

6 M)/s. Bhooviman Ltd., Jaipur .

Thakkar, Partner, Ashwin Indus-

6-6-1966 Rejected

9-9-1966 Rejected

30-6-1967 Rejected

10-7-1967 Rejected
16-10-1967 Rejected

17-10-1967 Rejected

M/s. Aravind Automobiles, Trivandrum
Shri Sanjay Gandhi (Now Maruti Ltd., Gurgaon)

M/s. Kerala State Industrial Development Corporation
Ltd, Trivandrum.

Shri M. Madan Mohan Rao, Madras

19-2-1968 Rejected
13-12-1968  30-9-1970

18-4-1969 Rejected

25-9-1969  30-9-1970
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(b) One of the applicants, whose appli-
cation envisaged foreign  collaboration
and import of capital goods represented
against the proposed rejection of his ap-
plication on the ground that he had sub-
sequently imodified his scheme to do
away with foreign collaboration and im-
port of capital goods. Since his appli-
cation, as priginally submitted had al-
ready been comsidered by Government
and disposed of, he was advised to apply
afresh to enable Government to examine
his scheme within the frame-work of the
Government's policy. Instead of submit-
ting a fresh application, the said appli-
cant filed a Writ Petition in the Delhi
High Court against the proposed rejection
of his scheme.

(c) At one of the hearings of the case
before the Delhi High Court, the Coun-
sel for the applicant informed the Court
that his client had decided to make a
fresh application to Government and pray-
ed for adjournment of the case so that
his client could submit a fresh applica-
tion. The fresh application submitted by
the applicant was considered by Govern-
ment and, as it satisfied all the conditions
laid down in regard to this matter, a letter
of intent was issued to him on 1ith Fe-
bruary, 1972. Taking note of the letter
of intent 1eccived by the applicant, his
writ petition pending before the Delhi
High Court was dismissed ag withdrawn
by the Court on 16th February, 1972.

Installed capacity and actual production in
Public Sector Undertakings under Ministry
of Heavy Industry

6954. SHRI JYOTIRMOY BOSU: Wwill
the Minister of HEAVY INDUSTRY be
pleased to state:

(a) the installed capacity and actual
production in each of the public sector
undertakings under the administrative con-
trol of his Ministry, year-wise, during the
last three years; and

() the factors responsible for increase

or decrease in capacity utilisation in each
case?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD): (a).
A statement is laid on the Table of the

House. [Placed in Library. S<e No. LT-
4793/73].

(b) It will be seen from the statement
that production in all the units, except
in the Heavy Machine Tools Plant, has
increased. Increase in production is due
to systematic identification of problems
and bottienecks and measures taken to
improve production, planning and control,
improved procedures in procurement of
materials, better training to the man-
power employed in these units.

The decrease in production in  the
Heavy Machine Tools Plant is mainly on
account of inadequate supply of quality of
casting and to some extent to the non-
availability of skilled workers.

It is expected that the concerted mea-
sures taken to increase production will
further improve the performance of the
units under the administrative control of
this Ministry.

Devices for eliminating tragedies jn Coal
Mines

6955. SHRI RAJDEO SINGH: Wil
the Minister of STEEL AND MINES be
pleased to state:

(a) whether in view of the tragedy in
Jitpur Colliery, there ‘are devices and ma-
chine by which the work in the undet-
ground collieries will be done only by
machines;

(b) if not, whether there are devices
which may lessen the hands or minimise
the number of workers without lessening
the coal output; and

(c) if not, what steps Government pro-
prose to eliminmate such tragedies?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Modern
Science and Technology have not advanc-
ed to such an extent as to eliminate com-
pletely employment of persons in mines
belowground.  Experimental efforts are,
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however, understood to have been made
in some Western countries particularly i
United Kingdom, United States of Ame-
rnica and Poland on remote comtroi opera-
tions by machines in belowground work-
ings,

(b) Mechanisation at the face and in
transport are two aspects of replacement
and reduction of manpower in coal mines.
Such mechanisation is not yet extensively
used in underground coal mines in India.

(c) The causes ‘and circumstances of
the accident in Jitpur colliery are to be
determined by a court of enquiry appoint-
ed by the Government of ladia.

Further action for prevention of similar
accidents will depend upon the findings of

the enqury.

Half-Built E.SI.C. quarters at Andheri-
Versova Road, Bombay

6956, SHRI ONKAR 1AL BERWA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether one hundred sixty  staff
quarters under the Employees’ State In-
surance Corporation at Andheri-Versova
Road, Bombay are lying half-built for the
last two years;

(b) if so, the total amount blocked on
this half construction and the loss of
revenue to the Corporation due to non-
receipt of rents; ‘and

(c) the reasons for this?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY): The Employees’ State Insurance
Corporation have furnished the following
information: —

(a) Yes.

(b) A sum of Rs. 12,66,662.00 repre-
senting about 40 per cent of the sanc-
tioned estimates for the construction of
160 staff quarters was paid to the Maha-
rashtra Housing Board, who have been
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entmsted the construction work in No-
vember, 1969. As the construction work
has not so far been completed, the ques-
tion of loss of revenue on account of
rent does not arise,

(c) The work remained suspended be-
cause the contractors engaged by the
Maharashtra Housing Board defaulted
half way. The Board has, however, re-
started the work  departmentally with
effect from 15th February, 1973.
Erabezzelment by cashier of ESIC,
Bowbay

6957. SHRI ONKAR LAL BERWA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether a Cashier of the Local Offi-
ce of the Employees' State Insurancc Cor-
poration, Bombay fled away with Rs 38
thousands which was unauthorisedly hept
there; and

(b) if s0, whether it was duc lo the
negligence and dereliction of duty on the
part of the Accounts Officer of the Em-
ployees’ State Insurance Corporation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA.-
MY): The Employees’ State Insurance
Corporation have furnished the following
information;—

(a). A cashier of the Local Office
Kurla who is absconding with effect from
31st March, 1971 is involved in the de-
falcation of funds to the extent of Rs,
39,469.10 P,

(b) No.

Transfer of ES.LC, Personnel to West
Bengal

6958. SHRI ONKAR LAL BERWA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether one hundred Inspectors
from various parts of the country under
the Employees’ State Insurance Scheme
were transferred and pogted to West Ben-
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gal 'and subsequently transferred back to
their respective places;

(b) if so, the total amount involved on
such to and fro transfers of Inspectors
including their families and  personal
effects; and

(c) whether these transfers were in the
interest of the poor workers who are con-
tributory to the Scheme; if so, the exi-
gencies for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY): The Employees’ State Insurance
Corporation have furnished the following
information:—

(a) No.

(b) and (c). Do not arise.

Industries depenqent on steel in UP.

6959. SHRIMATI SAVITRI SHYAM:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the total number of industries which
are fully dependent on steel for the pro-
duction of therr goods in Uttar Pradesh
and their annual demand of steel;

(b) the extent to which their demands
are fulfilled by the Steel Plants and Gov-
ernment;

(c) the extent to which short supply
of steel has affected the production in
those industries; and

(d) the steps being taken by Government
to meet their demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to (c)-
Information is being collected and will
be laid on the Table of the House.

@) The availability of steel has been
short of the demand in respect of several
categories of steel. The steps taken to
meet this situation include efforts to in-
croase indigenous production by techno-
logical improvements, better industrial re-
lations, improved maintenance, etc., a
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fairly liberal impoxt policy, pasticularly In
respect of categories in short supply; re-
gulation of exports; streamlining of the
distribution system; and encouragement
for the setting up of electric furnaces.

Loss to mining Indmstries due to power
shortage during carrent year

6960. SHRIMATI SAVITRI SHYAM:
Will the Minister of STEEL AND MI-
NES be pleased to state:

(a) whether Mining Industry 1n the
country hag suffered a heavy loss as a
result of shortage of power during the
current year; and

(b) if so, the steps bewg taken by
Government to increase the production in
mining industry and produce required
power?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA). (a) and (b).
The information is being collected and
will be faid on the Table of the House.

%esearch for Developing Rocketry Migsiles
and Under-Water Weaponry for India

6961. SHRIMATI SAVITRI SHYAM:
Will the Mimster of DEFENCE be pleas-
ed to state

(a) the steps taken by Government for
the developments 1n research for the pur-
pose of developing India's rocketry and
missile and under-water weaponry;

(b) what will be India’s position in this
regard after two years; and

(c) the amount spent on this project so-
far and the amount to be spent on such
projects during the next two years?

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA): (a) A planned builki up of
infra-structure and competence to under-
take development of missiles for the ser-
vices has been initiated, Development of
liquid propulsion rocket engine has been
given importance, Similarly, action has
been taken to build up compstence and
infra-structure and to undertake tasks.
pertaining to under-water weaponry,
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(b) In two years time, we would have
considerably increased our developmental
activity in the missile field 'and would have
set up some facilities for undertaking de-
velopment of under-water weaponry.

(¢) It is not in the public interest to
disclose this information.

Award of Shaurya Chakra for Acts of
=. Bravery

6962. SHRI Y. ESWARA REDDY:
wWill the Minister of DEFENCE be pleas-
ed to state:

(a) whether “Shaurya Chakra® Presiden-
tial awards for acts of bravery during the
last war with Pakistan were given;

(b) if so, the total number of persons
to whom such award was given;

{c) their names and particulars of acts
of bravery; and

(d) the basis on which these persons
were selected?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes, Sir.

(b) 58.

(c) A statement is laid on the Table of
the House. [Placed in Library, See No.
LT-4794/73].

(d) Shaurya Chakra is awarded for gal-
tantry, otherwise than in the face of the
enemy. Recommendations received by
Government for the award of Shaurya
Chakra are examined by the Central
Honours and Awards Committee, which
is presided over by Raksha Mantri, The
recommendations made by the Commit-
tee ‘are notified after approval by the Pra-
dhan Mantri and Rashtrapati.

Air crash of MIG-21 near Badgam, Sri-
nagar

6963. SHRI SUKHDEO PRASAD
VERMA:
SHR1 VARKEY GEORGE:

Will the Minister of DEFENCE be
pleased to state:

(a) whether an Indian Air Force MIG-
21 crashed near Badgam, Srinagar op the
16th March, 1973;
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(b) whether any enquiry has been made
into the causes of the crash; and

(c) if so, the report of the enquiry and
the action taken thereon?

THE MINISTER OF DEFENCE (SHR{
JAGJIVAN RAM): (a) and (b). Yes, Sir.

() The proceedings of the court of
Inquiry have not yet been finalised.

Scheme to set up coal dumps

6964, SHR1 SUKHDEO PRASAD
VERMA: Will the Minister of S1EEL
AND MINES be pleased to state:

(a) whether Government are considei~
ing a scheme to set up coal dumps at
selected places; and

(b) if so, the salient features thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes, Sit.

(b) The scheme envisages movement of
coal in bloch rakes to selected destina-
tions in the States for distribution to the
small consumers, wiz., the domestic consu-
mers under the aegis of the Government
of the States/Union Territories.

Robbery at Indian Diplomats House in
Dacca

6965. SHRI D. B. CHANDRA GOW-
DA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there has been an incident
of robbery by some gun carrying robbers
at the Indian Diplomat’s house in Dacca
on the 13th March, 1973;

(b) whether any investigation has been
made by Government of Bangladesh in
this regard; and

(c) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1I SURENDRA PAL SINGH): (a)
Yes, Sir, Three armed youths entered
the residence of one of our First Secre-
taris in our High Commission in Dacca
at 400 PM. on the 13th March, 1973,
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They ordered the two domestic servants
there in the house to stand against the
wall after threateping them with their
weapons and took away one record player.

(b) The Bangla Desh Government was
informed of the robbery who took im-
mediate mecessary action in the matter.

(c) The Bangla Desh Government have
not yet been able to locate the culprits
responsible for this act.

Proposal to set up Brain Trust of Tech-
nical Experts for Heavy Indusiry

6966, DR. KARNI SINGH: Will the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether there is a pioposal to set
up a Brain Trust of technical experts to
plan and cvaluate the production pro-
gramme for the heavy industries under
s Ministry; and

(b) if so, the composition of the brain
trust and the nature of work to be
assigned to it?

1HE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY  INDUSTRY
(SHRI SIDDHESHWAR PRASAD): (a)
and (b). The Ministry has a proposal un-
der consideration to have ‘a small Plan-
aing and Evaluation Cell for ensuring the
better utilisation of resouroces available
with the public undertakings in the charge
of the Ministry. The other element of
the proposal under consideration is to pro-
vide this Cell with the benefit of advance
of a panel of experts working in an
honorary capacity. It hag been suggest-
ed that this Panel, which is the means of
tapping some of the best brains available
in the country, might be drawn from the
fields of business, finance and  general
management, organisation & methods and
industrial engineering, personnel manage-
ment and marketing.
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Radars installed on Himalayan Borders

6968. SHRI VISHWANATH PRATAP
SINGH: Will the Minister of DEFENCE
be pleased to state:

(a) whether the radars installed on our
Himalayan borders are the products of
a private firm of US.A,; and

(b) if so, how the secrecy of the ope-
rating radio-frequencies of these radars
is ensured?

THE MINISTER OF DEFENCE
{SHRI JAGJIWAN RAM): (a) and (b). It
would not be in public interest to dis~
close this information.

Progress Regarding Self-Sufficiency in de-
signing and buoilding of war-ships

6969. SHRI VISHWANATH PRATAP
SINGH: Will the Minister of DEFENCE
be pleased to state the progress made to-
wands self-sufficiency in the designing and
building of war-ships?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): The designing
and building of war-ships indigenously
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are progressing satisfactorily within the
constraints of the available resources—
‘both financial and technical. We have so
far designed survey ship, Fast Seaward
Défence Boat, Landing Craft (Utility),
High Speed Target Towing Vessel and
various ‘ancillary craft such as Tugs,
Tankers, etc. As regards building of War
Ships, so far Survey vessels, Seaward De-
fence Boats, Minesweepers and Frigates
have been built in India. Efforts are also
being made to indigenise as much of the
-equipment and machinery to be installed
on warships, as possible.

Extension in Territorial Waters Limit of
Pakistan

6970. SHR1 VISHWANATH PRATAP
SINGH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether Pakistan is considering ex-
tending the present limit of its territorial
waters; and

(b) if so, reaction of Government of
India thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAl SINGH): (a).
The Government of India is not aware
whether Pakistan is considering extending
the present limits of its territorial waters,
which are 12 npautical miles measured
froma the ‘approapriate base line. The
repretcatatative of Pakistan made a state-
mert in the UN. Seabed Committee on
March 20, 1973, indicating his delega-
tion support to the limits of territorial
wat¢ » beyond 12 nautical miles, How-
ever on March 21, 1973, according to
reporis published in Pakistan newspapers,
the Government of Pakistan extended its
exclusive fishery zone in areas of the high
seag adjacent to the territorial waters of
Pakistan upto a distance of 50 nautical
umiles from ghe coustline.

(b) The Government of India is exa-
mining the implications of the extension
of fishery jurisdicion by Pakistan,
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Increase in production of Blister Copper
6972. SHRI M. M. JOSEPH:
SHRI M. 8. SIVASWAMY:
Wili the Minister of STEEL AND“
MINES be pleased to state:

(a) whether there huas besn an increase
in_ productian gf blister copper during
this year by Indian Copper  Complex,

Ghatsila; and
(b) if so, the extent thereof?

THE DEPUTY MINISTER IN THR
MINISTRY OF STEEL AND MINE$
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(SHRI SUKHDEV PRASAD): (a) Yes,
Sir.

(B) The productioh of Blistér Copper

during 1972-73 was 12,596 tonnes as_

ageinst 8,405 tonnes during 1971-72.

Purchase of Radars and Communication
Equipment by Indla from US.A.

6973. SHRI VAYALAR RAVI:
SHRI BISHWANATH JHUN-
JHUNWALA:

Will the Minister of DEFENCE be

pleased to state:

(a) whether the United States has re-
cently lifted its ban regarding the pur-
chase of radar equipments and  other
communication equipments for defence
purposes by India;

(b) if so, whether Government propose
to be purchase these materialy from
US.A; and

(c) if so, the main features thereof?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) to (c). The US.
Government announced on 14th March,
1973 that it will lift ity embargo on sup-
ply of previously contracted communica-
tion equipment mcluding radar systems
to India. This matter is under our con-
sideration.

Eviction of Indians from Forelgn Coun-
. . tries

6974, SHRI VAYALAR RAVI: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@) whether the Union Defence Minis-
ter has recently called for the creation
of World opinion against the eviction of
the people of Tndiar Origin, who had con-
tributed their mte for the development
of different wrideveloped mations; and

@ if 8o, & gist thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). While inaugurating a Seminar
on ‘Problems of Indiang abroad with
special reference to Uganda and Kenya',
organised by the Institute of Constitution-
‘al and Parliamentary Studies, New Delhi,
on the 17th March, 1973, the Defence
Minister had stressed the need for the
creation of world opinion against the
eviction of the people of Indian orgin
from Uganda. The Minister had also
stated that these people had contributed
much to the development of that country,
and what had happened there could not
be justified. That was why India had
raised its voice of protest. At the sume
time, he had appealed to the Indians
abroad to identify themselves with the
people of the respective countries,

Requirement of Stainless Stee]

6975. SHRI NAWAL KISHORE SHA-
RMA: Will the Minister of STEEL AND
MINES be pleased to state:

(a) the total requirement of stainless
steel of the country for the year 1973-74;

(b) the requirement of the same being
the Fifth Five Year Plan; ‘and

(c) the steps being taken by Govern-
ment to meet the requirements of stain-
less steel in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The National Council of Applied
Economic Research has estimated the de-
mand for stainless and heat resisting steel
at about 50,000 tonnes in 1975 and 117.4
thousand tonnes in 1980. The demand
in 1973-74 is estimated to be about 77,000
tonnes.

(c) The present estimate is that with
the proposed steel plant at Salem it
will be possible broadly to satisfy the in-
oreased demand of stainless stee]l at the
ond of the Fifth Five-Year Plan.
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Representations from Sharcholders Asso-

ciation regarding the compensation for
taken over coal and copper mines

6977. SHRI P. M. MEHTA: Will the
Minister of STEEL. AND MINES be
pleased to state:

(a) whether any representations have
been received from the Shareholders As-
sociation regarding the compensation for
any of the coal mines and copper mines
taken over recently;

(b) the names of the Associations, the
name of the umits and the number of
sharcholders involved;

(c) the exact contents of the represen-
tation and Government’s reaction there-
to; and

(d) the names of the company in above
case haviny more than 500 shareholders?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL ANDB MINES
(SHRI SUBODPH HANSDA): (a) to (d).
Two statements containing the relevant
information in regard to coal mines ‘and
copper mines are given in the statements
laid on the Table of the House. [Placed
in Library, See No. LT-4795/73].

Allotment of Agricultural Jand in Delht
to Refugees from Pakistan

6978. SHRI R. P. ULAGANAMBI:
Will the Minister of LABOUR AND
REHABILITATION be pleased to refer
to the reply given to Unstarred Question
No. 4322 on the 22nd March, 1973 re-
garding allotment of Agricultural land in
Delhi to refugees from Pakistan and
state:

(a) the nature and manner of under-
taking given by the Delhi Colonists there-
by absolving the responsibility of the Re-
habilitation Department from taking any
steps to get the unauthorised occupants
evicted from the allotted land and deli-
ver vacant possession to the allottees,

(b) whether all the colonists had given
such undertakings: and

(c) whether in one of the five cases
stated, relating to exchange of land, the
orders for allotment of land weie issued
more than ‘a year back but so far no
allotment has actually been made to
him?

THE MINISTER OF LLABOUR AND
REHABILITATION (SHRI RAGHUNA-
THA REDDY): (a) and (b) Some of the
Delhi Colonists had iepresented before
the Chief Settlement Commissioner on
27th May, 1963 and stated that firstly they
would Jike possession to be given to them
as provided in the Displaced Persons
(Compensation and Rehabilitation) Rules,
1955; but if the Government decided not
to evict the unauthorised occupants, they
woulkd, as a last rcsort, be prepared to
accept the allotments with unauthorised
occupants on the land. This matter was
re-examined and it was decided that in
cases where agricultural land is allotted,
it would be the responmsibility of the De-
partment to evict the unauthorised occu-
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pants ang hand over vacant possession to
the allottees, as provided in the Displaced
Persons (Compensation and Rehabilita-
tion) Rules, 1958.

(c) Yes, Sir.

Delegations sent Abroad to express Indin’s
stand on Issue of Bangladesh .

6979. SHRI BHALJIBHAI PARMAR:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the number of delegations sent ab-
road to express the view of Government
of India on the issue of Bangladesh; and

(b) the expenditure incurred on dele
gations in Indian as well as in foreign
currency?

THE MINISTER OF STATE IN THB
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a).
16.

(b) Rs. 5,65,000.00 approximately,

12.05 hrs.

CAILING ATTENTION 10 MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DEMAND BY FOREIGN O Com-
PANIES FOR FURTHER INCREASE IN CRUDE
Price

SHRI H. N. MUKERIJEL (Calcutta—
North-East): I call the attention of the
Minister of Petroleum and Chemiculs to
the following matter of urgent public
importance and ] request that he may
make a statement thereon:—

“The reported demand by foreign oil
companies for further inccease of 17
cents per barrel of importei crude.”

(Interruptions)

MR. SPEAKER: May I request
all to sit down?
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): Crude oil prices have been
going up all over the world continually
since November, 1970, This incieas¢ has
been particularly steep durinz the lasi 6
months, The principal reason for this
has been the virtual cartelisation of ciude
oil production. Some of ths crude oil
producing and exporting couantries have,
for example, doubled their rivenues in
the recent past despite a reduction in
production in some cases. There has also
been acute competition among buvers;
during the last two months alon¢, this
competition has pushed up the price of a
well-known crude from $2.33 per barrei
to $2.67 per barrel.

India has not remained unaffected by
what has been happening elsewher. in this
field. Light Iranian crude oil (which is
being imported by two of the foreign oil
companies operating refineries in India)
was quoted at $1.28 per barrel in October.
1970; this prine rose by several stages to
$2.08 on 15th January, 1973 and to
$2.25 per barrel with effect from Ist
April, 1973. The increase in the price of
the crude oil imported by these oiy com-
panies has thus been 97 cents per barrel
within the last 2% years, including a rise
of 17 cents during the period between
January—April, 1973. Elements of this
large increase are said to be duc to the
Tehran Agreement of February, 1971,
which provided for an automatic escala-
tion in prices at pre-determined intervals
until 1975, the Geneva Agreement deal-
ing with changes in the par values of
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major currencies including the dollar,
participation by the oil producing com-
panies in the production of oil in their
respective countries and the general hard-
ening of prices.

Like all countries which are not im-
porters of crude oil today, we are a_also
greatly concerned at the present situation.
‘The Government have already taken cer-
tain measures to meet our short-term re-
quirements of crude oil and are consider-
ing an overall strategy to deal with thi:
problem in the long-run. The principal
feature of this strategy is of courss in-
tensification of efforts to maximise crude
oil production within the country, both
on-shore and off-shore and a number of
steps have been taken towards achicving
this objective. We have already mude a
beginning towards exploration and crude
oil production activities in other parts of
the world; we propose to diversify our
sources of supply by substantially increas-
ing these activities alongwith increasc m
our domestic exploration and develop-
mental activities.  Attention has also to
be given to the question of curbing con~
sumption of oil products to the extent
possible without slowing down the pa.e
of economic development and also to the
long-range question of development of
Alternative sources of energy.

SHRI H. N. MUKERJEE: I am d's-
tressed at the complacency shown by the
Minister of Petroleum and Chemicals ainl
what amounts to a spirited acquiescence
m blackmail practised by these foreign
interests who go on increasing prices to
our detriment. Sometimes we tried to
resist it, bur from the tone of the Mini-
ter's reply I discover that he has given
up all idea of resisting this contrauing
blackmail. It is strange that he seems to
have forgotten—I mean, the Minister—
that oil Imperialists whose record is <o
black are now fighting their last ditch
battle for domination in countrics lihe
ours, and it 48 important for us to dc
something really and truly basic in regard
to this challenge. We have known
throughout the years that these oil in~
terests from abroad are past-masters ir
the art of cheating countries like ours.
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Sir, for a long time, we did not ever
know that they were deceiving us over
what they called ‘gulf price’. We thought
that they were charging for transport
from the Persian Gulf whereas they were
actually charging us money for transport
from the Gulf of Mexico while actually
oil was coming from the Persian Gulf,
They were doing it with impunity over
the years and we did not know. We did
not know until 1969, if 1 am not wrong,
that they were selling crude to other
countries at a much cheaper rate than
they were selling to us. Therefore, these
people are pastmasters in the art of Je-
ceiving countries like ours, and they gave
all kinds of phoney reasons in order to
justify their demand for price increasc.

I am really astonished that the Minister
seems to accept, at face value, the notion
that all the blame for the price increase—
at least a substantial part of it—lics on
oil-producing countries who have increas-
ed their tariff, something like that, and
that is why the escalation has taken placu
There were all kinds of agreemonts,
Geneva Agreement and all that sort of
thing,

Today we are in direct contact—and
we wish to be in such contact—with the
oil-producing countries and, with a coun-
try like Iraq, we have entered into a sort
of agreement which ought to be a pointzr
for the future. And by our dirsct deal-
ings with oil-producing countries, in which
task, as I tried to say the other day mov-
ing the Resolution on oil nationalisation.
the Ministry of External Affairs should
have a large say, we can get rid of the
blackmail which these middlemen, these
foreign oil sharks, are perpetuating. This
kind of thing has been going on for sc
long, and we did not know that! Why
should we accept this increase? During
the last five years there had been repeated
increases, and as to what they Jdo occa-
sionally, I have no time to go into all
details that are relevant in this inatter.
Sometimes they ask for an increase and
Government succumbs to the blackmail-
ing. Sometimes Government had not con-
ceded their claim to the increase, but
Government had been compelled to re-
lease foreign exchange to the companies
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[ .
at the new rates, This sort of thing has
bappened in recent years, And whenever
Government refused to release the Yorewn
exchange required for the higher price of
crude, the companies have cut down their
imports and have reduced their produc-
tion at the refinery. Last year, tor ex-
ample, the companies demanded 1.84
dollars per barrel and the Government
released foreign exchange at the rate of
1.68 dollars per barrel because that, ac-
cording to the Government’s calculat.ons
which must have some sort of expert
basis, was the rightful price. We wanted
to pay at the rate of 1.68 dollars, but they
wanted at a rate of 1.84 dollars. But
immediately the companies retained by
reducing their import and by cutting their
refinery operations and they gobbled up
the foreign exchange allocation which
this Government had given to them. This
sort of thing goes on, and this latast de-
mand for an increase of 17 cents is a
very dreadful burden on our exchequer,
In 1970, we had to fish out foreign cx-
change to the extent of Rs. 102 crores for
the import of crude oil; in 1971 it was
Rs. 138 crores for the same purpose; in
1972 the estimated expenditure of foreign
exchange on crude import is Rs. 144
crores. This is not a laughing proposi-
tion, this is a very serious matter,

And it is more than time, particularly
‘when the Minister himself had experince
of the kind of operation which takes place
internally as well as internationally on the
o1l front, it is high time that something
very serious is done to safeguard the in-
terests of our country and to fight the
ways of blackmail of these foreign inter-
ests. They circumvent all Government
decisions and T would like to draw your
attention to the fact that these o1l com-
panies send out huge monies from this
country. From 1968 to 1971, the three
foreign oil companies have taken away
from India Rs. 320.37 crores. In 1968 it
was Rs. 71.11 crores, 1969—Rs. 8191
crores and 1970—Rs. 72,94 crores and
1971—Rs. 94.41 crores and all—this on
account of profits end other remittances.
The' total capital employed by these com-
panies, however, is about Rs. 111 crores.
“They go on sending out money to the
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extent of nearly their total capital in a
period of four years.

Then they have a grip over our coun-
try’s Government and the administration.
They have a grip by all underhand means.
For example, they have their own agents
planted in the higher echelons of the ad-
ministration in the Petroleum & Cheimcal
Ministry. The former boss of the Indian
Oil Corporation blocked the import of
Rustum crude for two years on the plea
that it could not be refined in Batauni
Oil Refinery. It was an absolute fabrica-
tion made by one of the high-ups in the
Ministry who did that in the interests
of the foreigners. I suppose he has gone
scotfree and nobody does anything to get
hold of him and give him that kind of
punishment that he deserves. We find
again that the Managing Director in charge
of the Marketing Division of the IOC is
one of the former management personnel
of the Burmah-Shell. So many other ins-
tances can be given On the last occasion
when I spoke about the oil nationalisa-
tion, so many instances came to our mind.
This Thakru Commission, if it proceeds
properly, can bring to light so many
scandals related to this matter. Thcse
foreign interests have got their represen-
tatives in the highest echelons of the ad-
ministration and they give out arguments
to the Ministry which are utterly wrong
and which go against the interests of our
country and that is why, briefed by his
officers, he has now given a statement
which is derogatory to the sovereignty of
this country.

130

I would very much like to know why
the Minister has agreed. From the look
of things, if this statement conveys any
sense in English language, he has agreced
to a rise when it was patcntly, obviously,
clearly and explicitly against the will of
the Government of India. [ would like
to know: why do you accept a wrong and
phoney argument about the tariff escala-
tion and similmn things in the oil produc-
ing countries? Why don’t you find out
more about it by direct contact with the
oil producing countries, not only with
Irag with which we have established
friendly relations and with which the
Minister also had contacts but with coun-
tries like Algeria and so many others with
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which, we should go even out of our way
in order to set up friendly relations, for
a variety of other reasons which can be
discussed in the External Affairs debate?
Why can't we? Why should you accept
these wrong, completely wrong and moti-
vated arguments offered by the foreign
interests?

The Minister speaks of an  overall
strategy. I do hope he had anything in
the nature of an overall strategy. Why
should we postpone nationalisation as we
said the other day, if at all he has any
serious intention, till 1979, and in the
meantime, they would do the maximum
damage to these installations. If at all.
they would leave ruination behind them
and we are telling them, ‘You can rule
the roost till 1979°. Why do we enable
these foreign interests to fleece us in the
way they do in the meantime?

He refers to our efforts to increase our
production. Now, what is his view in
regard to what?

The Soviet experts have repeated very
recently, like Prof. N. A. Kalinin who
made so many efforts 1o put India on the
oil map of the world. Our Minister
knows a good deal about it. The other
day he expressed his gratitude to the
Soviet experts. He had said, and recently
he and other Soviet experts had repeated
that with a crash programme, in five years’
time, from our own internal resonrces
we can produce 50 million tonnes which
is even more than what we require at the
present moment.

I want to know why it is that in spite
of all this we are not trying to go ahead.
And 1 want to know, pending 1979—the
hon. Minister says that 25 years being
over, he can then take over these foreign
companies,——pending  that !period, why
cannot we take over the administration
of these companies so that we can keep
whatever assets they may have in tact, so
that we can rid ourselves of this incubus
of exploitation and blackmail which thev
are continuing to pursue. I want io know
why this increase is accepted. I want to
know why we are not taking radical steps
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to prewunt this blackmail, why we allow-
od our administration to be cluttered with
foreign agents who are shown up to be
wicked manipylators for foreign interests
1 want to know as to what steps you are
taking and if you do not take up nutiona-
lisation, why cannot you take over the
administration of these oil companics in
the meantime, without detriment to any-
thing in the nature of our international
relations, What is being done to increase
our transport capacity so that we do not
have to depend upon oil sharks from
abroad. so that we may have our own
ships and bring the oil from whichever
country we want to? I would like the hon,
Minister to give his  attention, in the
earnest manner that they deserve, to these
matters.
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SHRI D. K. BOROOAH: Mr. Mukerjee
has said something about which I might
enter a caveat. He had said that the
Ministry of Petroleum is cluttered with
foreign agents. 1 repudiate this. T say,
they are as good Indians as Mr, Mukerjee
and, therefore, it is certainly incorrect to
say that they are foreign agents. Clutter
means full, it is not a few only. It would
be wrong to mahe such a kind of statement.
Mr. Mukerjee said that increase in oil
prices has been due to the manipulation
of the foreign oil companies. It cui'l
have been, Sir, 1 do not know, all the
facts are not before me, before 1970—72.
But, from January, 1972, this is what
happened. From January, 1972, they
organised themselves, Eleven well-known
oil producing countries from Libya to
Venezula combined together and they
asked for a higher price. All the forecizn
companies have been compelled to give
them higher price. That is the reason
for the increase in price. The increase
in price is due to the insistence of the
oil prcducing countries from Libya to
Venezula led by Libyan President Gadafft
and so they bad to give a higher price.
That higher price is for everybody in the
whole world, whether it is America or
Great Britain or India or Japan. Which-
ever country wants to buy this oil, it has
to buy in the world market at the world
prices, as I have already mentioned. In
fact, we had a Telex message which is
also confirmed by other sources. Ratlior,
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the oil prices were decided by tenders.

Now, there is an open biq. In Abu
Dhabi there was an open bid vfh.ete
active  bidding for some 630 million

barrels (and possibly more) of low-sul-
phur participation crude being offered for
sale by the Abu Dhabi Government over
the period 1974—1980 has pushed up the
starting price of Murban crude to as
high as $2,65/ barrel for 1974 deliveries
(including the 7 cents/ barrel. Teheran
increment for 1974, but excluding any
adjustment for last month’s dollar de-
valuation).

Now, this is an open bid, All the
countries that want to buy have to bid
openly. Brazil's State-owned Petro-brass
which 13 in the lead, is offering $2.65/
barrel for Murban (actually $2.67/ barrel
with 90 days’ credit, which works out at
about $2.5/ barrel with 60 days’ credit
as was allowed in the Japan Line deal)
followed closely by the Swiss trading
company Naftamondial—$2.654/ barrel—
and the New York-based John Sahaheen
Organisation—3$2.64/ barrel,  Three US
oil companies—Continental Oil, Phillips
Petroleum and Charter Oil—have made

shightly lower offers in the $2.58-~
$2 62 range.
So, there is an open bid in  which

Brazil has bought it by bidding against
the American companies. So, what Brazil
has done, we shall also have to do. I we
want to buy oil today, we must uo to the
open market and buy it. ‘Today, the
tender system is as good as abolished. One
has to purchase by negotiating or by open
bidding. No country in the world in-
cluding Traq is willing to sell it at less
than the world market price. Al this has
been done by the OPEC countries under
the leadership of the Llbyan President.
President Gadaffi, In fact, they are not
§atisﬁed with this, but now they are hav-~
ing also another discussion and thev want
to rfu'se the price again. ¥ talked to the
Iraqi Ofl Minister who himself is & mem-
ber of the committee to negotiate the
proposed revision of the Geneva Agree-
ment, namely, the Ministerial Committee
which has appointed a three-man team
composed of the Oil Ministers of Iraq
(Dr. Sa'dun Hamad), Kuwait (Mr. ‘Abd
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al-Rshman al-’Atigi) and Libya (Mr. lzz
al-Din al-Mabruk), and presided over by
the Libyan Oil Minister, Negotiations
with the companies are scheduled to begin
in Beirut on 12th April. So, this may be
followed up and the price again raised.
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So, if we want to buy crude today, as
we have to, we have to buy in the open
market, and we have to pay the same
price as other couniries are payinz. There
is no hide-and-seek in this. In 1970 it
was selling in a buyers’ market, and oil
was being hawked about cverywhere. But
today we cannot buy because it is en-
tirely a sellers’ market. It is not due to
the monopolies of the companies. The
companies have no hand now....

SHRI JYOTIRMOY BOSU: Let him
not be too sure about these things.

SHRI D. K. BOROOAH: T had a talk
with the people Who are vitally concérned
with this. We discussed this problem with
the Iragi delegation and they said that
it had to be purchased at what 1s known
as the world market price, and the price
has to be reviewed annually. So, what
can we do about it now?

Another thing that is more important is
the availability of crude. No company or
country is willing to enter into a long-
term agreement, not even a (wo-year
agreement, and they say that the price has
to be reviewed annually and we have
to bid in the open market. Because of
our friendship with Traq and because of
our community of ideas, they have
agreed to give us 3 million tonnes for
ten years, but at the world price, There
is no concessional price in this.

Our problem is to get more crude.
We must get crude as quickly as possible
and as much as we can.

Prof. Mukerjee mentioned about the
Russian experts, Prof. Kalinin was in
the team of the Russian experts which
discussed with us at great length how to
improve the production of ONGC. I
do not know who the Russian expert
who said that we coufd have %0 mil
lion tonnes in five years; it was cer~
tainly not Prof. Kalinin, because Prof.
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Kalinnn and others—the Deputy Minis-
ter who is himself an  oil expert was
there—said that in five years if ‘you
could work bard, it could go upto 13
million tonnes’. For that, we need better
equipment. They themselves examined
our rigs and told us that our rigs have
become old-fashioned and out of date
and so we must buy at least 22 rigs in
order to double the drilling capacity.

Therefore, as 1 said we are trying to
get oil from on-shore exploration as far
as we can and in the closest collabora-
tion with the Soviet experts.

Then we are trying also to get some

oil outside. The Iraqi Government dis-
cussed this matter with us. They have
been good enough to give a location

for us 50 thit ONGC can dnll there, and
the locat n they have given has cer-
tainly more prospects for ®il than any
we have in this country. Drilling faci-
lities there are also better because in
the Middie East, particularly in Iraq; the
location we' have got in Romalia is a
flat land where drilling for oil could be
limited to 2,000 to 3,000 meters, that is,
about 9,000 to 10,000 ft, In Assam, we
have to drill 15,000 to 16,000 ft. to get
oil and the terrain is very difficult and
the chances are less bright than in Irag.

So our strategy is to get in touch with
them and get assurances on this, not
about the price.” We may not get a
price concession but what we can get will
be an assurance of supply of crude if we
get in touch with the oil producing coun-
tries themselves,

We have made contacts with Iraq.
They have been very fruitful. It may
not be just 3 million tonnes; it may be
they may give us more. We are in touch
with Kuwait. The External Affairs Mi-
nister himself visited Kuwait, }e visit-
ed Bahrein, he also visited Qatar We
are in close co-operation with Qatar,
Bahrein and Kuwait, also with Abu
Dhabi and Dubhai to get as much oil as
we can from them,

So I hope that before iong, within a
month, they will give us their views or
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decisions about our oil purchuse, the
purchase of crude in that area.
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We have also discussed the matter of
putting up a refinery here in which they
will have a share which Qatar may give
in terms of crude oil. So we are doing
all this. Our expectations are simple,
that we must get oil from all countries
concerned. Oil is available to us only
in the Gulf, the Persian Gulf, not the
Gulf of Mexico where there is hardly
any oil. We are now negotiating with
these countries and I hope we will be
successful in getting oil from them,

He said that the oil companies were
demanding a higher price. There is one
very interesting thing about this. The
increase in crude oil prices need not
necessarily increase the price of products
at least to that extent Lecause there
could be a reduction in the refining mar-
gin. It is very interesting to note that
last year when crude prices had gone up,
the prices of finished products did not
g0 up to that extent.

MR. SPEAKER: May [ remand the
Minister about one thing? We had de-
cided that the duration of the call atten-
tion motion be increased from half an
hour to 45 minutes; ten minutes for the
first member, five minutes each for the
others, leaving the total time which can
be taken by the Minister to be 10
minutes, It is very difficult to regulate
business if this goes beyond this time-
limit and into the other business, The
Minister will kindly be brief.

SHRI D. K, BOROOAH: I only want-
ed to reply to all the points raised by
Prof. Mukerjee. Naturally, it 15 a some-
what complicated question.

MR. SPEAKER: But the time you
are taking is double the time he took. ¥
would request all Ministers to be care-
ful and stick to the timey Otherwise, I
cannot regulate the business,

SHRI D. K. BOROOAH: I will have
done in another five minutes.

MR. SPEAKER: Otherwise I will have
to ask the Misisters also, to sit down, If
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you break this rule, how can I contro!
it?
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SHRI D. K. BOROOAH: Sir, I will
be very brief now. The point that 1
would like to make is that our strategy
is to get more oil from these countries
direct, and also to explore for oil not
only in this country but in the Middie
East countries, those who will allow us
to do so, as well as to go out off-shore
as much as possible. It is only by pro-
ducing more oil and getting it directly
from those countries that we will be
able to meet the increasing demand for
ol in this country. Otherwise, we will
be in a very embarrassing and difficult
position.

MR. SPEAKER: Shri Bhagwat Jha
Azad—absent. Shri C. K. Chandrappan.

SHRI C., K. CHANDRAPPAN (Telli-
cherry): Sir, listening to the answers
given by the Minister, I thought that
the Minister was saying that the country
was so helpless that we have to go by
the dictates of the international cartels.
This is the picture he has portrayed. He
may have differences of view, but the
facts seem to be something diffcrent.

I would like to kmow from the hon.
Minster whether this is a fact. You
have denied, 1 remember you have said
th.at. Mr, Kalinin has not said that $9
million tonnes of crude can be produced
ln'lndia. But have the Govcrnmert re-
ceived any report any time during the
fecent \past saying that the production
of crude can be increased to the exent
of .?0 million tonnes? It may be Kalizin
Or it may be somebody else,

Now, anofbier thing is, this Govern.
ment is agreeing to the dictates, due to
helplestness, of the international carteis
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for more prices for crude. Ths foreign
refineries in this country ate asking for
more and more prices as the months are
passing. I would like to know from the
hon. Minister: what will be the loss that
we are going to incur if we agree to the
latest demand from the foreign ol comn-
pames? The Minister vigorously demed
that there was anybody in the Petroleum
Ministry who had got anything to do
with the foreign oil companizs or foreign
interests. The Minister might have been
objecting to the usage of the term “full
of”. But he cannot deny the fact. May
I know whether it is not a fact that
there are some people who ar: colluding
with the international cartels and inter-
national monopolists and who are more
interested in defending the intcrests of
the international oil monopolists than in
defending the interests of his country?
They may be Indians. For example,
Mr. Verma, the Joint Secretary of your
Ministry, who has got a very, very bad
record in his dealing with the foreign
oil companies, had been a party in all
the foreign dealings, negotiating on  be-
half of the Government. Can you make
an enquiry about his shady transactions?
Your Ministry was notorious for various
other things in the past.

SHRI N. K. SANGHI (Jalore): On
a point of order, Sir.

MR. SPEAKER: 1 myself have al-
ready pointed it out a number of times.
Please don't refer to any name, bccause
he is not present to defend himseif. [t
must be sent in advance. We have al-
ready settled the procedure. You can
mention his  designation, but not the
name.

SHRI C. K. CHANDRAPPAN: The
question was asked by Mr. Mukherjce as
to what happened to the Rustom crude
from Iran? Are you selling it to Japan
at the international price? No. You
are selling it at a much lower price. This
wisdom has been sold to the Ministry
by——I will not mention his name—a
top bureaucrat sitting in your Ministry.
Your Ministry's officials told you that
this oil could not be refined in the
Berauni refinery and we had to sell it
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You are selling it to Japan and other
countries at a lower price. Why arc this
sort of shady transactions allowed in
your Ministry? Your hands may be
clean but the Ministry's are not. There
is already an enquiry into the pipeline
scandal. Can you order another en-
quiry about the bureaucrats who are
sitting in the Ministry dealing hand-in-
glove with the foreign oil interests in
this country to the detriment of our
interests?

What prevents you from nationalising
the foreign oil refineries in India? When
you say that the interest of the country
is very much at stake because of various
pressures from abroad, is it not a fact
that we can nationalise the foreign oil
refineries and maximise the production
of crude? Is it not a fact that your
Ministry had agreed to foreign collabora-
tion even in the case of offshore drilling
where again you are going to depend on
foreign countries for building the plat-
form? 1 think the platform was dcsign-
ed wrongly and you lost time also in
drilling in the Bombay High. 1 want
categorical answers to my questions. If
you are not very much interested in
defending everyone in the Ministry, the
country would like that the matter be
enquired into. Something is very much
stinking in your Ministry, This is what
we feel.

SHRI D. K. BOROOAH: The hon.
Member has raised a few points which
were raised by Prof. Maukheijec also.
About our capacity to produce 50 mil-
lion tonnes in the next five yeais, nobody
has told us so, and our discussions with
the Soviet experts also do not indicate
that it would be 50 million tonnes. 1
do not know whether a formal report has
been sent by them—i will certainly
lock into that—but I am sure that it
will mot considerably vary from what
they had told us earlier,

About Rustom crude, the refineries
are built on the basis of the crude. The
quality of the crude determines the
character of the refinerv. Therefore,
the construction and the chavacter of
the refinery varies from refinery to re-

quality of crude. I will not go into that
because it is a very technical question.
Rustom crude has not been sold at a
lower price than the intermational price.
With the Rustom crude which is sold
we can buy similar quantity of lighter
Iranian crude, which is suitable for our
refinery. Now we have got a large
quantity of crude from Iraq. Therefore,
we have to make suitable alterations in
our refineries to process that crude. The
Rustom crude is only about half million
tonnes. To make changes in the refinery
in the production pattern only for &
million tonnes would not be economical-
ly feasible.

So far as charges against certain off
cers concerned  with the pipeling are
concerned, I would not like to say any-
thing beause that is being enquired inio
by a Commission of Inquiry. If there
are any specific charges against indivi-
dual officers, if he gives us the cdetails.
Government would certainly like tn in-
vestigate them, if not for anything elsc
at least to give a chance to the officer to
clear himself. Whenever charges arc
levelled against an officer, it is better that
they are looked into early and he :s
cleared rather than his being under the
cloud all the time.

When I said that the crude prices had
gone up I did not say that it was due
to international oartelisation. I made it
very clear that it is due to the demand
of the petroleum-producing countiies. ft
is not that we are helpless. I have told
the hon, House what steps we are going
to take. I am an optimist, more so
this matter, because our recent negotia-
tions with Iraq have proved thot it 1s
possible for us to get crude from other
crude-producing countries and from our
own country. Some of those countries
which have not got oil resources of their
own are exploring in different parts cf
the world- India has to follow a simi-
lar pattern. I am sure with the very
well-trained persons we have, the ex-
pertise  we have acquired, it will be
possible for us to provide at least a
substantial part of our crude oil roquire-
ments in the next five years.
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far, Is it not being dome to serve the
interests of foreign monopolnt.?  We
want a clear answer to that.

SHRI JYOTIRMOY BOSU: Ihe pre-
sent situation is the outcome, to my
mind, of & complete surrender of this
Government  to the foreign tycoons.
There is & very interesting news item
in the Economic and Polical Weekly of
26th August, 1972, which says under the
caption ‘SCUTTLING MALAVIYA RE-
PORT":

*The Mafhviya Committee  Report
on the Oil and Natural Gas Com-
mission has got stuck m th: Peiro-
jeum Ministry. That this should be
the fate of a report which was sup-
posed to clear the way of a big
thrust forward im  oil exploiation 1
an mteresting commentary on the
ways of our government and hureau-
Ccracyy

Here is a Report of the Comwittee on
Public Undertakings, He said, he did
not know about the rise of crude prices
before a certain date. He should bave
had a look at it. He should have been
guided by the Ministry It is a vecy in-
teresting report of the P. U. Committee,
It says:

“The increases that have taken place
as a direct result of the concerted

action taken by the OPEC and other-
wise are summarised below.

Cents/bbl

The Petroleum  Mmistry, rs things
stand, means the bureaucracy  Since  November, 1970 . . . 7
the Manmstry ha, for long lached
effecive pohtical leadership or cven a February, 1971

27
full-time Mmster, 1t 1 very urhappy  June, 1971 . . . 6
about the adverse comments n  the
report on 1its role in weakening the July, 1971 s
ol exploration  eftort and hamoermg  yanuary, 1972 ey
the work of the ONGC The Mtnis-
try’s nominee on the Commutee dul
his best to prevent such criicism ToraL . . 56.7
being incorporated in the report while __ —
the report was under preparction. » ) . .
When this effort failed, ths Minestry

decided to quietly pul the report in

Between them the three forogu ol
cold storage.”

companits are currently amporting 7.7
milhon tonnes of crude od caJy year
This 1, equal to a bLittle over 56 mulhon
barrels of crude ol pesr annum. An
increase n the crude ol price by cvery
cent, therefore, results in additionat for-
eign exchange outgo of $5,62,000.

I want a categorical reply fiom the ben
Minister as to how far this 15 tiue and
whether the Malaviya Commuitce  Re-
port would be placed on the Table of
the House for perusal of Members. Then
the Shantial Committee says

They have asked for a ceriam

“olit s rise, It says:—

price
recommende! that a
National  Petroleum Commusion be
established on a statutory bass to
renegotiate the agreements with the

foreign oil compantes and 1o serve as

“Two of the three foreign oil com-
panies—Burmah-Shell and Cahltex—

the po.licy making and co-ordinating
au.thon.ty in respect of all aspecis of
this industry from exploration and

supply of cruds to the marketing of
products.”

C"e want to know why this Petrocum
ommission has not heem condtituted so

have sought an increase of 17 cents
per barrel to the price of crude from
April 1. The third Esso 1, likely to
follow suit
Among them the three compenies ime.
port about 7.75 million tonnes of
crude oil annually to feed their refi-
neries in India. The latest increase, if
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accepted by the Government, would
mean an additional expenditure of

about Rs. 6.5 crores in the country’s
120

crude import bill of abour Rs.
crores.
The last increase sought by the

companies is labout 24 cemts....”

MR. SPEAKER: He may tiy to cou-
clude nowg

SHR1 JYOTIRMOY BOSU: Then 1
sit down if you like. You kindly see
what time you gave to others. I am
trying to make out a case....

MR. SPEAKER: 10 minutes for the
first member and 5 minutes each for
others.

SHRI JYOTIRMOY BOSU: I can sit

down then. This is not the way.
MR. SPEAKER: Nobody likes the
bell. What to do?

SHRI JYOTIRMOY BOSU: Then, the
original and existing coasta] refining
capacities in private sector (foreign) are
as follows:

(million tonnes)

Original  Present
Capacity capacity,
Burmah Shell Refinery,
Bombay . . 1°50 375
ESSO Refinery,
Bombay . 0'92 2°50
(. altex Refinery,
Vishakhapatnam 0° 50 1:58
2°92 7+80

This is what the Estimate Committes
says:

“The Committee learn with concein
that expansion of the refineries in the
private sector was carried out without
the approval of Government inasmvich
as Government’s permission was not
sought. ...”
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Here is a newsitem entitled “Big
change in oil policy under study”. The

Government is completely surrendering to
foreign monopolists.

I refer you to a book written by [
very eminent person Dr. Michael Tanzer
who is an authority on international oil
trade.

.

This is what he says:

costs at
Oit

“Approximate prices and
three levels of the Internationat
Industry:—

Price per Cost per

bbl. bbl.

Crude oil production § 1-50 $c 25
‘Transportation 8§ o-25 $0-25
Refining . . % o-50 §0-50
TOTAL; $ 228 § 200

Profitability in the jndustry basical-
ly stems from the sale of crude il
While this is explanable by our hypo-
thesis of greater monopoly control mn
crude oil production than in refining or
transport, in the real world the supply
of low-cost crude is not controlled by
a single monopolist but by a member
of companies which number in recent
years has been increasing.”

I advise the Minister to read this book
so that he can get g clear picture of it. ...

MR. SPEAKER: I think, I should ring
the bell only when the Member asks me
to ring the bell. Otherwise, it is no use.

SHRI JYOTIRMOY BOSU: This is
the report of what Dr. Michael Tanzer
has said in New York:

“Dr. Michael Tanzer, world re~
nowned petroleum expert of New York
has suggested in an interview that India
should nationalise all foreign oil refin-
eries and pay no compensation. He says
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that considering the enormous profits
they have made, these companies de-
serve no compensation. “India might
look to the example set by the Chilean
government Wwith regard to interna-
tional copper companies.”

He further says:

4....that oil exporting underdeve-
loped countries should take stcps to
provide relief in crude prices (o under-
developed oil importing countries and
that a measure should also be taken to
eliminate oil cartels.”

He should read M.chael Tanzer. [hat
would serve as an eye-opener for this
gentleman. He need not be guided by
the bureaucrats most of whom are on
the pay-rolls of monopolists.

Now I come to the profits and divi-
dends. Burmah-Shell netted—it is only
for marketing and not for crude oil—
Rs, 5.61 crores and Rs. 8.60 crores in
1969 and 1970. M/s, Caltex Oil earned
Rs. 1.2 crores, Rs. 1.19 crores and Rs. 1.18
croreg in 1969, 1970 and 1971.

The correct picture has been given by
the PUC. 1 want to know from the hon.
Minister what is prsventing them from
nationalising this. You should nationalise
crude oil importation, refining. the entue
thing, because you cannot touch the
Agreement upto 1979. We want to have
a clear and categorical assurance from
them. What has happened to the Mala-
viva Committee Report? Why are you
not forming a commission? You should
nationalise the whole thing to do away
with the Agreement which, .is nothing but
8 garland of slavery on the country.

SHRI D. K. BOROOAH Hon. Mem-
b"'. Mr. Jyotirmoy Bosu, tried to create
an impression that we did not know any-
thing about oil prices. I have said in the
statement that crude oil prices have been
going up all over the world continually
since November 1970, And what he has
sal_j only confirms what I have
:;'u- Oil prices have gome up and are

. going up. Crude oil prices have not
only gone up but are still going up....

SHRI JYOTIRMOY BOSU: For you.
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SHRI D. K. BOROOAH: For the en-
tire world.

SHRI JYOTIRMOY BOSU: Itis a
matter of opinion.

SHRI D. K. BOROOAH: It is a fact.
I am willing to discuss the matter with
Mr. Bosu. I am giving facts.

Secondly, about the Malaviya Com-
mittee Report, that is under considera-
tion of the Government....

SHRI JYOTIRMOY BOSU: Since when?

SHRI D. K. BOROOAH: Since 1 took
over. We have discussed this matter....

SHRI JYOTIRMOY BOSU: I want @
clear reply, Sir. When was the Committe
constituted and when was the report
given?

SHRI D. K. BOROOAH: These are
factual matters. Every Member knows
about it. Let me make it very clear that
this was discussed by the Consultative
Committee of this House on two occasions
and they came to certain conclusions. PUC
has also sent their recommendations. ...

SHRI JYOTIRMOY BOSU: When
was the Malaviya Committee Report re-
ceived?

SHRI D. K. BOROOAH: Let me say
what 1 have done....(Interruptions) 1
am only replying to the question that he
has raised. His question was, is it a fact
that the Government is trying to scuttle
the report. ...

SHRI JYOTIRMOY BOSU: When
was he Report received?

MR. SPEAKER: Please do not inter-
rupt him.

SHRI JYOTIRMOY BOSU: I am try-
ing to get the reply.

MR., SPEAKER: But not without my
permission,

I am not allowing......
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13.60 hrs.

SHRI JYOTIRMOY BOSU: That does
not really matter much.

MR. SPEAKER: If he says something
without my permission, you need not

reply to it.

SHRI D. K. BOROOAH: The hon,
Member asked a question. He has asked
the question but he is not willing to
listen to the reply.

The reply is very simple, that this has
been already considered by the Consulta-
tive Commuttec. It has been discussed
by the Public Undertakings Committee
and it has come to the Government, We
have come to certain conclusions and
we ate guing to finalise it now. So, it is
not going to be scuttled....

SHRI JYOTIRMOY BOSU: You have
sat over 1t for two years....(Interrup-
niong)..

SHRI D. K BOROOAH: Now, Sir,
Mr. Bosu is deeply inticsted 1n ancient
history and the books which he reterred
to were published four years ago....

SHRI JYOTIRMOY BOSU: That
makes no difference.

SHRI D. K. BOROOAH: So, Sir, when
Tanzer wrote that book and also the
article which was published in the Times
of India, if ¥ am not mistaken........

SHRI JYOTIRMOY BOSU: It is Eco-
nomic Times.

SHRI D. K. BOROOAH: 1 am sorry,
it is Economic Times. This article also
1 have read but, after that, things have
changed quite a good deal and prices
have gone wp....

SHRI JYOTIRMOY BOSU: Sir, on
a point of submission. 1 wanted a clear
answer as to when the Malaviya Com-
mittée's report was submitted, but the
Minister is hiding it. Why does he want
to hide it?

CHAITRA 22, 1895 (SAKA)

further increase in
crude price (CA)
MR. SPEAKER: Order, please. That
matter was mentidned in the House
earlier, much earlier than he came. Why
do you insist upon it?

SHR] JYOTIRMOY BOSU: Begause
they have put it in cold storage....
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MR. SPEAKER: I am pot allowing.
Not only you are taking your full time
but you are intruding into others' time
also.

SHRI D. K. BOROOAH: It is not
put in cold storage. It is very much on
the anvil,

SHRI JYOTIRMOY BOSU: What
about Shantilal Commission’s report for
a National Commission for Petroleum?

SHRI PRABODH CHANDRA (Gur-
daspur): Every minute he is disturbing.

MR. SPEAKFR: A very incorrigible
man.

SHRI PRABODH CHANDRA: He
cannot hold the House to ransom He
should hold his tongue.

SHRI JYOTIRMOY BOSU: I will
consult you.
MR. SPEAKER: If he goes on
interrupting, the Minister should not
answer it.

SHRI D. K. BOROOAH: So far as
the question of nationalisation is con-
cerned, it is not a question of refineries
The main problem before us is the
crude. If we have more crude, certainly
we can take whatever radical measures
we want to take.

SHRI JYOTIRMOY BOSU: He is
misinterpreting me. We are not getting
the crude....

SHRI D. K. BOROOAH: So far as
Mr. Bosu is concerned, he knows as
well as I do, that so far as the crude
production is concerned, it is entirely in
the public sector except a small partial
participation by the BOC. . Therefare,
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so far as production of crude is con-

cerned, the private sector has nothing to

do with it, It is & very clear question

of....

SHRI JYOTIRMOY BOSU: The en-
tire thing should be nationalised.

MR. SPEAKER: If this man goes on
like this, I have to prevent him....

SHRI JYOTIRMOY BOSU: I
objection to your
(Interruptions)

take
way of talking....

DR. KAILAS (Bombay South): Hec
cannot threaten the Speaker lih2 this.
He cannot behave like this.

MR. SPEAKER:
interrupting.

Every time hc is

SHRI K. P. UNNIKRISHNAN
(Badagara). This is not a civilised way.

MR. SPEAKER: This Member is not

allowing others to listen, He s inter-
rupting every time.
SHRI JAGANNATH MISHRA

(Madhubani): He should be named.

SHRI D. K. BOROOAH: Sir, I think,
I have replied to all the questions put
by Mr. Jyotirmoy Bosu. (Interruptions)

MR SPEAKER: Mr. Bosu, you don't

fallow the Minister to speak. You are
interrupting  him every time. [Ihi: is
not proper. I will not ask him to reply

if you go on like this.

DR. KAILAS: Sir, his party does not
believe in  Parliamentary democracy at

all. That is why he is not behaving
properly.

MR. SPEAKER: Next Member, Shri
Indrajit Gupta,—absent. Jf he interrupts,
the Minister is entitled to sit and we
shall proceed to the next item, unless
the Member speaks with my permission.

SHRI DINEN BHATTACHARYYA
(Serampore): Just a minute, Sir. Me
but a specific question as to when the

CHAITRA 22, 1898 (SAKA)

Papers laid 50

Malaviya Committee’s Report was sub-
mitted, That is all. He can say this
was submitted in this month or this
year. That is the end of the matter. Or,
he can say, I was not here at that time.

SHRI AMRIT NAHATA (Barmer):
But, you cannot ask any question under
the sun.

SHRI D. K. BOROOAH: I
answered all his questions,

have

MR. SPEAKER: Now, Papers to be
laid on the Table. Shri J. B. Painaik.

——

13.07 hrs.

PAPERS LAID ON THE TABLE

REPORT OF BHARAT EARTH
Movrrs FOR 1971-72

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): I beg to lay on the
Table a copy of the Annual Report
(Hindi and English versions) of the
Bharat Earth Movers Limited, Banga-
lore. for the year 1971-72 along with
the Audited Accounts and the commeat.
of the Comptroller and Auditor General
thereon, under sub-section (1) of section

ANNUAL

619A of the Companics Act, 1956.
[Placed in Library. See Ncg LT-4786/
73].

NOTIFICATIONS UNDER MINES AND MINERALS
(REGULATION AND DEVELOPMENT) AcCT

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): I ber to
lay on the Table—

(1) A copy each of the following
Notifications (Hindi and English versions)
under sub-section (1) of section 28 ot
the Mines and Minerals (Regulation and
Development) Act, 1957:—

(i) G.S.R. 617 pubdlished in Gazette
of India dated the 27th May.
1972.

(ii) The Mining Leases (Modifica-
tion of Terms) Amendment
Rules, 1972, published in Noti~
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Undertakings Reports
. the recommendations contaned
(St Seaion o “osr & i in their Seventoenth Roport on
Gazette of India dated the 29th Personnel Policies and Labour-
July, 1972, Management Relations m Public
Undertakings.

(2) A statement showing reasons for
delay in laying the above Notifications.
{Placed in Library. See No. LT-4787/

731.

13.7% hrs.
ESTIMATES COMMITTEE

THIRTY-FOURTH REPORT AND MINUTES

SHRI K. N. TIWARY (Bettiah): Mr
Speaker, Sir, I beg to present the follow-
ing Report and Minutes of the Esti-
mates Committee:—

(1) Thirty-fourth Report on the
Ministry of Pegrolesm and
Chemicals (Department of
Chemicals)—Petrochemicals.

(2) Minut s of the sittings of th2
Comm tee relating to the above
Reporty

sy

PUBLIC ACCOUNTS COMMItTEE
EIGHTIETH REPORT

SHRI SEZHIYAN (Kumbakonam)
Mr. Speaker, Sir, I beg to present the
Eightieth Report of the Public Accounts
Committee on Chapter 11 of the Report
of the Comptroller and Auditor Cencral
of India for the year 1970-71---Central

‘Government  (Civil)—Revenue Receipts
relating to Customs.

13.08 hrs.

COMMITTEE ON PUBLIC UNDER-

TAKINGS
‘THIRTIETH AND THIRTY-THIRD REPORYS

SHRI AMRIT NAHATA (Barmer)*
Mr. Speaker, Sir. 1 beg to present the
following Reports of the Conmittee on
Public Undertakings:—

(1) Thirtieth Report regarding 2c-
ticn taken by Government on

(2) Thirty-third Report regarding
action taken by Government on
the recommendations contained
in their  Sixty-sixth Repoit -
(Fourth Lok Sabha) on Indian

Oil Corporation (Pipelines
Division).
13.84 hrs.

COMMITTEE ON PETITIONS
ELEVENTH AND TWELFTH REPORTS

SHRI A. P. SHARMA (Buxar). Mi.
Speaker, Sir I beg to present the Eleventh
and Twelfth Reports of the Commuttee
on Petitions.

13.09 hrs.

ELECTIONS TO COMMITTELES
(i) EstTiMATES COMMITTEE

SHRI K. N. TIWARY '(Bettiahj)- [
beg to move:

“That the members of this 1lousc
do proceed to elect in the manaet
required by sub-rule (1) of Rule 3i:
of the Rules of Procedure and Con-
duct of Business in Lok Sabha, thirty
members from among themselves to
serve as members of the Commuitee on
Estimates for the term beginning on
the Ist May, 1973 and ending on the
30th April, 1974,

MR. SPEAKER: The question is:

“That the members of this Tlouse
do proceed to elect in the maunner
required by sub-rule (1) of Rule 31!
of the Rules of Procedure and Cun-
duct of Business in Lok Sabha, thirty
members from among themselves 1o
serve as members of the Commitiee
on Estimates for the term beginnin2
on the 1st May, 1973 and ending on
the 30th April, 19745

The motion was adopted.
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(ii) Pusuic Accounts CoMMITTEB

SHRI SEZHIYAN (Kumbakonam): 1

beg to move:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (1) of Rule 309
of the Rules of Procedure and Con-
duct of Business in Lok Sabha, fifteen
members from among themselves to
serve as members of the Committee
on Public Accounts for the term
beginning on the 1st May, 1973 and
ending on the 30th April, 1974.”

MR. SPEAKER: The question is:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (1) of Rule 309
of the Rules of Procedure and Con-
duct of Business in Lok Sabha, fifteen
members from among themselves to
serve as members of the Committee
on Public Accounts for the term
beginning on the I1st May, 1973 and
ending on the 30th April, 1974."

The motion was adopted.

SHRI SEZHIYAN: 1 beg to move

“That this House do recommend to *

Rajya Sabha that Rajya Sabha do
agree to nominate seven members
from Rajya Sabha to associate with
the Committec on Public Accoun's of
the House for the term beginning on
the 1st May, 1973 and ending on the
30th April, 1974, and do communicale
to this House the names of the mem-
bers so nominated by Rajya Sabha."

MR. SPEAKER: The question is:

“That this House do recommend fo
Rajya Sabha that Rajya Sabha do
agree to nominate seven members
from Rajya Sabha to associate with
the Committee on Public Accounts of
the House for the term beginning on
the Ist May, 1973 and ending on the
30th April, 1974, and do communicate
to this House the names of the mem-
bers so nominated by Rajya Sabha.”

The motion was adopted.
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(iii) CoMMITTEE ON PUBLIC UNDER-

TAKINGS
SHRI AMRIT NAHATA (Barmer)*

I beg to move:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (1) of Rule 312B
of the Rules of Procedure and Con-
duct of Business in Lok Sabba, ten
members from among themselves to
serve as Members of the Commities
on Public Undertakings for the term
beginning on the 1st May, 1973 and
ending on the 30th April, 1974."

MR. SPEAKER: The question is:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (1) of Rule 312B
of the Rules of Procedure and Con-
duct of Business in Iok Sabha, ten
members from among themselves to
serve as members of the Committee
on Public Undertakings for thz term
beginning on the 1Ist May, 1973 and
ending on the 30th April, 1974.”

The motion was adopted.
SHRI AMRIT NAHATA: I beg to

move:

“That this House do recommend to
Rajya Sabha that Rajya Sabha Jdn
agree to nominate five niembers
from Rajya Sabha to associate with
the Committee on Public Undertakings
of the House for the term beginning on
the Ist May, 1973 and ending on the
30th April, 1974, and do communicate
to this House the names of the mem-
bers so nominated by Rajya Sabha."

MR. SPEAKER: The question is:

“That this House do recommeni to
Rajya Sabha that Rajya 3abha do
agree to nominate five members
from Rajya Sabha to associate with
the Committee on Public Undertakings
of the House for the term beginning on
the 1st May, 1973 and ending on the
30th April, 1974, and do communicate
to this House the names of the mem_
bers so nominated by Rajya Sabha.”

The motion was adopted.
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13.12 has. i

RE. STRIKE BY TEXTILE WORKERS
IN DELHI

MR. SPEAKER: I have allowed a
few notices under rule 377. 1 shall call
the Members one after the other.

ot mfw yww : (zfaw faedlt) o
WSS WEITT, FT SEW FT T g ?
T AgeAQer A § o faeel % g
30,000 #9FX Wik v § ) faoshy
Y facw & 1 60 AART wEEd ¥
fam st far g

MR. SPEAKER: 1 allowed certain
Members firgiv 377 % faar § 37 #y
wgars & far & -

SHRI DINEN BHATTACHARYYA
(Sarampore): Under rule 377 of the
Rules of Procedure and Conduct of Busi-
ness in Lok Sabba, I wish to raise the
following matter. With your permission,
I would like to mention that a calling-
attention-notice should have been allow-
ed by you on this subject. ...

MR. SPEAKER: He should confine
his submissions to just one minut.:.

§HRI DINEN BHATTACHARYYA:
This is not such a matter where I can

place my point of view before the House
within one minute.

MR, SPEAKER: Then, why does he
send the notice under mle 3777 If ho
were  interested in a  calling-attention

notice, he should not have tabled one
under 377 also.

SHRI DINEN BHATTACHARYYA:
That would have come up after the strike
was over,

MR. SPEAKER: For Monday, the
calling-attention notice is fixed up al-
ready.
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SHRI §. M. BANERJEE (Kanpur):
We want that the hon. Minister should
make a statement on this today.

SHR1 DINEN BHATTACHARYYA!:
From yesterday, the news which is ema-
nating is this. From 11th April, that is,
yesterday, 27,000 textile workers of Delhi
are on strike. The mills are DCM
where 6000 workers are employed, the
Swatantra Bharat Mills where 8000
employees are concerned, the Birle Mills
where 8000 workers are employed, the
Adyudhya Mills where 3500 employees
are working and the DCM Silk Mill
where 1500 workers are employed. They
are all on strike. They have taken to
this as a last resort since all their
attempts to settle their demands amicably
have failed. The strike call was given
by the Lal Janda Kapda Mill Mazdoor
Union and the INTUC-affiliated Textile
Mazdoor Union and the Hind Mazdoor
Sabha Union. Hundred per cent of the

workers ‘are on strike. They are all
peaceful. ...
MR. SPEAKER: Let there be no

speeches nowy He should just mahke his
submission within one minute. If hon.
Members are going to use rule 377 for
speeches, in future, I am not going to
allow it.

SHRI S. M. BANERJEE: You may
allow it today as a special case.

SHRI DINEN BHATTACHARYYA:
Delhi textile consumption is the costliest.
But the workers are getting Rs. 30 less
than the Kanpur workers. while the
Bombay textile workers are getting Rs. 65
more than the Dethi workers. So, among
other demands, their main demand is for
a revision of the wages to have 100 per
cent neutralisation of the increase in the
cost of living....

MR. SPEAKER: I had mad: a mis-
take by allowing this.

SHRI DINEN BHATTACHARYYA:
Kindly give me one minute, Sir.
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This js the House of the People. This
is Lok Sabha. 27,000 people are on the
streets. You are not allowing time for
this. But for some petty matters, you
allow time.

MR. SPEAKER: Not under 377.

SHRI DINEN BHATTACHARYYA:
[ request the Minister through you to
here and now make a statement as to
whether he is immediately intervening in
the matter and settling the demands
which are all justified and are not very
impossible to settle, becanse the textile
magnates are here, Charat Ram, Bharat
Ram and Birlas are the managements,
all belonging to the big houses. Why
are they hesitating? Let them come for-
ward to settle the matter.

SHRI S. M. BANERJEE: This strike
is supported by the All India Trade
Umon Congress. When they had nego-
tiations with the Birla——Charat Ram—
Bharat Ram axis, they refused to con-
cede the demands of the workers. As
explained by my hon. friend, Shii Dinen
Bhattacharyya, the workers’ spokesmen
in Delhi stated that they are getting
Rs 30 less than the Kanpur workers. 1
congratulate the 27,000 workers who
are fighting against the injustices perpe-
trated on them by the Birlas, Charat
Ram and Bharat Ram. I would request
the hon. Minister to make a statement.
I want an assurance because many
leaders of the ruling party who had
attended the meeting said that 1hese
mills would be taken over, I want that
these mills should be taken over imwme-
diately. We do not want Birlas, Charat
Ram and Bharat Ram to manage the
mills like this. We want nationalisation.
(Interruption)

st o wign wrw : (w0 amr)
WAd ey ar, Afer e A
T fadu fear | ow i ey @ &
T ¥ faw ? o 2T fiv ow
AR L L
T W
241 LS—6

SHRI S. M. BANERJEE: We fully
support the strike. He is refusing to
support the takeover becauss he is &
Birla stooge....

MR. SPEAKER: No, no.

st Ao wign www cgw Ay W &
afew wg se §, R W arfary w1
&Fr |

AN HON. MEMBER: He must with~
draw it.

SHRI S. M. BANERJEE: These milis
should be taken over and the workers’
demands should be conceded immediate-
ly. Tomorrow, the day after and the
15th are holidays. I would urre upon
the Minister to make a statement today.

SHRI A. P. SHARMA (Buxar): I will
not take longer time than those frieads.
it is very unfortunate that ev:: a .rade
union like the Indian Nation . TIrade
Union Congress which believes in cons-
titutional means for settlement of dis-
putes of workers has been fdrced to go
on strike,

SHRI DINEN BHATTACHARYYA:
Strike is a constitutional right,

SHRI A. P. SHARMA: He has cnough
support from Shri Baunerjee.

I was saying that it is very unfor-
tunate that a Union which belicves in
constitutional means of settling disputes
has been compelled by these employers,
Bharat Ram, Charat Ram and Birlas, to
let the workers go on strike. The work~
ers have no other alternative than to
resort to strike, The House knows why
these workers have gone on strike. It
was only because the workers of these
textile mills are not being givea ths same
dues and emoluments as workers in
class one cities like Culcutta, Bombay
and Madras are given. Why should this
discrimination be practised in this capi-
tal city of the country? Therefore, it is
the immediate duty of the Government
of India to intervene in this dispute and
settle it to the advantage of the workers.
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1 do not like to say anything about

the other thing. Shri Baaerjec was
accusing my friend when he was inter-

yening. ...

SHRI S. M. BANERIEE I never
accused him. I belicve in united action.

(sawsTa)
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SHRI S. M. BANERJEE: Mr. Sohan
Lal says he is a labour leader. Does he
look like a labour leader, Sir? All of
them are supporting the black legs, and
they are responsible for the stiike. We
know the history.

AN HON. MEMBER: Rule 377.

neaw gy : Faar g @ w5
377 s feqe F fou w1 &1 7€
faege o oo @9

After all, this House proceedings arc
to be conducted by argument, by ex-
exchange of views and peaceful dis-
cussions.

SHRI A.-P. SHARMA: I um jost
completing. (Interruptions)

MR. SPEAKER: Order, please.

SHRI A. P. SHARMA: It is good that
Mr. Banerjee has pow declared that he
is also supporting the strike. Alj the
workers are on strike. 1 want the Gov-
emment to intervepe in this strike imme-
diately so that the workers’ demands
could be settied.

APRIL 12, 1973
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R.F.0.

SHRI R. S. PANDEY (Rajnandgaon):
1 support Mr. A. P, Sharma is what he
said.

SHRI S. M. BANERIEE: Let the
Minister make a statement today.

e

13.21 hrs,

RE. REDUCED SUPPLY OF R. F. O.
TO DHUVARAN AND AHMEDABAD
POWER PLANTS

SHRI P. G. MAVALANKAR (Ah-
medabad): Mr. Speaker, Sir, I am grate-
ful to you for permitting me lo invite
briefly but urgently the attention of the
House and in particular the uftention of
the hon. Minister of Petrolcun and
Chemicals to a4  very serions  situation
resuling in severe loss n power gene-
ration due to substantially reduced supplv
of the RFO--rcsiduary fuel oil-~to the
Dhuvaran and Ahmedabad power plans
caused by the labour trouble at the Oil
and Natural Gus Commission's  seves al
projects in Gujarat.

The workers of the ONGC projeets
at various places like Navagam, Kalol,
Ahmedabad, Cambay und Auileshwar
and other places have been carrying on
a  work-to-rule agitation for th:  last
several days and this has resulied ir a
loss of production and unemployment in
the industry.

Mr. Spaker, Sir, the negotiations bet-
ween the workers on the one hiand and
the management of the ONGC on the
other are going on for the last two years.
The demands are so few and are of a
minor nature. They want cash payment
of their arrears and they have been urg~
ing some fixation of grades and a few
other minor points need to be settled.
The amazing part of the whole thing is
that the amount involved is only Rs. $
lakhs to Rs, 12 lakhs. The negotiations
have been going on for the past two
years, And the ONGC workers at last
are now conducting a work-to-rule agita-
tion. Moreover, I cannot understand
how a work-to-rule agitation can result
in all these difficulties. What kind of



161 Re. Non-supply of CHAITRA 22, 1895 (SAKA) Yarn to Powerlooms 162

cules have been framed by which  this
work-to-rule agitation results in all kinds
of difficulties? I request fhe Minister of
Petroleutn and  Chemicals to intervene
immediately in the matter and atrange to
have a tripartite conference omong the
0il and Natural Gas Commission repre-
sentatives, the labour representatives and
the Government with a view to having
an amicable settlement so that the power
plants in Gujarat do not suffer any more.

13.23 hrs.

{RE. NON-SUPPLY OF YARN TO
POWERLOOM INDUSTRY IN
GUJARAT

SHRI P. M. MEHTA (Bhavnagar):
Mr. Speaker. Sir, on the 13th March. 1973,
the Government imposed a control on
varn. Since then, yamn is not allotted to
the power loom industry in Gujarot and
other States according to their require-
ments. One month has passed by und the
power loom units of Gujarat and other
States are hard hit. In Gujaiat. 50,000
workers have lost their job and a further
50,000 workers will be thrown out of
eniployment within a very short time, say,
within a week. This situation will ad-
versely affect five lakh souls and they will
he pushed to further suffering and hard-
ship for no fault of theirs in thesc hard
days.

The powerloom industry of Gujarat pro-
duces one million metres of cloth per vear
at the average selling price of Re. 1 only.
This cheap variety of cloth is mostly used
by working class pcople and  the rural
population.

7\.13’ hon. friends, Shri Mavalankar and
Sh.n Banerjee and some others had raised
_thls matter in the House, but there is no
Improvement at all in the situation, It
appears the ministry is indiffercnt, care-
l?cs and negligent. 'Therefore. under the
circomstances, I appeal to the Government
1o come forward immediately to release
sized beams and coarse yarn from controx
and make sized beams and yarn available
1o the powerloom industry in Gujarat and
other States to soive the crisis,

SHRI DINEN BHATTACHARYYA
(Serampore): Abaut the strike by the
textile workers in Delhi, let the Labour
Minister make a statement, Sir.

MR. SPEAKER: If he wants to make
a statement, I have no objection. The
Labour Minister is not here.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIJAH): About the discussion on
the demands of the Irrigation and
Power Ministry, there are a good number
of members on this side who want to
participate in it. I have consulted the
leaders of the opposition also. We re-
quest you to extend the time by 3 hours.
That will mean, the Minister will be
called to reply at about 5 P.M.

SHRI S. M. BANERJEE (Kanpur):
We have no objection to it. But let the
Labour Minister make a statement.

MR. SPEAKER: If the minister wants
to make a statement, he is very welcome.

SHRI JYOTIRMOY BOSU (Diamond

Harbour): When something under rule
377 is admitted, why is it that the
minister 1 not informed? Otherwise,

there is no point in giving notice under
rule 377.

MR. SPEAKER: 1t s not a calling
attention or a debating point that I
should direct the minister to make a
statement. You have invited the atten-
tion of the minister. It is up to him to
make a statement or not. I cannot force
him.

SHRI 8. M. BANERJEE: You can
give a direction,

MR. SPEAKER:
direction.

I cannot give any

SHRI DINEN BHATTACHARYYA:
If he is not making a statcment, we are
walking out of the House in protest,

MR. SPEAKER: May I tell you, again
it is week-end. Don't do it every time.
The Minister of Parliamentary Affairs
says, the Labour Minister is not here.
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[Mr. Speaker]
He will pass it on to him, You cannot
expect him to be ready in a minute. If
he wants to make a statement any time
during the day, he will be allowed to do
s0. Don't make the walk-out so cheap.

SHRI 8. M. BANERIJEE: Sir, I have
a very small submission to make. The
coming three days are holidays. I hope
you do not want the strike to continue.
The Labour Minister was here and he
has heard some of our submissions. So,
you should direct the Mimster of Par-
liamentary Affairs to request the Labour
Minister to make o statement.

MR SPEAKER: In such matters theie
is no need of my direction. I will allow
the Mmister to make a statement any
time he likes But there is no question
of my directing him to make a state-
ment. No, I am not prepared to do that.
If the Minister has heard the submissions
and if he wants to come out with a
statement any time during the day, he
will be allowed to do so.

1331 hes.

DEMANDS FOR GRANTS, 1973-74—
contd.

MINISTRY OF IRRIGATION AND POwErR—
contd.

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
Mr. Speaker, T was telling you the
other day that T am grateful to all those
hon, Members who have participated m
the debate. They have made very valu-

able suggestions and § sm sure my
Ministry will be benefited by those
suggestions,
13.32 Wrs.

[MR. DEPUTY-SPEAXER in the Chair)

India is predominently an agricultur:l
country and more than 70 per cent of
our people depend upon  agriculture.
Therefore, it i3 very necessarv that agri-
culture should play a very important role
in our country. OQur population is in~
creasing and in order to feed the in-
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creasing mouths it is very necessary that
agriculture should be carried on on sound
lines, In order to carry on agriculture
on sound and scientific lines, irrigation
is very much needed. Therefore, irnga-
tion is one of the very important com-
ponents of the process of development.
This has been recognised and irrigation
has been given a proper place in our
plans.

It has been mentioned that irrigationr
has not made much headway in our
country. It is true. There s demand for
irrigation all round and looking towards
the resources we have not been able to
make much headway in this direction.

Before 1951 the irrigational facilities
available from medium and major irri-
gation schemes came to 9.7 million hec-
tares. After 1951 we have made much
progress and additional irrigation poten-
tial has been created. By the end of
March 1973 we have reached at the
additional figure of 10.7 million hectares.
In other words, the irrigation potential
has almost doubled. Since 1951 we have
teken up 589 major and medium pro-
jects out of which 361 have been com-
pleted and the result is that 1€y million-
hectares have been provided with irriga-
tion facilities. After all those schemes
havé been completed, an additional
irrigation potential will be created to the
extent of 10.8 million hectares. Taking
all these schemes together, the irrigation
potential to the extent of 31 million hoc-
tares will be there from major and
medium schemes.

For irrigation projects, we have speni
about Rs. 275 crores in 1972-73. For the
whole of the Fourth Plan, there is a
provision for Rs. 953 crores. But since
the States are putting more emphasis on
irrigation projects, this amount is likely
to go up to Rs. 1200 crores, So far as
the Fifth Plan is concerned, the Plan
provision is going to be about Rs, 2100
crores,

A charge has been laid at our door
that we are not taking interest in the
irrigation schemes. That is not correct.
It will be clear from this very fact that
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the Government is taking up special wel-
fare schemes. As such, the Central
Government is  going to give  special
assistance to the States. We had started
a scheme in 1969 in order to carry out
intensive field investigations for irrigation,
flood control and power schemes. This is
a more or less welfare scheme, What the
Government wants is that investigations
will be carried out to find out good irri-
gation schemes in the country and, at
the same time, these will provide em-
ployment to unemployed engincers and
other technical hands.

In 1969-70, 1970-71 and 1971-72, the
Government have given loan assistance
to the tune of Rs. 809.68 lakhs to the
State Governments for the purpose. In
1972-73, the Government had decided to
give up loan assistance and instead the
Central Government came out to give
Central assistance m the iorm of grant
from 1972-73. The Planning Commission
bas also come out with eatra  special
assistance in the form of grant during
1972-73 to the tune of Rs. 605.63 lakhs.
There is also a provision for Rs. 496
lakhs in 1973-74. As I said before, these
schemes are going to provide employ-
ment opportunities to qualified cngineers
and other technical hands. In 1972-73,
as many as 3429 engineers and  other
technical persons got employment, In
1973-74, 3734 engineers will be getting
employment. The number of schemes
which have been taken up for investiga-
tion are 698 and swurveys of some of
them have already been completed,

It has been raised here over and
again that Government is not doing any-
thing to minimise the menace of floods.
Government is alive to its duty., There
are a few rivers which are noted for this
menace—the Brahmaputra river, the
Ganga, and its tributaries like Sharda and
Ghagra—and there are some other rivers
also which are causing floods year after
year. As the hon. members know, ours
is.a country where rains are most uncer
tain. Sometimes there is complete drought
and sometimes the vagaries of matute
are such that there are too much of
raing and as a result of those rains, there
are floods. These floods are caused, as
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we have been able to understand, by con-
gestion of drainage and ubsence of
natural  drainage lines, by obstructions
caused by canals, roads and railways and
by inadequacy of waterways provided in
the developmental works; and sometimes
dams also give way due to excessive
rains, These are some of the things which
cause floods. Every year, we find, the
average area affected by floods is 67
lakh hectares and out of this area nearly
26 lakh  hectares in which crops are
sown are destroyed. It has been assessed
that the damage to crops, on an average,
is to the tune of Rs. 88 crores; apart
from this, there is damage to houses,
public property, loss of human lives and
cattle, and indirect loss to communica-
tions and disruption of other essential
services. All these taken together, the
loss goes to an average of Rs. 150 crores

We have seen in  reccnt years that
there are cyclones which are accompanied
by heavy rains and the resultant floods,
and we have seen that, in Andhra Pra-
desh and Orissa, they have caused havoc.
The population which has been affected
bv cyclone and flood havoc in 1972
is 200 lakhs, the area affected is 56 lakh
hectares, and the loss suffered is of the
order of Rs. 147 crores.

We have taken some relicf measures
also. We started the national programipe
for flood control in 1954, and much
work has been done during the last 18
years. We have tried to collect basic
hydrological data; we have taken up cons-
truction of embankments, improvement
of river channels, and raising of level of
villages; and investigations have been
carried out for formulation of long-term

proposals.

We have made much progress. 1 shall
mention a few achievements which we
have made upto March 1973: construc-
tion of mew embankments 7,375 kilo-
metres, drainage channels 11,134 kms.,
town protection schemes 197, raising
level of marooned villages 4,585; the
area saved as a result of these works is
65 lakh hectares. We have spent a
huge amount on flood conirol. Till the
beginning of the Fourth Plan we had
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spent Rs. 185.32 crores. During the
Fourth Plan there has been a provision
of Rs. 138 crores. The outlav proposed
in the decade plan upto 1981 is of the
order of Rs. 540 crores. The tentative
outlay for the Fifth Plan is Rs, 300
crores. We hope by 1981 we will be
able to protect 50 per cent flood prone
area, 1.2, 106 lakh hectares of land
from floods. The States have been asked
to prepare comprehensive plans and to
fix up the priorities of work.

Sir, flood control is a State subject aml
the Central Government tries to help
the States in the form of certain block
grants and loans under the plan schemes
not tied to any particular project or head
of development. The Central Govern-
ment also renders technical assistance in
the formulation and implementation of
the schemes.

We have also taken certain other
measures like setting up of flood fore-
casting centres. There was a flood in
1959 in the river Yamuna and, therefore,
for the first time a flood forecasting unit
way set up at Delhi for Yamuna. Then
a techmical committee was appointed in
1969 which suggested that some more
flood forecasting centres should be set
up. After the floods of 1968, six flood
forecasting units have been located at
various places in the country. In 1973-74
further improvements are going to be
carmed out by putting up a wireless net
work and various other cquipments like
the installation of rain and river gauges.

We have spent nearabout Rs. 65.G7
lakbhs in 1972-73 on these flood forecast-
ing measures and in 1973-74 we are
going to spend Rs. 94 lakhs. The total
approved outlay for the entire Fourth
Plan is Rs. 342 lakhs. In addition, a
provision of Rs. 9.50 lakhs for a Flood
Forecasting Centre at Rajahmundry for
the Godavari Basin and a provision of
Rs. 20 lakhs for meteorological offices
has been made for 1973-74.

A Committee of Ministers on Floods
and Flood Relief was set up in 1970
which recommended setting up of Flood
Forecasting Centres on other important
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tivers also and the Govergment is look-
ing into the matter.

Then I come to erosion. There has
been some erosion both by the rivers as
well as by the sea. Erosion is a perpe-
tual feature in those rivers where there
are high floods, particularly, in the .
Ganga Basin as  also the Brahmaputra
Region, Government is fully alive to
this problem and the Government is
going to take-ovey the control of the
Brahmaputra river so far as floods and
other things are concerned and for that
purpose, a Brahmaputra River Control
Board is going to be set up very soon.
So also for the Ganga Basin, therc is
a Ganga Flood Control Commission, A
Ganga Flood Control Board has also
been set up with the Chicf Ministers of
States as Members and the Central Irri-
gation Minister as its Chairman.

So also sea erosion is taking place at
some of the places and this is more acute
in Kerala. Out of 560 km, 320 km of
coastline js subject to erosion by sea.
Besides causing damage to dwelling houses
and other buildings, this also poses a
threat to national highways and railway
lines at some places where they run along
the coast. Sea erosion in Kcrala is very
serious and we are paying our utmost
attention towards this also. Anti-erosion
measures like construction of sea walls,
groynes etc. were initiated at the cnd of
the First Plan and we have got in the
Fourth Plan an outlay of Rs. 500 lakhs
for this purpose. The expenditure was
Rs. 352 lakbs during the first four years
of the fourth plan. The State Govern-
ment anticipated additional outlay of
Rs. 270 lakhs by way of special assistance
from the Centre. The total anticipated
outlay on anti-sea erosion works during
first four years of the Fourth Plan is of
the order of Rs. 622 lakhs. The coast-
line which we are going to protect by
these schemes during the fourth plan
would be 214 k.m, bringing the total
upto March 1973 to 93 KM, A length
of 72 KM had been protected upto be-
ginning of the Fourth Plan, The outlay
proposed by the State Government for
1973-74 is of the onder of Rs. 1.5 crores.
Special Central Assistance js also being
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given outside the plan to the tune of
Rs. 2.5 crores. The total outlay fqr
1973-74 is Rs. 4 crores. This project is
to be completed by 1982.

Anti sea-erosion works are taken up by
the State Governments. The Govern-
ment of Kerula have stated that the anti-
sea erosion worhs are beyond their re-
sources and that is the rcason why the
Centre had recently agreed to provide
some special financial assistance outside
the plan to the Government in order to
enable them to implement the programme
of works in the last two years of  the
Fourth Plan. The Kerala Government
suggested that anti-sea erosion programme
should be treated as a centrally-sporsoied
scheme. This is a matter on which a
decision is yet to be taken and we are
considering it.

The Beach Erosion Board was also re-
consututed in 1966, They will make a
thorough study of the coastal crosion pro-
cesses and of all things esscntial to tachle
this problem and to proceed ahend in a
scientific and coordinated manner,

References were made to power short-
ages m the country. There is no doubt
that there is power shortage. Power pro-
jects are very costly.

=Y wredE qm (SEY) @ g
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SHRI BALGOVIND VERMA: These
power projects are very capital intensive
and we have been able to makc some
headway in this direction. according to
the availability of resources. Before 1951
there was 2.3 million k.w. of power avail-
able in the country and by March 972
it was 17 million k.w, The demand is
increasing every day and in a developing
economy it is bound to increase. Against
4th Plan tarpet of about 23 million k.w.,
}here is a gap of 3.5 million k.w. There
IS a gap and we do not deny it. By the
end of March, 1973, 18 million k.w. has
been installed, and we hope to instal
more; we wanted to instal 23 million
k.w. by the end of 4th Plan, but due to
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circumstances beyond our control, ¥
think we shall be able to instal only
about 20 million k.w. of capacity.

There are reasoms behind this short-
fall of 3.5 million k.w., and they aie:
delay in the delivery of muin equipment
by indigenous suppliers such as the HEI.
and the BHEL and others, delay in com-
pletion of civil works, because some-
times, cement is not available, and some-
times steel is not available, delay in erec-
tion of plant also, because the pecessary
equipment could not be made available:
lack of financial resources; and delay in
receipt of replacement stores, All these
things were responsible for the shortfall
of 3.5 million k.w. of energy.

The demand for power is increasing by
12 per cent every year. This is a well
known fact. In order to keep pace with
the growth of demand, we are laying
emphasis on further massive investment
on gencration of power. At the same
time, we are also taking in hand adequate
measures for transmission and distribu-
tion of power. We have also constituted
two committees of experts, onec for the
hydel and the other for thermal power
stations, to go into details in order to
plug the outages of the existing plants.
We have also tried to expedite the com-
pletion of plants under construction.
Rapport has also beecn established with
the Ministry of Industrial Development
for the timely delivery of equipment. We
are also making arrangements 1o get spare
parts at the earliest.

The report of the Study Group which
was apponited in order to assess the
load demand made out in 1972 proved
useful in formulating the Fith Flan ow
power. The Power Survey Directorate
in the CWPC which has bcen entrusted
with the task of dfawing up a firm and
dependable forecast of the country's
power equipment, has undertaken annual
electric power surveys with a view 1o
indicate power supply and icmand sima-
tion in respect of all the States/Urion
Territories individually, region-wise and
for the country as a whole for a period
of four or five yeats hence. Seven sur
veys have been completed so far, The
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study has been found to be useful mn
taking corrective measures for improving
the power supply situation in the coun-
try.

For power development, huge sums me
needed, As I have just now stated, ac-
cording to the availability of resources
we have been able to penerate power,
but this time we are trying to put in
more funds for the purposes. In the
Fifth Plan, there is provision for Rs. 5700
crores for generation of power. But our
plans are very ambitious, and, therefore,
we are hoping that the funds will still go
up.

We have also decided to go in  for
power gemeration in the Centrsl sphere.
We have made a beginning in this direc-
tion. We are establishing now four Cen-
tral power projects, one at Badarpur here
in Delhi, another at Loktak in Manipur,
the third at Baira Siul in Himachal Pra-
desh and the fourth at Salal in Jammu
and Kashmir, ‘These projects arc pro-
gressing, and we hope that very soon, we
shall be able to get enmergy from Badar-
pur.

We have also decided in principle to
establish giant size thermal power stations
at the coal pit-heads. This is to ensure
that we have not to carry conl to far off
places. Only what will be needed is to
take this power to the rest of the coun-
try.

14.00 hrs,

Many hon. members talked about iural
electrification and some complained that
some States are lagging far behind in
this respect.

SHRI JYOTIRMOY BOSU: What are
Government doing to bring up the back-
ward States to the national average?

SHRI BALGOVIND VERMA: I am
coming to that

More thgn 75 per cent of the people
live in villages and unless there is some
improvement in the way of living of
people in villages, we cannot hope to
take India to our desired goal. With
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that end in view, we established a Rural
Electrification Corporation in July 1969.
As you know, this Corporation has done
yeoman service to our couatry. The main
object of rural electrification is to in-
crease agricultural production by provid-
ing energised irrigation which  brings
radical changes in the technique of culti-
vation, crop pattern etc., alsp to promote
development of small scale industries
and agro-industries in the rural sector.
It will also give employment to those who
have no employment either because of
very little land with them or otherwise.
In our country there are 5,66,878 vil-
lages. The percentage we have been able
to achieve in the matter of electrification
is 23.6. This is really very little in
comparison to other countries,

SHRI D. N. TIWARY (Gopalgani):
One per cent per year since independence.

SHRI BALGOVIND VERMA: At the
beginning of the Fourth Plan. only
73,722 villages had been electiified and
10.88 lakh pump sets energisedy During
the Fourth Plan alone, 75,000 wvillages
were to be electrified and 15 lakh pump
sets to be energised, but upto 28th Febru-
ary 1973, 134,160 villages have bcen
clectrified and 21,37,013 pump sets enei-
gised,

What the Rural Electrification Cor-
poration does is to call for «chemes from
States for purposes of rural -clectrifica-
tion. The States sent in 633 schemes,
out of which REC sanctioned 410. The
toatl loan assistance sanctioned by REC
till 28 Febrvary, 1973 was Rs. 227
crores.

In the fourth Plan, for the States and
the Union territories, provision has been
made for a sum of Rs. 294.69 crores
and in the Central sector, a provision has
been made for Rs. 190 crores. This
amount of Rs. 190 crores will be dis-
bursed through the REC. For the Fifth
Plan also, a tentative estimate has been
prepared by the Ministry, and we hope
to electrify 1.31 lakhs of villages, and
energise 25 lakhs of pump-sets, For this
purpose, a sum of Rs. 1,400 crores is
being provided.
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SHRI D. N. TIWARY: All thesz figures
are given in the report. You say rome-
thing new.

SHRI BALGOVIND VERMA: Mr,
Jyotirmoy Bosu asked how we are going
to make good the deficiency in some of
the States.

SHRI JYOTIRMOY BOSU: Especially
the ecastern States—Orissa, Assam, West
Bengal and a part of Bihar—which are
far below the national average.

SHRI BALGOVIND VERMA: There
are State which are far below the na-
tional average. For that purpose, we
have decided to open regional nffices of
the Rural Electrification Corporation. For
example, one office is going to be oren-
ed m Calcutta and officers of that office
will be required to go to and visit all
those States and help the State Govern-
ments in the preparation of the ieports
because the reports which we receive
from the .States sometimes arc defective.
and there are so many shortcomings. For
that purpose, we have to return those
schemes over and again to the States. In
order to avoid this procedure and to save
time, we have decided to open those
regional offices—

SHRI JYOTIRMOY BOSU: Assam
2.75; Bihar 11.79; Madhya Pradesh 11;

Omnissa 2371, This is & miserable state of
affairs,

) SHRI BALGOVIND VERMA: That
18 correct. So, we give preference 1o ihe
backward States over others.

SHRI JYOTIRMOY BOSU: Bring
them up to the national level.

SHRI BALGOVIND VERMA: We will
do that. We will do it as best as we can,
We are trying to give preference to those
backward areas over others in the coun-
try, and we will see that soon they come

up to the level of the advanced States of
the country.

SHRI JYOTIRMOY BOSU: How soon.
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SHRI BALGOVIND VERMA: We
cannot fix the time, but it will be our
endeavour to sece that they come up to
the same level.

I want to give the House some facts
regarding the electrification of Hanjan
bastees. Some Members mentioned that
nothing in that direction is being done.
I would say that mo scheme will be sent
by the REC now in which provision for
the electrification of Harijan bastees is
not there and where villages have been
electrifiead without the Harijan bastees, we
are giving special assistance to the States
at very concessional rates of interest.

The House will be glad to know
a sanction for electrification, up to
28th February. 1973, of 4,753 MHarijan
bastees, has been given. 37 schemes
costing Rs. 200 lakhs have been sanc-
tioned. Up to the middle of March,
1973, 9,743 Harijan bastees have been
electrifiedy There is a  provision of
Rs. 250 lakhs in the year 1973-74, In the
fourth Plan as a whole, 20,000 bastecs
at a cost of Rs. 500 lakhs are proposed
to be electrified. For the fifth Plan also,
a provision of Rs. 15 crores has been
suggested.

that
the

MR. DEPUTY-SPEAKER: You have
taken almost 40 minutes. How long
more will you take?

SHRI BALGOVIND VERMA: Only
10 to 12 minute more. (Interruption)

MR. DEPUTY-SPEAKER: The Deputy
Minister's intervention is as long as or
longer than the Minister’s reply.

SHRI BALGOVIND VERMA: 10 to
12 minutes.

AN HON. MEMBER: Time
extended.

was

MR. DEPUTY-SPEAKER: Time was
extended, but there is a long list of
speakers from your party. If the Minis-
ters take two houmrs, what is left for the
Members?

SHRI BALGOVIND VERMA: Only
five to six mioutes more I will take,
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MR. DEPUTY-SPEAKER: You were
giving statistics.

SHRI BALGOVIND VERMA: In
order to bring about a vniform develop-
ment of our country, we huve started @
scheme known as rural engiueering sur-

vey scheme.

The purpose and object of this schemne
is (i) to bring about uniform develop-
ment of villages by—(a) raising standard
of living of people, specilly harijans
and other backward classes; and (b)
providing basic amenities of Iife, such as
drinking water, electricity, roads etc;

(if) To assess the possibilitics of pro-
viding irrigation facilities; and

(iii) To suggest improved moden
agricultural practices.

This Rural Engineering Survey Scheme
is intended to provide these basic data
to the planners by on-the-spot surveys of
villages in selected districts. The data
so compiled will help in the formulation
and implementation of Rural Devclop-
ment programmes. This will be: made
use of by different ministries for the pur-
pose of bringing about improvement in
the villages. The main programme of
this RES will be to tell us about the:

(a) Minor irrigation works;
(b) Rural roads;

(c) Drinking water supply;
(d) Rural electrification;

(e) Soil copservation and land wuse
planning including  contouwt
bunding and Gully control.

This scheme has been started in 26
backward districts—drought prone, flond
or cyclone affected districts—in 17 Stal:s.

There will be 575 survey parties dur-
ing 1973.74, 425 parties are now work-
ing because there are some difficultics in
our way. The engineers are not coming
forward to work in the villages, and we
are trying to bring them round. In every
district, there are 25 teams except in
five States of Assam, Himachal Pradesh,
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Jammu and Kabmir, Kerala and Punjab
where there are 10 teams per district one
team consists of 9 persons (2 engincery,
1 agricoltural graduate, t field assistant-
cum-tracer and 5 non-technical staff).

This scheme is job oriented. ¥t will
provide jobs to the unemployed engineers
and other persons. We hope that during
the 4th Plan, the total number of per-
sons who will be employed will be 5,862.
Till now we have been able to employ
3,180 and I hope in due course more
persons will becoming forward. The
villages which have been surveyed are
750. It is a Central scheme and  the
entire expenditure is to be borns by the
Centre as grants-in-aid to the States and
it will be the duty of the Statc to carry
out the scheme, The activitios will be
co-ordinated at the Centre by the CW &
PC on the one hand and Land Use Sur-
vey Organisation of Indian Agricultural
Research Institute on the other. Thxe
surveys have been started in almost ail
the 17 States and in 1973-74 we hope to
see that 17250 villages are surveyel. In
the Fourth Plan the vrovision is for a
sum of Rs. 610.5 lakhs. f[he proviston
for 1972-73 is Rs. 285 lakhs and fot
1973-74 it is Rs. 287 lakhs, In the Fifth
Plan we hope to take up 70 districts in
which drought prone. flood or cyclone
affected or hilly backward districts and
also tribal areas will be covered. We
hoped that 2% villages per party would
be surveyed in ope month. But it should
not be completed due to  vaiation m
areas of the villages. Now, therefore,
we have fixed up 1250 hectares per party
per month. Because the arcas of villages
vary from 1400 to 45600 sq. kms, |
think this schemg will tahe from two (0
six years except in Kutch and Sodhpus
which are bigger districts.

I want to say something on N.P.C. us
Shri Tewari says that I should spsak on
this subject.

MR. DEPUTY-SPEAKER: You may
speak at the cost of the timing of your
party’s colleagues.

SHRI BALGOVIND VERMA: Shri
Tiwariji mentiongd yesterday that the
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National Projects Construction Corpora-

tjon was running at a loss, It is a fact.
Sir. It was running at a profit till
1966-67 but since then it has incurred
fosses to the tume of Rs. 425.54 lakhs.

The reasons for losses were: fall in
volume of work, depreciation on idle
machinery, idle labour interest on bor-

rowings for working capital and uneco-
nomic rates quoted by the NPCC for
certain projects.

Early in 1972 the Cabinet reviewed
the working of the Corporatiovn and de-
cided to give it a further lease of thres
years. Since then we find that it is
Joing well. A number of steps have
been taken to improve the workinz of
the Corporation, Unserviceable equip-
ment upto Rs. 53 lakhs has been dis-
posed of; strict economy measures have
been implemented; idle labour which is
neither permanent nor workcharged has
been reduced; proper planning and con-
trol has been introduced; and incentive
scheme has been introduced to ensure
fulfilment of targets. You would see
that the turn-over 1s now going up from
Rs. 402 lakhs in 1970-71 to Rs. 443
lakbs in 1971-72 and Rs. 750 lakhs in
1972-724 Losses had come down froin
Rs. 131.59 lakhs to Rs. 70.43 lakhs in
1971-72. The losses are expected to
come down further. WNew works to the
tune of about Rs. 8 crores were obtained
in 1971-72 and Rs, 85 lakhs in 1972~73.
The Corporation has on hand  works
amounting to Rs. 20 crores.

The Corporation has about 700 regu-
lar employees, technical and administra-
tive. Apart from this, they employ
work-charged and muster roll for specific
works. The later category will be ren-
dered surplus as and when a work is
completed but the Corporation makes
efforis to divert the workcharged staff
to other jobty Their services are not
dispensed with. Regular staff continue
to be employed by transfer to other pro-
jects. There is no plan at present to
tetrench regular staff,

. SHRI D. N, TIWARY: Are yon mix-
ing up permanent staff?
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SHRI BALGOVIND VERMA: There
are permanent people: therc are work-
charged also.

SHRI TRIDIB CHAUDHURL (Ber-
hampore): I have been waiting patiently
for two days to draw the attention of
the House to a dire threat which over-
hangs the entire Bengal in the form of
erosion of the right Fank of Ganga
downstream Farraka., 1 have been trying
to raise this matter earlier also but um-
fortunately I have fiot succeeded in evok-
ing the requisite response from the Cen-
tral Government. If a man of umm-
peachable integrity and great scientific
eminence as Dr. Rao were not involved.
[ am almost tempted to say that there
was some kind of collusion between the
Government of West Bengal and the Gov-
ernment over here, Under the screen
of a public controversy about the rcs-
ponsibility, who would take up the rc-
quisite protective measures, valuable time
had been lost and the fact is that
things which could be done if taken on
hand three or four months ago, could
not be done now this year. Two lakhs
of persons face the threat of being rem-
dered homeless; economically prosperous
areas and particularly three big towns
face the threat of being washed out and
eroded completely.

What is more, there is also the danger
that from the point where Bhagirathi
branches off from Ganga downstream the
Jangipur barrage, the nmount of erosion
that is taking place is such  that the
river Ganga may cut through the place
and mect the river Bhagirathi and the
whole of Bhagirathi-Hoogbly basin on
both sides would be flooded. The towns
of Jangipur. the district headquarters
town of Murshidabad, Sankopara, Ber-
hampore, Maldah and even Calcutta
would not be safe if this is allowed to
happen. Lest it is thought that it is
merely the erosion of the bank of a nver
and so the homesteads of some people
are at stake, I would like to draw the
attention of the House to the fact that
National Highways, which are a central
undertaking, railway line from Howrah
to Farakka, which is a central undertak-
ing, a part of the feeder camal, which is
a central undertaking—all these central
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wundertakings, apart from the towns I
have mentioned are threatened  very
muchy I was surprised the other day to
thear the Railway Minister saying that no
part of the railway line was threatened
by Ganga erosion. He docs not know,
perhaps nobody has informed him, that
the broad gauge mainline from Howrah
to Farakka is less tham 500 yards from
the river Ganga at a place called Sanko-
para. From the same place, the railway
line has been diverted thrice before.
You must realise that the general ten-
dency of the Ganga has been to move
westwards, For the last 50 years, this
erosion is taking place. At two or three
places, the National Highway is about
100 to 200 yards from the river and the
river is moving westwards. The feeder
canal is only 1% miles from the river.
What is most dangerous is, from the
place  where the Bhagirathi-Hooghly
branches off from Ganga, about 3 or 4
years back when the Jangipur barrage
was being constructed, the siver was
about 3 miles away. Now it has come
within 500 yards of the Jangipur barrage.
I know the House was informed that the
Farakka authorities will take up some
anti-erosion measures at least to save the
Jangipur barrage, but that aiso cannot
be done this year. I say it straight on
the face of the minister that the plans
that wese prepared are before the techni-
cal advisory committee, and that com-
mitlee has not passed them. Why could
not these things be taken up two or
three months back?

Similarly, so far as the estimates and
plans sent by the West Bengal Govern-
ment are concerned, a public controversy
is going on in the West Bengal press for
the last two months. The West Bengal
Irrigation and  Waterways Minister has
accused the Central Government of re-
fusing to give any Central assistance for
anti-erosion measures and all papers have
flahed it. The only answer that we got
from here was that the Staty Govein-
ment had not sent any plans or estimates.
Now the State Government have sent a
plan costing Rs. 63 crores. And no less
a person than the present Chief Minister
of West Bengal himself announced on
the 6th of April when he met the press
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at the airport on his return from Delhi
“well, don't you worry; Rs. 63 crores
would be given for immediite measures.”
But a cold douche has been thrown on
that illusion that was created by the
Chief Minister by our f{riend, the hon.
Deputy Minister, Shri Verma, when he

said in reply to a question by our young

friend, Shri Das Munsi that the matter
is before a technical committee of the
Ganga Flood Commission, it is Leing
examined and then it will go to  the
Plapning Commission. I  realise that
Rs. 68 crores is not a small amount and
that it will take some timz. But I want
to know why these things could not be
taken up a little earlier, I am not in-
terested in blaming this Government or
the West Bengal Government, but bet-
ween the two of them they have created
a situation where nothing can be done
this year.

I have to draw the attention of the
House to another dire threat that over-
hangs the district of Malda. You know
that disastrous floods took place in the
district of Malda because of which the
Farraka  Barrage authorities and the
Ministry here took the decision to build
up a flood bund. It beats my compre-
hension how things like these can be
allowed to pass but it seems that this
government have allowed themselves to
be brow-beaten by a very high-placed
person in the West Bengal Government
not to complete the flood bund, My in-
bund remains to be completedy If, heaven
forbid, high floods come this year, there
will again be another disaster and I do
not know whom we shall then blame.
We can blame the Government there and
for that there is the Assembly. But
whatever help we could get from here,
we are entitled to get, that we did not
get.  So, I would conclude hy appealing
to the hon, Minister that although valu-
able time has been lost, at least now let
him go to the spot and see things for
himself and take whatever emergent
measures are needed to save us from
ruin and destruction.

MR. DEPUTY-SPEAKER: Owing to
a long list of speakers from the Con-
gress Party. 1 have been requested to
allot only seven minutes to each. Even
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%0, 1 do not know  whether it will be
possible to accommodate everybody.

SHRI B. R. SHUKLA (Bahraich):
Mr. Deputy Speaker, Sir, Dr, ¥g L. Rao
and the Ministry headed ty him deserves
sympathy, support and understanding. If
in spite of his brilliant conception of
linking Ganga with Kaveri, we are
reluctant to offer a bouquet of flowers
to him, we should at least refrain from
hurling brickbats of harsh criticism at
his Ministry, because his task is tremen-
dous and his limitation are many.

At the very outset, I would submit that
there should be an attempt to initiate a
measure in this House of Parliament to
put the Departments of Irrigation, Flood
Control and Electricity on an all-India
integrated system. Because, if Railways
and Communications are important and
they are Central subjects, on the same
logic these three subjects should be
included exclusively in the Central List,
The second thing which I would suggest
is that the tube-wells, which are dealt
with by the Ministry of Agriculture,
should be shifted from that Ministry
and they should be taken over by the
Ministry of Irrigation and Power. Other-
wise, there cannot be full justice to the
construction of tube-wells in the coun-
try.

It is needless to emphasise the obvious
fact that electricity is the life-blocd of
modern economic act:v ‘v in this era
But, what are we dowag® The hon
Deputy Minister has taken pains to place
before this House the various achieve-
ments of this Ministry. But I find that
the pace with which these activities are
being carried on is dismally slow, and
it needs to be quickened up. Otherwise,
I am sorry to submit that even ten or
fifteen Five Year Plans would not be
sufficient to carry electricity and irriga-
tion facilities to the different parts of the
country. The time is the essence of the
situation,

Then, there is another thing which 1
would like to emphasise. There should
be uniformity in the rates of electricity.
If you have statutorily fixed ome price
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for rice and wheat throughout the coun-
try, there is no reason why electricity,
which is consumed in bulk by agricul-
turists for the production of these food-
grains, should not be uniformly charged-

Then, I would come to some local
problems, Mr. Verma has touched al-
most every part of the country. But,
wittingly or unwittingly, he has forgotten
to mention and touch the part of the
country to which he has the honour to
belong.  North-eastern region of UP.
is the most neglected part of the coun-
try. There are five rivers which are
perennial source of water, namely, Ghagra,
Rapti, Sarju, Kauriala and Bhakla. These
are the five rivers whicn come down
from the Himalayan mountaing and then
they enter the plains of Indian territory.
They enter it not at a  high altitude.
Therefore, it is not possible to generate
electricity through hydro-eloctric methods
in the plains of Indian territor)gq

Now, fortunately, we have got good
relations with Nepal raj. Two schemes
were conceived long ago. One was Jal-
kondi dam over the river Rapti in the

territory of Nepal. That scheme was
conceived, duly investigated angd the
feasibiity report was submitted to the

Government at least a decade ago. Then,
there is the Kalyani project in the Nepal
territory. If the Jalkondi dam project
the feasibility of which has been duly
certified by the technical experts is imple-
mented, then the whole of the districts
cf Bahraich, Gonda, Basti and other div-
uw' in Faizabad Division will get ample
facilities of irrigation and they would
have ample supply of electricity.

We have designated many districts as
industrially-backward ones. In order to
remove economic imbalance in different
regions of the country, it is necessamy to
make adequate and ample supply of
electricity to those parts because in the
absence of adequate supply of electricity
no industeialist is going to set up his in-
dustry howsoever financially he may be
helped by the Central Government.
Therefore, in order to remove the econo-
mic imbalances, the regional disparities
and to remove the industrial backward-
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ness of these districts, 1t 1s necessary that
there should be ample provision for the
supply of electricity m these districts

Then, there 1s the dramnage scheme
which 13 a Centrally-sponsored scheme
1 submut that this 1s the most mismanaged
Department of the Government of India
The people of this Department have no
contact with any of the representatives
Some ofhces 1re lo.ited here and there
They take up a scheme, they try to open
dramage m fertile fields ind pocket the
money for themselves by way of briber;
One scheme was inttiated 1n my dntoct
that 15, 1n Baghel Tal Something has
been donec and then it has been iban
doned I submit let us be more realistic
and more earncst about it

So far as the flood conticl 1 concern
ed, the less said the better We have
not made any sepous attempts to  pre-
vent floods The only thinz we do 15
thit when the floods oclur  we allocate
money year after year and the peoples
musery becomes the opportunity for
offictals to get the money allocated

St ARy WAL (AGAT)  IT-
erer w@eg, wfr ¥ 7& wiagfe 9k
F4y gagfe ¥ Freor dw Y HAG GG
21 9T § 1 wEe # 3 e & fag
#T FarEw Fw & fag ag g -
T+ ¢ 5 3w § frard & argT 3@
s afgo

faarg & w1 sz & fAg
F A INT E 09, g qq Wy
FATAT § | TE DFATH B FrAifeaq
FTAT ot agT s & 1 A7 T@T
¢ fir wrEw T8 AN ¥ aga & I
gAT ¥ | TERT T, TR AT
A w A G € 7 79 Ao
fo & ark § it aw H1E foiw =
& a1 <@ ¢ 1 foaar ot & ag aww
TEHT WE W 97 @ § WA e
g faard & fag §ar wfew a7 )
¥ wrgar g fr ag & og oY A w
qug ¥ 9¥ g § femrawed www §,

s figermr wg ok @@ %
I gar & fag gt 9T wETeY &7 §,
gy foard & arem difow 3, sy e
fft a9aT ®Y SEETQ @ WT AT
7% 9% Y war & fre wiT 3w ¥ fag
7€ gt & a1 g 1 A /Ay A
THT FY TET FI F AOAC T 8,
12§ UG FIT H Oq J Y qU e
&1 O F &Y, a1 FT AT ¥ 9w
o femr & @) o9 0 Wt ST
FEEN BT & 1 TF OF THT WY
gy AT E e M Ew F Ty
e fau dav faar wman & a1 ¥
gfroa ik aifear it dar & o
agrar & WY ¥ THET RN g
o guE I TEn AR ¥ g
& waY Y swH ¥ fav g ETEe
T JoqTET TEM F fr g SO
% @ 9 &€ 1Y FF A9 AAT q9Y
AT FTATfFET 7EY AT AFY, qW/T 4
SYTET & SATRY TEF FI A0, TAII
I S B QI A AT g
ST | 9T AT W T & W ¥
frars Faed T aaw R e
THEIC FT AT F2T F O Frene Y
aFdqr § 1

w F¥9 urar A fawrd ¥ amew
FR ) qATT I AT % fi AR
¢ fe ol wrg & sumer A, el X
T Afew & wew g fr faed
¥ argAY #Y @3f 1 frar sy f aga
S &) afz fady sgwr ¥ @ a@
gfamr ar garw &Y, faarf & e
SATET qATA Y § A wew qI0 A fawr
S_W { WY A FT AT F9 5 Fuer
ara sfamg et & ama 9 ¥
a fa=rd & graw Tew & fAg W
oW 7 Y &N qm Ay ¥ AEar
Rear @ 0f fF sEwr i gerfw
s W@
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v s & o] e
W iy wert ¥ adr gk & ol
s frdt w7 o1 s Y T & A
a ¥ w1 e Ayt folr Ao g
g LT ¥ G w9 S W
TEET WY § W FA FTC@IR A
e § & s arlr A faem iR
faoreft 7t Fedrly Y ag A uFdm ?

faga & a § Wi § go FgAT AHEAT
F ) SEET WY AW SRA & "
TE g & | TS [ Faad Aol
e BT | g| WA Y 3w § aga
THgE & 1 %€ aeily @at § W
am 0k wifqarEr dat § fawft
o W A GgE e 9 Sun gl ¥
fargr o g@ & fag g ) o &
wfuw A0 fows @t § fawelt og=mg
afs 1L faaat § v ) Y9z W@ AN
§ g &1 Y 99w § o wre ferd
a9 A KT faaw  gfawd s
7 fow3 st fawfaq @ui & qFEd
T O o w0

T RW {3 G qAH IW
TG 9% § | framat & qrel Wi gg 3
afgw faega fawer Y oK & 97 @
FIAIH T T AE G WA § IE AN
T oY & SrafE frAT F gt § oy
T & | OF Y MY §@ | A |
1 Y WY S W T @ 9ER
e &%, feami €Y sarer ¥
;nﬂgﬁmq'é‘,zam@ﬁvﬁim

1

1 ‘Eo gYo fam qrfem (ﬁ'mnw)

JuTERE WEY, ¥ fenreer w1 § awdy
;mng ) qft wxedt & oot W § R
W ¥ arae #Y g wi §, g o araw
FZ fear § uwr wae wrr o sar
Wﬁm’rtmuﬁﬁw%ww
TEM SR forerar foararr sy § wordy agar
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w0 W EPT Wi qraT A g A9w
# wsfr ardely 1 g ot qfireees
AT AT ey wH E A

WO ara a8 & fF 23 7@eaY, 1973
#1 fgard oY & o SWI § F@ar
a1 f 1981 a% gifegsa Wt o=
Ay g W oqed | wrE W sEn
g T gy AT A A g | Fraan
wfweie § aft g1 v & foor o=
AT FRE M QAT ¥ FE
e & & g A TUE
ww ¥ wg 'y § f&  duFw
arafe wig & 2 T WY A T¥T
¢ fage =Y fa=m, e 7@ fawar
A FREERIA FTHY & a9 9T
g0 & Ty 2 | way A i
ST ¥ AT AE o9 #iEeeT 1
F1E FAeeY o § a1 gt wfaw R
FHOT FATT T T IAHT oIl IH
fast strar &1 frar wYE wRieE WA
wEY 3T Y g7 g g o | ey
WY fawer & g g wew gfe
SR a9 fa9mr & grsiee AT T THY
9% QX TEY gU, D 7 W 3w arg
forsr w7 1 ww gfzfemw
ATHFA T T 9 2 99 gUE F
qI¥ T T AT 2 ey a9 & awa a7
W9 97 T g1 9T | 9ra F 9gd
wfsars & 1| a1 faa g forgar W §ar
T NG STGHT qTa¥ TI7 FTAT & EFM |
W AT & fF At & et ¥ ot
agt aEgt & WX A @Ay ¥ faq @
geet & fog faaet &f & w9 g0
TEFaT FEAT gd § a7 ¥ qg w
cqrfam a4t g #3A & | v gfefoa
ATHFIR T AT g5 & f5 7 o
qT §ATFTH Ao 7g) 3 A fo e
Y TN 74T L w7

ara fefersqwm faven & @y &
78 ag fAdew s & fv g aw @,
T =T & AT e € &Y ¥ 1Y avr 3
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[s*€o #Yo faw arferw)
& « ¥ wre £ & o efw oy Yy
gt gEw dar ad wd & fag
el 1 aY 7 ouE Sy R
Y wovew fow g ¥ g4 & ww €
& &Y oY 7 & 1 wre € & WY o
¥ W 77 gure fear e wrfeq
frfda § oo T EEA §
gfear 25 fad @ femrar & fr god
96 AT SaTw  fag § AW Faw
22 ®¥OAE gQ | §W & q@T wwr §
fs gy s freet st & aY v6
wNiwy fagard Ydae 22 weoee
T Mg WK Hifeqy Fwew 498 fao
§ I F ¥ wqelige & 342 | AV Tav
amar ¢ v ow gu o wrRE I
AW FT QA W IT W BIET
€Y fawr avar ot sifeaw sidee s
¥t =rfeg WA Aifeaw see & w<
fdiem Y 9t qqrar wfgg arfs
T FT HrAEr S e 7% o sETET
oY ¥l ¥ 9@

TR gt Fopet stoieew W @ &
FTREWET AR HN L, forw &
I 7 & qgav yrar § Fow S
T AT YT H 1617 FUT T WH
T §, U I W S AR 8w
& fog 3427 ®0% W & A,
warRIfi S o d, @ ¥
T sty avafer o grfv g § 0
T forg oedr § i o= g wY
& g forar oy | & el WERT X AT
ot famfa s wgar g 5 3 O
& ot ereor §, 9wy Fasremr wfem
T vaew § WiT & fafaeed #F o
ICEEHY §, a7 SAiwSwE T@r &
W % foms . @ 5@ §—
afeer wo a@ ¥ @7 &ew Foande
WT G%AT | WTT FY AVSAT § FLH ISAT
aifge arfes ¥ e 9= § o=
R o
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W qror it 9w affq et &
fog gwaie qam & = & 10 9
T A geafy W € g | @ o
FY T W, WYY el W W g
T qIAT & O WY agEr wiHgg |
T HIE 9197 272 FOT 597 BT Rrac-a
faar & oo frfiraer duewre § wicioe
Jwrasrfiear d, dfew gRawdfs
T gfiue g a1 ¥ ag O T
forg Fgav ¢ s wre wgd € fir qrax
s i Re geawe § i eIy
# wfoeda v § 1 #3 frodr diwr feal
§ TR W g AmA A Sifow
f& faey fv-=rc gl § frw feer
wz fr fea-feaer gedew fear
mr T fean SRR faar o< fey
quge fopar FfwT qar a8 =97 1 @
T TEW F) @H AT O w9 8§,
¥ FTT TAT WY TF HAT A1
¢, e WY st Y, S ¥ e e
T¥ T g v ave7 frar wi-—ag &t
ol q1d G & | TET R G0
gl & 99 & FICr BT JAV FAT
g |

oY ow qefly Fowr § 4. 8 fafeaw
FFEUT Y QO H BT TR A fw
ar, feT s 3. 8 fufome v &
gfemmgiwe &t T Y ol § 6%
ag it sy war & 5 90 T gfe-
arisioT W Y 1 AL HY T §-
S #YE HAE agT A ¥ I g @
N IEF 10 AT ATX 90 IO gfewri-
o T 1 W fg I ger §
W CATEY TqAgAe i AT
Wfgq | ST iR wiiteeaT & A
faar ®X OF ®wfERER SRS T
wfge | gwrd opiEl & A 9t qer
&, Al ¥ oy vl §, Swe Frwrer #
wTeT & v Wanw fear o o
WEl 9T FH-AWE AW WM I FW
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N wey gl §, afe s ¥ s
w0 ay ¥ St & afed ga o
wr uan Faar€ & forg &Y o feT §3wr
# wew A #h st ofm Y
aw A Enft

s @ den s R E
w1q gAeffadr ¥ forg e fre e
w1 @ § aft orfr & fau Y oo &
v fre e A Fsger sy awda
& | AT @ & 99§ e 9w
F Sar w3 &, ¥ I w1 o qwd @
flroaffedt mmlwa m § o%-
a1 AT wifg WK 9FT w7 ' 9 O
ar gFr =ifew | ™ awy ww-farrd
Sfo ST TR ¥ e & wR -
fagrd wrEde T, G AT GE—AT
& e &1 T TR § giohe wive
3 fgad AT 97 AT 99 F 918 g
gfrafadt & ¥ o =92 frgwr A oY,
IR fgama s qowmar fv sTeae
AT 9T 72 T ¥ 340 To WT
THT T G HAT S, WF 3T 5 Ao
o efefed ¥ oo fer T A
FHT qgAT §, W@ gIE el ¥
st gficimm *Y ot &, 99 a7 o
¥ o w9y gfoivm & qgar §-ag wga

7 & | 37 gam & @ W ey i@

™ ¥ o e qg Wik diawm
T T ST F s & Farg e
dar i g o

¥ el % wmpet —ft safer
HAI-ATT N §— 78 AT T
afifoew wfdim wmwe
&1 ag wit aw e gra whrge A
forar oy L E g g e qemt o &
awx e wor wifeg | A e ¥
Fewer ard-ferw it Frdwer o wifige |
241 LS——7
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& F v § Rw ¥ A 9y e g
gC & o7 B g fewrddiz e
Fafe & s ard @ ad | Ny
FHE NIAT §, IT A IF0E 2 0
" i | fevar & a0 e -
TEF qICH WY T9ATRH | SUTSHA HERA,
AT { giGwe ag9 ¥ §, R
o5 & PmA semAga
AT 4 TH7 TAT ¥ § 1 & oy wgramse
& gfiww ® SuveT ¥ U S A
Fifewr wwh wifgg

e e foax fergga & ot §
Y fa=TT T W g A% aY feifesw
fefiorer 3 | fow fomr il & fo
fesmaerst @, 3% $WA g, WWT A
I F1 7E AT, 5@ e §F gy o6l
Ny A s eE g f& o
fesqaes #1 ava =Y w1 7y wwar Ay
qfedrw St €, fow § awar
T & A% | aArE § 9T § 21 waa
&Y & WX agT wuw @ war § | I
favie 3% & gar-—wer AWM N TgT
AT R |

oft fanpfer faw (FigTd) © SaT-
sqey Wgwa, & wer St & Wy
a1 gicw @y e §, A S&b
St & Prrarer e § —ag ag MR aqr
TR FY Tg-1@ A AT R ¥, W
qrer AT Y gt wE wr g% & e
aggur & & wew @ vt oo a3
T E | AOEF U 150 FOT 9F T
gt ¥ § ¥fem art ofer st Rram
b g W owe ¥ e gdR,
AR o fef A @ W & e
o @ 51 ¥ ae fowd v ownx
g Naguvdt A, e fag
W W g gl t v w@
i §—ETT W ST 5 ATE O
Jfgy o wrw w1 o § Sy v
& o frerr ¥ ol % arefr v wud W
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[sft FasgPr (=)

war fawnd &, wwat waaw afgy, o
gt g e wifgy afs foar v
FIAET EEE, IT H g e A

Th A —vew § aga A
qrow g g, Ay W wAEAT R qer
W S §, forg Y aorg § & wfiy aware
@ e o w5 T F fag S
FI-FArT & A T § o
FAR A ST 73 &, IAF TR AT
ST A7 FT 7 ¥ frg fee foam
ar B ) Ppem AT AT ¥ am
Fr g & w wgd #Y nAwr W
arfe diwsi 78 ) g O T wEET
waear a7 7 g, g6 fAq & =rgar g
fr 7y F1 qwr awr Al | @y
arET oY gvars FEY gy s drs
Wt T STREET )

HA} S A SR T EATT Wi FAT
g1 a1 fF o A w7 A ¥ WF
e & F09 ¥ S, AT "9 39
F1 T AN SN F TH0T FOY Y AT
& st Wit 2 &, fow & 9 w0 Agw
aer ofr g <@ 8, ¥R fag & srgar
g osmger ® o oww oar gd
Gt THF FTAR N FAT GE AT F
|THY W TG WY @ wT qwt &
wHd w1 g et aagum ar
IqF [QATH 7 A7 |

g & wefal w1 qEreen agy
fasr g gy & forg onfld &7 of |, rfwm
JEEer st ot aEr R oagm &
s 7 G Y fer & oY R
NHT 7 FIgAgIET WA & dw aay
&, o 9% w0 dwen @ g g
gafag famr oS 71 dar a9 3,
3%y W dur aray &, I AT AU
Riti

BT agr fewegar W anfar &
FUT T JTH W TIET O A0q K9 T
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& IO FUR TH 7 N ¥ vy Ferae
g T 3@ g | gl § wifar aw
=4 1 G e ST &, w05 wr o 8,
¥9 ¥ qg7 s wfa §idr & o feard
& &% ¥ § i wvaafear & wifrd
FH AR & T FIA TR & afx
AT TTH aTH T oW A7 AGT &7 9y
T &, ¥ swam At Iw ¥ ww
faar sirr | fosegar daFagaAA §
Tgr & WA A G ave ¥ w47 SR,
TEr & S AT T Fae F--wAw AR
Fugy & Sfaa syqeqy 1Ay wifgq &
argar g fF ) wgew @wr 94 A
& HAHA AdEWE gATE, Iad @
TN F oA F AT F
T F T 777

TF At e A 59 A g
FE F T NFAT F I FOARE AR
AT HA TR 1 TR IAN [ @
¢ & 3@ g O aEt &Y F18 wrEr
T Y qrer ) gefag & 9w g
fF welist  agr W@ w& gEer
I fF gwar wrEEr o ar Ady)
3w 799 gt At o fe fw gwy A
wraEr g
1507 hrs.

on A ag § fr we fage ¥
aRAm ¥ qay ¥ faeelt §1 afrar
AT QAR 11 A IO fagre
TS OF § | T & 25 @y arg o
T T A Y W qE & TAHIAE
oo oY e & oy oy wgmr T g 39w
¥z ¥ gH wY o Hroar T E 1 5w AW
F e d agT AT g T AFFT 5O
gw SAH T g 1 wANH W
ot fasrelt fororely &, e ot Taw @
¥g 97 Psivare § wiafs g wdm Wi
TH A TR WG O W W
#aer gfiritane farorelt freefi  + o0
suet Y, Thy Wy g A WA A WH
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Grants 1973-74
arr @ @R W fasrely w5 Sty
fwe agy T ArwEd o w7
faardt & 1 gufog & wgar g fa fasrelr
N gaa # gaR AT Iwer dw ¥
TSR T |

o I gg @ & fp QA ¥ g
qra Ra § WK AR ¥ g
FAA S IX § ) GAFERT § 74T 60
et § AT poaRqR 7 WAitey dwa
W & 1 37 framr avam A gar
f# 60 Wrer a2 g7 EWT F90F AW
fer &Y = wer faselt & w08 | qv
QAT {Y A TG o7 IANT AT AZAD
fagAamadr %, & feama
FIAT w1790 § o w57 T o
sfar faa 7 ) g vl Y agw @
fadigy &, IAF A W GAST ISHC
ATET & | R AT & A3 AT FL

uH aiF A 0 3 faw § wae
78t w1 qt Taregai w4 & mwar &)
THA ArAT O JGE AN G & A)
IAHY Forg A Tavrgewn 78 § Oy wT
ST W qE g SUreT g AT )
Adrsr wg gvar & fo famgear af &
A qEF IR AT Ag AT L 7
g g 76 9 @@ S A A
q Ffwa gar a4y ag &7 #a4¥ 8 a1,
wEAg e g § 7 @R fafrex
ar ¥g3 & fr a3 FfeT a8 A w
Fg e gerd ¥ 9 st § 1 sRhag o
i F Fo § 4@ 93 o o ww A
W HTY T g W g fadl ¥ @l
wﬁammﬁa@mr{tw%m
¥ A wgar wifgw | wf T wEA N
T 1 W Frar § W Ao a1 wER
& Y v Faarer 35 wraw &

oY e A firs FATY ¥ A
FTRE 1 3 e f Froreft w57 ot Awrery

frz @ wfge 1 Faw ol W
& A fire wd S wifg T afes ardt
R fawelt A &1 Fwww frs g
w1 anfF @Y smrg WY Y aXEE
gfray faar @% 1 (swwem™)

Iareas Y, afs w9 wF @ F 5
o | ey FY @Y 20 faae £4&, faai
#7 15 fraz fadr ) g ady =g &
%A@ & Wy g faar gar §
o 7% yaqfia

MR. DEPUTY-SPEAKER. gm o%

fwaz &fFq 1

It is not so. After I had announced that
7 minutes would be given. on the 1e-
quest of your Whip, [ have not made
any discnmination. So do not bring this
charge against me If yon take more
time, it means that your other c¢~lleagues
will not have the time. Otherwne, 1
have no reason to deny you the tume.

+t fayiar tast : frefy 1 Q1 ww
faad qof &9 ¥ w1k fFft # Faw
FAA FAT ——T AT AT Ffordr | ey
N 7@z WiwT A7 ol w1 oSA9E
aH @TET &Y AT | A TF ®T X
[T FL |

15.05 hrs, .

DEATH OF MEMBER

MR. DEPUTY-SPEAKER: I have a
very sad news to announce A little
while ago. a very valued colleague, Shri
Teja Singh Swatantra, was seized with
a heart attack and he was taken to the
Willingdon Hospital where he was de-
clared to have passed awav.

Death comes to everybody, but when
it comes in  this manner it is like a
mighty blow at the heart. I think
obituary references to his passing away
will be made on Monday. We cannot
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[Mr. Deputy-Speaker]
do it just now. But I take it that the
House joins with me in comveying to
the members of his family that we share
theirr grief, and we send to them our
sympathies and condolences.

As a mark of respect to the memory
of this departed colleague, the House

APRIL 12, 1973
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will stand adjourned to meet again at
11.00 AM. on Monday.

15.07 hrs,
The Lok Sabha then adjourned nll

Eleven of the Clock on Monday=April 16,
1973|Chartra 26, 1895 (Saka).
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